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LOK SABHA

Friday, November 29, 1963/Agrahayana
8, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

Mr. Speaker: It is rather odd in
the beginning to ring the bell in order

to collect the quorum.

Shri Hem Barua: It is very cold.

Mr. Speaker: Questions,

ORAL ANSWERS TO QUESTIONS

Prices of Scooterg

*272, Shri Yashpal Singh: Will the
Minister of Steel, Mines ang Heavy
‘Engineering be pleased to state:

(a) whether it is a fact that prices

of scooters have shot up in the black
market;

(b) the time it takes for 5 person to
get a scooter in normal course; and

(c) the number of persons on the
waiting list separately for Government
quota and public quota in Delhi as
on the 1st October, 1963 along with
the date of registration of the persons
who are on the top of the list for both
public and Government quotas in
Delhi for Lambretta and Vespa
Scooters separately?

The Deputy Minister in the Minis-
try of Steel, Mines ang Hcavy Engi-
neering (Shri P. C. Sethi): (a) to (c¢).
A statement is laid on the Table of
the House.

STATEMENT

(a) After the promulgation of the
Scooters (Distribution and Sale) Con-

1549 (Ai) LSD—I.
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trol Order, 1963, which hags Lcen work-
ing satisfactorily, no malpractice in
the sale of scooters has come to Gov-
ernment’s notice,

(b) The time varies with places and
types of scooter. In Delhi it is at
present, about 8 years in the case of
Lambretta Scooters and about 5 years
in the acse of Vespa Scooters.

(¢) The information j< as under:—

Public Quota
‘Lambretta Vespa

Number of persons

on the waiting list as

on 1-10-1963 in

Delhi | . . 5361 5267
Date of registration

at ‘the head of the

waiting list 1930 863

18-12-1959 11-4-1962

At present a total of 5456 applica-
tions of Central Government employees
for Lambretta Scooters and 884 appli-
cations for Vespa Scooters are pending
with Government. Allotments have
so far been made to those whose appli-
cations were received before 16-7-1962
in the case of Lambretta Sccoters and
before 30-11-1962 in the case of Vespa
Scooters,

sfY wrrarer ferg « o grow ® o oY
Fo Fro FoHETN ¥ FTATET a1 fF
el FY FIAT QYoo Fo HagH T A
SRt A FrE qm w@Fw g fF
OIS 500 HIT 800 Fo TF I Y
g Fi N A @Y 7

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I have already explained
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why the prices of cars, motorcycles
and scooters are at g high level. It
i3 mainly because we are producing
too few numbers in too many plants.
Unless we step up *he production in
each plant, it will not be possible to
bring down the price,

st T fag : #T g@ER F T
¥ ag am gfF amgm s I s
% AThe ¥ a9 &, AW T AN
R AT FA D for TR FFW
3uTg fwar & for § fF =% qmafen =

&

Shri C, Subramaniam: As I have
said in the main answer, after the
introduction of the control order in
1960, we have not had any complaints
with regard to black-market,

Shri S. M. Banerjee: May I know
whether Government has ascertained
the actual cost of production? It ijt
not a fact that the selling price is
much more than the cost of produc-
tion a.nd. it so, may I know whether
Government is going to control the
price?

Shri C. Subramaniam: They have
gone into the cost o¢ production in
each case and it is with reference to
the cost of production that the selling
price is also fixed.

Shri Tyagi: May I know what is
the percentage of profit that is being
allowed to the industry in thig connec-
tion?

Shri C. Subramaniam: Generally
they make about 8 to 10 per cent.
o Mfarr @ : 9T 5 T=HI
Mex AN Fwa @A | D 8§
5% o foF B MRS i T A of
& oY, a9 T g @ fad A wAA
foar s gy & fo TR T dear H
T TE ..

Shri C. Subramaniam: The
question is with regarq to scooters.
I will answer the hon, Member’s

Question if he gives separate notice.
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Mr. Speaker: He means to say that
the production of one has an effect on
the demand for the other, anq if that
is expedited the demand here might
not be so great.

Shri C. Subramaniam: Ag a matter
of fact, the demand for scooters is.
from a completely different section of
the society. I do not think even a
small car will provids the -transport
for the section of the society which
uses the scooter now,

Shri P. C, Borooah: I find from the
statement that it will take 8 vears to
get a Lambretta scooter and 5 years
to get a Vespa scooter. May I know
whether any attempts are being made
to step up production so that at least
a part of the demand could be met?

Shri C. Subramaniam: This is on
the basis of the production remaining
at the level at which it is now. As
a matter og fact, most of the plants
have not reacheq their wmaximum
capacity of production. When they
reach that, this period is likely to be
reduced considerably,

Shri Hem Barua: Sir, the mikes

are not working properly. There i3
a cooing sound,

Mr, Speaker: I will bhave it
examined.

Shri Daji: According to the figures

available with the Goverrment, by
how much will the production be
stepped up and in how many years do
the Government think the production
will be materially improved so that
the demangd can be at least reasonably
met? Hag any scheme been drawn
up?

Shri C. Subramaniam: I+ is ultima-
tely a question of providing foreign
exchange for all these plants to step
up production; unfortunately, they
are not getting it even to step up pro-
duction up to the existing capacity.

Shri Daji: My question is whem
foreign exchange will be made availa-
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ble so that at least the existing capa-
city can be worked to the full?

Shri C, Subramaniam: I think that
question should be addressed to the
Finance Minister,

. ot wEEE : § ST A g R
fager & arel § gl 3@ H S
foraeT SR AT W AT AT & Tl
¥ o ffaar 9@ 7 Swmed 9
& fog sar % Ay STCEm fEAr
faelt g %t agEar ¥ gy
T G arefr g ?

=t Yo o ALY : g IF THEW FF
IR FT IH &, I 99 quig
gt ¥ sAsr fAmg w'mm go,000
¢ 1 wfew o aw Y fafwe spedi
IJOTET &1 @T & 59 | IIEIW & aR”
X a1 (8% § HEMERa  gfear
fafmes ¥ @A #T SomRR
G0, FIANN HET FT ¥o¥§, ATafeae
STET FT 3LWY AR TAHCS FT 085
g1 | Y T A L88R F SwIEH
T oHET §

Y WA FT GLEIL FE AGT
FEET G qrdr g ?

Mr. Speaker: Is there any proposal
to start another factory?

Wft o do BT : gt TF A T
G R FE AT g AT g8,
AN F A AR FT@ET F AEE
faam &1
Shri Shivananjappa: May I know
whether it is a fact that Jawa scooters

did not come to the market for the
last six months?

Shri C, Subramaniam: Jawag have
not started production of scooters.
They are now producing onlv motor-

cycles,
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Steel Production in Fourth Plan

+
( Shri P, C. Borooah:
Shri Yashpal Singh:
Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri P. K. Deo:
Shri Balmiki:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri B. K. Das:
Shri Mohan Swarup:
Shri Eswara Reddy:
Shri D. C. Sharma:
Shri Indrajit Gupta:
Sari H. C. Soy:
| Shri Vishwanath Pandey:

*273.4

Mines
pleased

Will the Minister of Steel,
and Heavy Engineering be
to state:

(a) whether the steel production
target has been fixed for the Fourth

Five Year Plan;

(b) if so, the target allocated to the
private sector and the public sector
separately;

(c) the number of new steel plants
envisaged to be set up in the publie
sector during the Fourth Plan and
the likely location of those new plants;
and

(d) the extent to which the pre-
sent public sector steel plants are to
be expanded during the Fourth Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engin-
eering (Shri P. C. Sethi): (a) The
Steering Group set up to recommend
to Government the Fourth Five Year
Plan for iron and steel have recom-
mended a production target of 18 mil-
lion tonnes of ingot steel in the Fourth
Five Year Plan, In order to achieve
this production target, they consider
a capacity of about 20-21 million ton-
nes necessary.

(b) The expansion of the works of
the Tata Iron & Steel Co. Ltd. and
the Indian Iron & Steel Co. Ltd. by
a million tonnes each is envisaged.
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The balance is to be produced by the
public sector.

(c) Besides Bokaro, two new steel
plants—one in the Bailadila-Visakha-
patmam and the other in the Goa-
Hospet regions—are envisaged in the
public sector during the Fourth Plan.

(d) Preliminary studies show that
the steel works at Bhilai, Durgapur
and Rourkela can be expanded to 3.5

million tonnes, 3 million tonnes and
2'5 million tonnes respectively and
these expansions have been recom-

mended by the Steering Group.

The Steering Group's recommenda-
tion will be considered by Govern-
ment after certain further informa-
tion is available.

Shri P. C. Borooah: May I know
whether representatives of the private
sector in the steel industry, like the
Tatas, were associated with the group
which was formed for determining
the Fourth Plan target and, if so,
whether the attention of the Govern-
ment has been drawn to a statement
made by one of the spokesman of Tatas
that the target fixed has been illusory
and unattaimable? If so, what is the
reaction of the Government to that
statement?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Yes, Sir, my attention has
been drawn to that statement. As a
uratter of fact, if you look into their
past statements, they have taken the
same attitude with regard to the
Second and Third Plan targets also.
But we find today that even the tar-
gets fixed are not sufficient to meet
our demands.

Shri P. C. Borooah: May I know
whether it is a fact that there is no
immediate solution to the shortage of
stee] for a long time to come? What
will be the shortfall between de-
mznd and production in the Fourth
Plan and from where are you going
to import it?

Shri C. Subramaniam: No. During
the Fourth Plan when we are able

NOVEMBER 29, 1963
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to reach the target of production of
18 million tons, we will be able to
meet our entire demand.

=t aa™ fig ORI Fa
gt § 5 Sy o & wreRe STERe
Y N faar Aerfearmy g ?

st Yo o WA : I AF WFAT
AT FTET §, T A (R E
&1 3 fafaga @7 § @17 fafagq a9,
O gfeqa s ¢z &1 w7y o fafa-
g ¥ QY fafega 2 % 9314 Y oo
X I

Shri §. C. Samanta: With reference
to part (c) of the question, may 1
know whether any suggestion has
come to set up a steel plant at Haldia
in the public sector or in the private
sector?

Shri C. Subramaniam: Yes, Sir. I
have received a communication from
the Chief Minister of Bengal that
Haldia should also be considered.
They have also asked for that matter
to be examined.

Shri Indrajit Gupta: With regard to
the proposal for setting up two new
plants at Goa and Visakhapatnam
areas, may I know whether the feasi-
bility of these projects has been con-
sidered and finalised or whether it is
sti]l under examination?

Shri C. Subramaniam: The feasi-
bility study report is under prepara-
tion now. We are hoping to get the
report by the end of December.

Shri Basappa: May I know the
target fixed by the sgteering group ap-
pointed by the Government for tool
and alloy steel in this couniry and
also whether something will be done
in Bhadravatj to convert it into high
grade steel?

Shri C. Subramaniam: Ags far as
Bhadravati is concerned, it is a Third
Plan project and we have already
teken up the conversion of Bhadra-
vati into a special stee] project. For
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the Fouth Plan round about ‘9 or 1
million ton is fixed as the target for
special and tool alloy steel,

Shri J. P. Jyotishi: May I know
whether Government is examining
the prospect of having a steel plant
at Sarguja which abounds in iron ore?

Shri P. C, Sethi: As has been stated
the steering group has envisaged the
target of 18 million tons, but the
study is being carried on by HSL.

Shri Hem Barua: May I know if it
is a fact that addressing the met-
ing of the Stee] Advisory Counci] a
couple of days back the hon. Minister
said:—

“There is no immediate solution
to the shortage of steel and we
have to live with it.”

If so, may I know whether this 1s
a statement of despair or whether
Government proposes to take steps to
minimise this inevitable shortage
within the present framework of the
Plan?

Shrj C. Subramaniam: It was a
statement of fact that our capacity to
produce cannot be stepped up over-
night. It takes a long time. There-
fore till we step up production we
have to live with these shortages and
to the extent possible we have to im-
port.

Pig Iron

¢ Shri SfM. Danerjee:
Shri Indrajit Gupta:
Shrimati Savitri Nigam:
Shri Maheswar Naik:
Shri Ram Ratan Gupta:
Shri D. D. Mantari:
Shri M. L. Dwivedi:
Shri B. K. Das:
Shri Subodh Hansda:
Shri S. C, Samanta:
*274. { Shrimati Renuka Ray:

| Shri Oza:

| Shri Koya:

| Shri P. C. Borooah:

| Shri P. R. Chakraverti:
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| Shri A. K, Gopalan:
Shri Basumatari:
Shri R. Barua:
Shri Daljit Singh:
Shri Eswara Reddy:
[ Shri S. N. Chaturvedi:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether it is a fact that there is
still much difficulty in getting pig
iron for small industries jin U.P.
and other parts of the country;

(b) if so, the further steps taken
lo increase the supply of pig iron;
and

(c) the quantity of pig iron import-
ed during this year?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engin-
eering (Shri P, C. Sethi): (a) As the
demand for foundry grade pig iron
exceeds the availability, it has not
been possible to meet the ful! require-
ments of the small scale foundries of
not only Uttar Pradesh but other
States also.

(b) As a result of a further re-as-
sessment of availability and utilisa-
tion so far, the ailocation for 1963-64
to the State list (smal] scale) foun-
dries has been increased irom 178,000
tonnes to 218,000 tonnes.

(c) No imports have been made
during the year, so far.

Shri S. M. Banerjee: In view of the
reply to a previoug question which
said that the pig iron quota of UP
was reduced from 2 lakh tons to
14,000 tons and that of Bengal from
23 lakh tons to 24,000 tons, I would
like to know whether the position in
these two States has improved and
whether the small-scale industry and

other industrialists have been able
‘o work.
The Minister of Steel, Mines and

Heavy Engineering (Shri C, Subra-
maniam): Merely a statement of the
quota was ijllusory because they were
a0t getting the entire quota. But nuw
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we have taken into account the avail-
ability of pig iron and have indicated
what would be available positively.
As a matter of fact, as far as U.P. is
concerned, originaly 14,300 tons was
fixed as the quota. Now it has been
increased to 27,336 tons, nearly 100
rer cent increase.

Shri S. M. Banerjee: From the
answer of the hon, Deputy Minister
it appears that Government has not
imported any pig iron during this
particular year. T would like to
know how it reconciles with the state-
ment of the hon. Minister which said
that to meet the shortage we would
like to import pig iron from Russian
and other countries.

Shri C. Subramaniam: We are pro-
posing to import from U.S.S.R. next
year, in 1964, 1,50,000 tons.

Shri Indrajit Gupta: In view of the
fact that the shortfal] in pig iron pro-
duction has been mainly due to the
bad performance of the private sector,
does the Government intend to rely
entirely on the private sector for ex-
panding production?” Are they con-
sidering any possibility of sectiing up
separate foundries for pig iron produc-
tion of setting up separate foundries
for pig iron production in the public
sector also?

Shri C. Subramaniam: No doubt I
am stil] hoping that the private sec-
tor may come up to a certain extent
{0 meet this shorage. But I am not
relying upon the private sector cn-
tirely. I am taking steps in the pub-
Llic sector to produce sufficient quanti-
ties of pig iron,

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that some of the foundries which have
been working since the last 20 years
have been closed down because of this
wrong distribution of pig iron and
whether the hon. Minister is thinking
of giving some immediate relief to
some of these foundrieg which are on
the verge of being closed down?
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Shri C, Subramaniam: No foundry
has closed down now because certain
quantities at least have been assured
to these people. I do agree that these
quantities are not sufficient particu-
larly with reference to some of the
small foundries. But as I bave al-
ready stated, when we increase the
production even marginally and we
import a little more, we may be able
to help the foundries to a greater
extent.

st Ho w0 fEQY : & 7 AT
argat g 5 s A o g &
HqAM F TP 8% TF L FA 3 fag 47
T § THa, WG a1 qaR ey a7
a3 F1 vaw fwar g ? afg o,
ar feaggas ?

Shri C, Subramaniam: Scrap iron is
not under control. Anybody can
purchase scrap iron in the open
market.

Shri S. C. Samanta: May I know
whether because of the good quulity
of pig iron that we are producing,
some demands from outside the coun-
try also have come?

Shri C. Subramaniam: Bu{ unfortu-
natcly we will not be able to export,
purticulariy because of the shortage
fnside the country.

Shrimati Renuka Ray: May I know
whether it is a fact that the deloy in
the completion of the Bokaro plant
has had any effect on the shortage of
pig iron?

Shri C. Subramaniam: To a certain
extent, it ig true. If Bokaro Irad
been taken up according to schedule,
1t would have produced pig iron to a
large extent during the Third Plan
period, But that will not be avail-
able now.

Shri Ranga: Have the Government
gone into the questiomn as to why the
private sector, private entrepreneurs,
are not able to produce as much pig
fron as is expected from them and
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whether the Government are doing
all that lies in their power to help
them, if it is needed, in order to see
that they fulfil the targets?

Shri C. Subramaniam: I thought the
hon. Member ghould be aware of the
conditions in the private sector more
than I do. As far as the Government
are concerned, we were prepared to
give al] possible assistance to them to
set up these projects. But, az the
bhon. Member is aware, the private
sector comes in only when there are
large profits involved, and immediate
profits.  Perhaps, they think this
will not give them immediate and
large profits. That is why they
are not coming forward,

Shri Jashvant Mehta: In Gujarat
al] the foundries are on the verge of
being closed down. May I know whe-
ther the Government has received a
representation from the Gujarat Gov-
ernment for removing the difficulties
of gmall foundries and whether the
Government have enquired into the
defective system of the distribution
of pig iron and what are the criteria. .

Mr. Speaker: Not so many questions
combined. Omne questionf might he
replied to.

Shri Jashvant Mehta: Only one
question. I want to know whether
proper distribution of pig iron is being
done at present.

Shri C. Subramaniam: I have been
geiting reports from every State that
all the foundries are on the verge of
being closed down. Certainly that
cannot be the real state of affairs be-
cause cvery year we have been mak-
ing available increascd quantities of
pig iron. Therefore, the position
should be a little bit on the improv-
ing side. For the purpose of getting
a little more pig iron, these reports
are coming from all States that all
the foundries are on the verge of being
closed down. I do not think that is
the position.

Shri Sheo Narain: How long will
the Government take to supply more
quota to U.P. because we are running
many smal] industries?
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Shri C. Subramaniam: I have al-
ready stated that the quota for U.P.
has been increased by 100 per cent.

Shri P. C, BoOrooah: Despite the
fact that adequate capacity was licen-
sed for pig iron, it has not been utili-
sed. May I know what are the diffi-
culties and whether the Government
have taken steps for removing those
difficulties?

Shri C. Subramaniam: I think J
have already answered the question
put by Shri Ranga with regard to
this.

S.T.C. for Agricultura] Commodities

¥+
( Shri Indrajit Gupta:
Shri D. B. Raju:
.278'{ Shri Umanath:
LShri Prakash Vir Shastri:

Will the Minister of International
Trade be pleased to state:

(a) whether there is any proposal
for establishing a separate State
Trading Corporation for agricultural
Commodities; and

(b) if so, the main features thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Not yet, Sir.

Shri Indrajit Gupta: May I know
whether such a proposal is at all
under the consideration of Govern-
ment?

Shri Manubhai Shah: No.

Shri Indrajit Gupta: In view of the
fact that a separate State Trading
Corporation has been set up for deal-
ing with minerals may I know whe-
ther similar considerations do not
prevail in the case of agricultural
commodities like raw jute etc.?

Mr, Speaker: Now, the hon, Mem-
ber is trying to argue.

Shri Indrajit Gupta: I want to know
the reasons. Why are they doing it
in one case but not in the other case?
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Mr. Speaker: The hon. Member is
arguing. That can pe dome in a diff-
erent manner; he cannot enter into
arguments now.

Shri Indrajit Gupta; I think that the
hon, Minister is willing to answer
this question.

Mr. Speaker: Only if I allow him.
Now, next question.

Hungarian Trade Delegation

+
Shri S, C. Samanta:
Shri Subodh Hansda:
v279. ; Shri M. L. Dwivedi:
"{ Shri Bibhuti Mishra:
Shri Indrajit Gupta:
Shri P. C. Borooah:

Will the Minister of International
Trade be pleased to state:

(a) whether 3 Hungarian Trade De-
legation visited India in the middle
of September, 1963;

(b) if so, whether any discussions
were held with the Delegation; and

(c) the outcome of the discussions?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The Humgarian Trade Delegation
visited India during October-Novem-
ber, 1963.

(b) and (c). Yes, Sir. Discussions
were held with the Hungarian Trade
Delegation. A new long-term Trade
ang Payments Agreement between
India ang Hungary for a period of
five years effective from 1st January
1964, was signed on 22nd November,
1963, Exports between the two coun-
tries for 1964, 1965 and 1966 were also
finalised. They are expected to rise
by 220 per cent.

Shri §. C, Samanta: May I know
whether in the meantime any Indian
Trade Delegation went to Hungary?

Shri Manubhai Shah: No, that was
not necessary. I actually visited
Budapest in June, and we had preli-
minary discussiong with the Hungarian
Government, and I extended an invi-
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tation to the Foreign Trade Minister
of Hungary who came here, and we
signed the agreement,

Shri S, C. Samanta: What are the
bilateral arrangements with them?

Shri Manubhai Shah: The arrange-
ments are that the current level of
trade which is running at about
Rs. 84 crores in the current year will
be raised to about Rs, 18 crores in
1966 each way, and among the arti-
cles, Rs, 4 crores will be manufactur-
ed goods for the first time, so that
the less developed countries get an
opening into the markets of the in-
dustrialised country. Over and above
that there will be other articles which
Hungary will buy like iron ore and
various other intermediates from
{ndia, anq we shall get also a credit
which has been offered by the Hunga-
rian Government, of about 24 million
dollars, equivalent to about Rs. 12
crores to enable us to set up an alu-
minium plant in the public sector and
three plants of ore-dressing equip-
ment, steel tubes and various other
articles.

5t Ko &0 fgadt : fowr oA &
AT AR A9 FT @ fF E o fx
WG ¥ g S 7

=Y g g o e @
SR g AEE ag At W Wi &
ST | T/ & HeATaT HIT agA ¥ e
g o i 99 IR A Tz e, A
FF, W TEE AW AL

Shri Indrajit Gupta: Under the
termg of this agreement, what are
the main items which we shall be im-
porting from Hungary?

Shri Manubhai Shah: The main
ftems will be machine-tools, jndus-
trial machinery, some aspects of non-
ferrous metals and various interme-
diate goods which are required for
the industries set up in India with
Hungarian collaboration, certain
items of glass and light engineering.
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Shri P, C. Borooah: May I know
whether tea is one of the commodities
which is included in this agreement?

Shri Manubhai Shah: Since the hon.
Member is interested in it, we had to
include it.

Shrimati Savitri Nigam: May 1
know whether any site for the alu-
minium plant which is going to be
established soon with the help of the
Hungarian Government has been
selected?

Shri Manubhai Shah: Not finally,
but it will be somewhere about the
Amarkantak area in Madhya Pradesh
or round about that.

st Tgae fag : St GFEEE AR
T g9 araT & 99 & T fr8 o|r
o g i TR W SEet E
gNT FIfF STa § ST wiEE gan
qT SHHIGAEAT AT § 7

st AT Mg 1 AE OF a7 I
FATIT & &% g oY wifr & £ ot
aF §9G g1 % 6 fgrgea & Jgril
¥ & 9, aEewRE F fag @i
¥ Fifar g i a8 sl S § 91
Shri Sham Lal Saraf: May I know

if itemg like small elecliric generators
of all types are included in the list of

imports for the reason that such
articles . . .

Mr, Speaker: He can ask if they
are included,

Shri Manubhai Shah: Yes, they are
included to the extent of 30,000 kw.
sftay :FaT g8 a9 99 & 5 wen-

wRw § A wegEfTEw w1 @
@Aq IR & SAwang ad @
2? ggF Iy faaar dur g@ T
W § W Tgae GeeT § foaar wraw?

sft wpad Mg : wE ¥ A g
T war @ X I dmmogEr R
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AR il aET FIFW I qA @
g

Shri Bade: The Hungarian delega~
tion has seen the spot and it is sur-
veyed, It ig in the agreement. Though
it \.2s not expressly provided for in
the agreement, discussions took place
there. I know all the facts . ..

Mr. Speaker: Order, order. He:
can have some opportunity to tell us
about it.

Shri Bade: The Minister is willing-
to reply.
Shri Basappa: May I know whe-

ther the present Hungarian parlia-
mentary deligation now in the coun-
try will follow up the discussion?

Mr. Speaker: They are not a trade
delegation. We are talking of the:
trade delegation. The parliamentary
delegation has nothing to do with the
trade delegation.

T aTET oA § &Y AR
Lagc
<+
(ot &g
. [ oft g @
REL 4 grew AT A
(= T T e
FAT TFU@, @ AT W gt
qHT 45 a1 & FAT F A (F ¢
(F) #1 77 99 & & qame i
T & § F=9 Al 3 FIC@ET A7
T F oA AW
(=) afz &, @ deaward i #
Y faae @ enfog fagaad
(1) FaT OF FrvETT TATfAT w7

& fag ot #1 sm g fomn war
2 ;AR

(9) &= g T "EEar
a7

T, @ aqn W et
W ® 9wl (W0 Wo wo
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(') o (7). ¥@R F g9

ST § 59 AL F IO F foF Y
s o F awar e F fad
wrfd 1A B S arAaT F A
o ffg SO F= dxF
FREH! F AT AEE TG FT AT
gEe gt A gRfas e [
TR gEE TG T« g w7
i g g frRarsmar &

(=) aeFR gt aveen & fag
eI W T AEEEAE F(9g
faat s s F # @wag et
W g FE R

[(a) Yes, Sir.

(b) and (¢). Government had re-
:served a capacity of 0.5 million tonnes
for the production of pig iron in the
-private sector during the Third Plan
period and had not made any stipula-
tion as to the number of pig iron
plants to be set up within that capa-
city. At the time of granting indus-
trial licence to a private party, the
merits of the location suggested are
.examined in all respects.

(d) Government help the parties
.concerned in securing the foreign ex-
change for capital goods requirements
for an approved scheme.]

s ad A7 qasy § frAd
1 ¥ FTC@El & vgwataar &1 fw
AT W1gAE I FTAvLAA f
«T7 a ?

st wo o & ¢ fwd LA
A A WF AT FT RIECL

&4 AT F AT F—

q. & gefead  waqudiE 1
A HIE  IEET |
]. wmew s fafaee, wame
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3. fiend s @ &4
fogrer oy aw

¥, T TR SR |

K. fager  afme (d)

ft o : T aAamEaefE
W & fau sroe § o 3% FrvE A-
TAU & FrAGREd 7 7gIE |

= o Ho Y : FE
FRE Al R W |

Shri Daji: Out of the capacity of
0.5 million tong reserved, what capa-
city has been licensed and what capa-
city has begun production or is
beginning production?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): A capacity of 515,000 tons
has been licensed in the private sec-
tor, and new production perhaps will
be round about 20-25 thousand tons.

41 1-

Shri Sham Lal Saraf: Besides the
one plant sanctioned in  the public
sector in the Punjab, arc attempts a
foot to set up another plant in the
private scctor? If so, how soon?

Shri C. Subramaniam: I do not find
any private scctor plant for Punjab.
I do not have any information,

Shrimati Renuka Ray: Considering
the fact that the private sector does
not seem to be coming forward in
adequate numbers for setting up pig
iron plants, does Government contem-
plate taking some of the capacity out
of this 0.5 million tons in the public
sector?

Shri C. Subramaniam: Yes, now
we are planning to produce as much
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as possible in the public sector by
putting up blast furnaces in anticipa-
tion of the Fourth Plan expansion
projects.

Shri P. R. Ramakrishnan: Since the
private sector projects are going to
be small projects and the cost of pro-
duction is going to be higher, has
Government come to any decision as
to at what price of private sector pig
fron will be sold?

Shri C. Subramaniam: As far as
these small plants are concerned,
there is no control of prices.

Shri Kandappan: Is there any pro-
posal to set up a plant in Salem in
the private or public sector?

Shri C, Subramaniam: There is a
proposal to set up a steel plant in the
Neyveli-Salem area,

Shri Jashvant Mehta; May I know
whether there is any time-bound
programme decided before the licences
are issued to the private sector?

Shri P. C. Sethi: A time-limit is
stipulated while giving the licence.
=Y w@Em o § Ag AT AT
§fF @ wem W & W FrE ATIAT
fear war & o femr swA AT §; afr
a8, ar el AR 9w fE SR A Ea
§, av = oW &1 AvEda Far frar
T § )
st Wo do ¥ : AT 3w & frg
FRT AATT T H1E AEHT T T
ot gz fag & aw Smaar
fgar 3 v F= g F gwaz
#ga X @ oA qTy FEE 2
e fou domg & & 9w A
g g st g g

oo WERE ¢ 4g 941 g9l
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g e oo # wrfEw ¥wT A
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#ag 7, A dam @ et
q IAIT WA R

Shri Kapur Singh: Why not in the
* Punjab?

Shri Indrajit Gupta: Has Govern-
ment received any representation
from the producers of pig iron to the
effect that increaseq production is be-
fng hampered by the high ash content
of indigenous coal which they are
having to use, and have they asked
Government to arrange supplies, it
necessary from abroad, of low ash
grade coal and, if so, what is Gov-
ernment’s reaction to it?

Shri C. Subramaniam: No, Sir. We
have not received any such represen-
tation,

Import of Raw Jute from Pakistan

Shri Heda
*
282. {Shn G. Mohanty:

Will the Minister of International
Trade be pleased to state:

(a) the quantity of raw jute India
imported from Pakistan last year; and

(b) the effect on India's trade with
Pakistan in raw jute by the Raw
Jute Agreement signed by Pakistan
with China on the 30th September,
19632

The Minister of International Trade
(Shri Manubhai Shah); (a) India
imported 271,000 bales of raw jute
from Pakistan in thc Year 1962-63
(July-June).

(b) The Raw  Jute Agrcement
signed by Pakistan with China on the
30th September, 1962, will have no
adverse effect at all on India’s trode
with Pakistan in raw jute, as Pakistan
under the Indo-Pakistan Trade Agree-
ment (1963—65) hag agreed to supply
the raw jute requirements as may be
specified by India in September each
year,

Shri Heda: In view of the fact that
trade with Pakistan, so far as jute is
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concerned, has not always been
smooth, by what time will we be

self-sufficient in the production of
jute?

Shri Manubhai Shah: Production
is going up very considerably. Even
then, the Pakistan jute in certain
quality and cutting has a certain
superior range compared to our jute
production. Therefore, in order to
produce special varieties, we have to
import between two and five lakh
bales. But over the vears our imports
have considerably gone down. In 1960-
61 we imported about Rs, 7 crores
worth; last year it was only Rs. 3
crores. This year it may be still less.

Shri Sham Lal Sarvaf: May I know
what attempts fhave been made to
improve the quality of our produc-
tion and to what extent we have
succeeded?

Shri Manubhai Shah: This year the
production of jute gZoods and exports
has been a record in thc whole history
of India. There was a rise of Rs. 24
crores in exports, and abcut Rs. 39
crores in production. It shows that
gradually support to the jute indus-
try from Government and the pur-
chasing people is increasing, and we
think that in the next few years we
might be able to produce even better
quality jute goods to obviate the need
of these marginal imports.

Shri Indrajit Gupta: I would like
to know how the prevailing prices of
raw jute in Pakistan compare with
the floor prices that Government has
announced for our jutc here, and in
case the Pakistan prices of jute are
much lower, is Government apprehen-
sive or not that smuggling of Pakis-
tani jute into India might have a
harmful impact on the floor prices
which we wish * maintain for our
own jute,

Shri Manubhai Shah: I am glad the
hon. Member raised this question,
showing that he is aware of the trou-
bles. The Pakistan prices are hope-
lessly low, while we are giving price
support to the jute grower because of
our social objectives. Even then we
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are trying to see with the co-opera-
tion of the Pakistan Government that
smuggling from Pakistan to India is
prevented as much as possible.

ft TR ¢ § g e
igar fs wewa & afofe oifsam
¥ W w1 @ aEqd wrard # Sdr
g O 39 ¥ agw arfewdra #1 aT
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Khadi Board

+
Shri Harish Chandra Mathur:

“283. P .
Shri Sivamurthi Swamy;

Will the Minister of Industry be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to serious reports
of maladministration, irregularities
and heavy spending on staff by Khadi
Board;

(b) the pay roll unlier Khadi Board
and the steps, if any, taken to curtail
it; and

(¢) whether any effortg have been
made to ‘streamline the working of

the Board?
. The Minister of Industry (Shri
Kanungo): (a) By “Kkbadi Board”

the Honourable Members are presums-
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ably referring to “The Khadi & Village
Industries Commission”. It is true
that the Public Accounts Committee
have drawn attention to certain irre-
gularities in the working of the Khadi
& Village Industries Programme of
the Commission. It is not however
correct to say that there have been
serious reports maiadministration

or heavy spending on staff by the
Commission,
(b) and (c). The pay roll of the

Commission is about Rs, 95,00,000 per
annum. The Commission is constant-
ly reviewing its staff position, so that
the greatest economy in administra-
tive expenditure secured. Recently,
a one-man Committ:e which went
into the question of effecting economy
submitted a rcport and this is under
consideration of the Commission. This
report has also examined the adminis-
trative working of the Commission and
made recommendations to improve it.

Shri Harish Chandra Mathur: What
are the main findings f this report
to which the hon Minister referred
now? Have they also drawn attenticn
to maladministration and administra-
tive expenditure?

Shri Kanungo: It is not a question
of maladministration but how econo-
mies could be effected,

Shri Harish Chandra Mathur; Has
the hon., Minister’'s attention been
drawn to various Press publications

that say that large amounts of suwsi-
dies are claimed by absolutely bogis
organisations of mushroom growth and
there is hardly any real transaction
taking place?

Shri Kanungo: Wrong use of sub-
sidies has not been reported but we
find accounting has been defective in
certain State boards. They are auto-
nomous boards. The Commission is
trying to find out ways and means to

supervise the work of the State
boards.
Shri Sivamurthi Swamy: Has

Government received any complaint
from Mysore State that the grant
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given by the Central Government to
the Mysore khadi boarq hag not been
accountedq for three years?

.Shri‘ Kanungo: There has been
f)b,]'ecnwn in the Mysire accountg but
it is a board set up by the Mysore
Government.

Shri Ranga: Are Goverament try-
ing to keep in touch with the working
of these boards, whether appointed by
States or by the Xhadi Commission
and give them advice in order to see
that the Public Accounts Committee
would not have to comment so adver-
sely against the workng of the Khadi
Commission and the khadi boards?

Shri Kanungo: Yes Sir; Govern-
ment officers are at the service of
the Commission and the Loards and
at the moment the remarks of the
Public Accounts Committee are being
attendeq to.

Shri Ranga: What advice have they
given to the Mysore Government re-
garding the revelaticns made by the
Chief Minister in the Srate legislature?

Shri Kanungo: As I have said all
we can ask for from the State boards
is the accounts; sometimes they are
in arrears,

Shri Kapur Singh: ave the Gov-
ernment reviewed the prospects of
khadi products standing on their own
legs in the open market in the near
future without heavy subsidies from
year to year, and if so with what re-
sults? Do they propose to discontinue
these heavy suosidies anq wind up
these khadi boavds?

Shri Kanungo: Government do not
consider that the subsidies are heavy,
considering the social objectives, and
without subsidised khadi cannot stand
competition.

Shri Tridib Kumar Chaudhuri: May
I know whether the subsidies that are
granted to the Khadi Commission and
also to the various State Boards by
the Central Government are in their
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turn given to private establishments
producing khadi and to khadi shops,
etc?

Shri Kanungo: The subsidies are
to the purchasers or consumers, and
not to any producers or to any society
or any organisation.

Shrimati Savitri Nigam: XKeeping
in view the very praiseworthy and
usefu] work which the Khadi Board
has been doing and the enormous diffi-
culties which facing in the
rural sector, may I know if the hon.
Minister is aware that these small,
little loopholes are negligible?

Shri-Kanungo: We do not consider
these defects negligible,

Shri Tyagi: What is the up-to-date
figure of loans and subsidies granted
to the Khadi Commission, and as the
Government had once assured this
House that after sometime this Khadi
Commission will stand on its own
legs, may I know if that policy stands
changed now?

Shri Kanungo: “Stand on its own
legs” means that the Government will
have to provide the working capital;
otherwise it cannot make profits.

Shri Tyagi: What is the up-to-date
figure of loans and subsidies granted?

Shri Kanungo: The figure for 1962-
63 is, Rs. 1,000 lakhs in grants and
Rs, 512 lakhs in loans.

Dr. Sarojini Mahishi: May I know
the findings of the one-man Com-
mittee on the administration of the
Khadi Board and what is the reaction
of the Government thereto?

Shri Kanungo: That is being con-
sidered by the Commission and the
Government.

Shri Thirumala Rao: Can the hon.
Minister give us the figure with re-
gard to the unrecoverable loans that
have been written off as bad debts
from the Khadi Board?
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Shri Kanungo: I have not got the
figures.
ft o wo frrdt : @
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(1) qfe  sfoww, wgw W
AT W & gaIg ¥ fAU @,
sa: fRet A wft w1 osw
gl oAt | arfaFar ug § f&
TR F gEl F ol §, frew
ay F g gafg g § 3@ a¥
wfgs et qzr g af §

[(a) and (b). No, Sir. Export of raw
goat skins of 0914 metre and more in
length or 0:56 sq. metre in area which
was banned on 13th July, 1963, has
been permitted again with effect from
27-8-1963.

(¢) Since the restrictions were for
a brief period of 6 weeks or so, the
question of loss in foreign exchange
does not arise. As a matter of fact
the total foreign exchange earned on
exports of raw goat skins is higher
this year than exports in correspond-
ing period last year.]

it formrTer qUody < ¥ AT STRAT
g fer famt ot 301 & g8 =twre 7 o
grar @ A feer g g ?

st wAad W : ® Smr 2,
gl s &, wAwdET T FT
ST @, FfAEC FAS FOAE@I R
o faem X @ FOT A9 oA
FT UFENE 3T WL

= faramme andT ¢ FAT A
gfqars gam &1 faae F o &7

ot vy g : wfaeew S 2 ag
oz 3 fw gfar <edt A1 woge A
F fagwaR T %o wde Frev faur
g Mr fmT #oAR ¥o wwET
¥ o wET ure faw &7 omfgen
mfget gaTa et a8 & fF A
ferr ®1 Fw < faar so o &
TEES &7 SAeT &7 fwr ey

= wgre - Sfqaw  faar @
AR AMH faar St € AT TEd
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T AT o gt g § shvag ?

off T g ;A A g )
] oot Fmmr fF Y A grENw
foraet faerdt § wfqed | qU g are
fews 7 afew W oaw ST @
fF 3y fafqas 7wt & dfew §°
g A & 30 fafwmw ay &t
FUT qifqw F1 g0 TR W FE & |
i 73 T & g fE T@ T AN
qE FE THREAS T FF Q4T
T e f@m

Shri Sham Lal Saraf: Since the
requirements of the tanning industry
are being assessed from time to time
according to which the quotas are
being reserved for the indigenous in-
dustry, may I know if the Govern-
ment are aware that in some of the
areas there is a great cry that the raw
material is not available to the extent
needed?

Shri Manubhai Shah: That is not
s0 because it is obvious that exports
of finished leather have to go up in
due course. From 1957, 100 per cent
export was allowed, and now we have:
reduced it to 60 per cent. So, 40 per
cent of raw material is available to
the local tanning industry. As the
tanning of a scientific nature develops,
a still further reduction in raw goat-
skin export quota will take place.

Rourkela Steel Plamt

+
Shrimati Savitri Nigam:
Shri Maheswar Naik:
Shri G. Mohanty:
Shri D. C. Sharma:
Shri Ram Sevak Yadav:
Shri D. D. Mantri:
Shri Ram Ratan Gupta:
Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri Dhaon:
Dr. L. M. Singhvi:
| Shri Onkar Lal Berwa:

Will the Minister of Steel, Mines:

*285. <
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and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
blast furnaces under the Rourkela
Steel Plant have closed their working;

(b) if so, the reasons therefor and
for how long;

(c) the loss in output of the plant
on account of the closure; and

(d) the steps taken to resume their
working and prevent recurrence of
this state of things?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P, C. Sethi): (a) and
(b). Two of the three Blast Furnaces
-at Rourkela had to be banked due to
the go-slow policy adopted by some
of the workers during October 1963.
Blast Furnace No, II was banked from
30-9-1963 to 7-11-1963 and Blast Fur-
nace No. III from 2-10-1963 to
9-10-1963. R

(c) 45,570 tonnes of Pig Iron and
45,234 tonnes of Steel ingots.

(d) It was impressed wupon the
workers that it was not necessary to
resort to these slow down tactics and
that the management was always wil-
ling to consider all legitimate de-
mands of labour. As a result, the
situation improved and production
started picking up.

Shrimati Savitri Nigam: May I
know what were the major complaints
which necessitated the workers to
adopt this policy and what action has
been taken by the management so
that such repetitions may not take
place?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Demands were put forward
which on the face of it looked very
unreasonable. I shall give some of
the demandg put forward: 1. Revision
of pay-scales for which a wage board
has already been appointed. 2. Over-
time for pcriods prior to the regis-
tration of the factory, i.e, from 1955
to 1959. It was demanded that calcu-
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lgtion should be made of the over-
time work done during 1955 to 1959 and

they should be paid over-time.
3. Automatic mass promotions
without any reference to merit or
necessity for promotion, They de-

manded that every two years there
should be automatic promotion of all
the workers. 4. Payment of acting
allowance for periods when no officia-
tion was actually done according to
the plant records. 5. Provision of free
transport to and from place of duty.
6. Leave at the rate of 1 day in 11
working days as against 1 day in 20
working days prescribed in the Fac-
tories Act.

I have given some of the demands.
There were other demands also. On
the face of it, the authorities could not
consider these demands at all.

Shrimati Savitri Nigam: What was
the difficulty in giving over-time
wages which wag considered to be a
genuine demand by the workers?

Shri C. Subramamiam: Certainly

nobody can go into over-time done
during 1955 to 1959.
Shri Hanumanthaiya: May I know

the name of the trade union and to
which of the All-India unions it is
affiliated?

Shri C. Subramaniam: The diffi-
culty in Rourkela is there are a
number of unions. There are 4 unions,
one affilialed to the INTUC, the
second to the HMS, the third to the
AITUC and there is a local union
also. There is competition between
these unions to become more and
more popular and for that, demands
also are put higher and higher. That
is the real difficulty.

= s g ¥ R
feniss & q o7 AW Y 9 At
qEET AT HATST fwEAT TR E
FT @rqrEAT g ?

=t 5o Wo ¥F : ¥ T A ¥
TafAe  TAHT WA AT 99T A9 8|
AT FFaeT AR 47 ATH AL AT
2
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Shri S. M. Banerjee: It appears
from the answer of the hon. Minister
that because of rivalry and competi-
tion between the unions, some de-
mands are put forward which the
Mmanagement cannot consider. I want
to know whether any step is being
taken by the Government to see that
the representative character of the
unions is ascertained through secret
ballot?

Shri C, Subramaniam: Yes, Sir.
There is a provision in the Orissa La-
bour Act to recognise a union as repre-
sentative union. Steps were taken for
that purpose. Meanwhile one union
took the matter to the court and got
a stay order, which is still there. As
long as the stay order is there, no
representative union can be recognised.
Meanwhile competition is going on to
increase their strength by putting for-
ward these unreasonable demands.

ofy fiemrr qeTEw : w@T Ay W R
f& agt @t #mdo THo o Fo Yo
# gfm § a8 TR G gu A,
IqHT R w37 g g
W gafae  agt wEw SART &9
T AR wmE 7

o do FSY : A aF FiFT-
fAmg @A FT GO § @ BrqER F
JgT A FT BT TEAAE AT &
gofag et o #Y A1 BT ST
FE F AL gIE A

Shri Daji: In view of the fact that
many demands were made and some
sections had to be closed, causing a loss
of money to the Government, may I
‘know whether any attempt was made
to refer the matter to arbitration or
conciliation, as provided in the Trade
Unions Act?

Shri C. Subramaniam: Even for
reference, they should prima facie
look reasonable. But I do not think
anybody would, recognise these
demands as reasonable. That is the
real difficulty. As far as the other
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reasonable demands were concerned,
the authorities were always willing to
discuss with them and come to some
agreement. In fact, agreement has
already been reached with regard to
some of these demands,

Shri Jashvanmt Mehta: Since the
problem of recognition of trade unions
has not been settled for the last two
years, may I know whether the Gov-
ernment is prepared to hand over to
the voluntary organisations the de-
mands which have been made jointly
by all the unions?

Shri C. Subramaniam: I do not
think there is any joint demand at all.
In the case of demands, each union
wants to take advantage of the other.

“Partners of Progress” Show in
Berlin

+
( Shri Heda:
Shri B. P. Yadava;
*286, { Shri Chattar Singh:
Shri Dhaon:
Shri Bishanchander Seth:

Will the Minister of International
Trade be pleased to state:

(a) whether a delegation was sent
to Berlin to participate in the opening
of the special show ‘Partners of Pro-
gress’;

(b) the names of the members of the
delegation;

(c) the criteria for their selection;
and

(d) whether any report has been
submitted by them and, if so, the
salient features thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (d).
A statement is laid on the Table of
the House.

STATEMENT

(a) Yes, Sir,

(b) 1. Mrs. Sharda Mukerjee, mem-
ber of Parliament, 27 Canning Lane,
New Delhi.

2. Dr. Antia, Managing Director,
M/s. Union Carbide of. India
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Ltd. 1 & 2, Barbourne Road,
Calcutta.

3. Mr. H. C. Mahindra, Director
M/s. Mahindra & Mabhindra,
Gateway Building, Apollo
Bunder, Bombay.

4. Mr, A, M. M. Arunachalam,

Managing Director, Tube,
Investment of India Ltd.
52/53 Jehangir Street,
Madras-1,

(c) The invitees included a Mem-
ber of Parliament and representatives
of Trade and Industry from the three
important Commercial Centres of
India.

(d) Yes, Sir. The salient features of
the report are:—

(i) The fair was well organised.
The Asian stalls including the
Indian Pavillion were in
one big hall, while the adja-

cent building was mainly
dominated by German and
American exhibits of

machinery, consumer articles
etc. The Commonwealth and
the EEC countries had sepa-
rate buildings of their own.

Our exhibits of machinery,
watches etc. evoked consider-
able interest and drew appre-
ciation from several visitors
and manufacturers,

(ii

~

(iii) Arrangements had been made
to serve hot tea in our tea-
stall which proved most popu-
lar.

(iv) Both the display of articles
and the eagerness and
courtesy of our attendants
was a credit to our country.

(v) West German Government
showed interest in assisting
the economic progress of the
developing countries through
private investment for which
adequate flscal incitement, in-
surance against political
troubles and assurance

NOVEMBER 29, 1963

Oral Answers 2158
against state control of indus-
tries were indicated as essen-
tial conditions.

Shri Heda; May 1 know whether
the Minister is satisfied, when he goes
through the list of names, that the
names selected are according to the
criteria laid down in the matter?

Shri Manubhai Shah: Yes, Sir.
The delegation consisted of an hon.
Member of Parliament as well as
three leading industrialists of this
country. In pursuance of what we
have been told by the German autho-
rities, especially about the exact pur-
pose of this industrial exhibition the
participation has been very helptul.

Shri Heda: Among the articles
that were thought good enough for
export promotion, what other items of
articles attracted the Germans most
and have any tangible results come
out of it?

Shri Manubhai Shah: Well, the
Development Minister of Germany,
Mr. Scheel, made a very good remark
after seeing the exhibition. He said
that he did not know that India pro-
duced so many modern machines be-
cause generally the impression is that
we usually produce, tea, jute goods
and some textiles. This time we high-
lighted a new aspect of our technolo-
gical development. Of course, there
was also some comments of an ad-
verse nature by some visitors who
thought that we should have shown
more of handicrafts. It is, after all,
a question of opinion and, broadly
speaking, many of the visitors appre-
ciated India’s industrial growth, which
was the principal focal point of this
exhibition, and we are getting very
good orders from them,

Shri Indrajit Gupta: With refe-
rence to the report submitted by, or
obtaineq from, the members of the
delegation, I would like to know whe-
ther it ig a fact that some of the mem-
bers of thig delegation did not stay
in Germany, or -at the place of the
exhibition, for the full duration of
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their planned stay because they were
not satisfied with the treatment re-
ceived by them from the West Ger-
man Government?

Shri Manubhai Shah: Ags a matter
of fact, I have gone through the
whole report of the delegation. They
say that the arrangements were highly
satisfactory. Their only complaint was
that when they travelled from here 1o
Bonn, some people were taken in first
class and some in the tourist class.
But, then in a plane you cannot take
all the people in one class. That is
the only aspect with which they were
dissatisfied. Otherwise, there was a
general sense of high satisfaction
about the arrangements for the exhi-
bition ang their stay there.

Small/Cheap Tractors

+
Shri Sidheshwar Prasad:
Shri P. C. Borooah:
*288. { Shri P, R. Chakraverti:
| Dr. L. M. Singhvi:
L Shri Bishwanath Roy:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that Gov-
ernment have received schemes from
the private parties for the manufac-
ture of small/cheap tractors; and

(b) if so, the salient features tlere-
of?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes,
Sir.

(b) 5 schemes for the manufacture
of small tractors and power tillers of
approved designs have already been
licensed/approved. In addition, 14
schemes for the manufacture of small
tractors and power tillers are, at pre-
sent, under consideration. -These
schemes involve manufacture of four
wheeled tractors of the riding type or
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2 wheeled tractors and power tillers
of the walking type, in various horse-
power ranges below 12 H.P. Collabo-
ration with Japanese, American, UK.
or West German manufacturers is pro-
posed.

oY ferdeart srare : 74T & ST AT
gfF I ag o FEw TN A
g 7 fm fer ooat @ @qT AR 9w
JqEA ¥ AT g |

#ff Wo Fo ASY : 3qH e Clmwifes
T 9, g@a Fow o s
roae A, dma dgz §,  Iwr
IEET § HIT aiwai SHNLAH g |

it fegead yum : w1 &9 a1
R g o e AR aw
gFe7 a9 AT & IART WACAT FYAT
T ERIT |

=t o Wo §8Y : ITHT Fwa A AT
q JTEH & T4 qq 77 ghi |

Shri P. C. Borooah: May 1 know
whether there is a scheme for bring-
ing down the prices of these popular
tractors; if so, what is the cost of pro-
duction now and how far it is going
to be brought down?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): Generally we want the
prices to be below Rs. 3,000/~ per trac-
tor of this range; but the prices can
be fixed only when they go into pro-
duction and are produced in sufficient
numbers,

Shri Bishwanath Roy: In view of
the great need for tractors for mecha-
nised cultivation, may I know how
far Government is prepared to aid
these enterprises?

Shri C. Subramaniam: All possible
aid required by way of foreign ex-
change is being given to these con-
cerns. [t is a question of getting in-
to production.
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FTa : fr Shri C. Subramaniam: Yes, Sir;
=t fj‘l’( Wj’ IT.E H@ %\ . these tractors are intended for that
AT IF AIH A1 B R A § purpose. I am informed by my hon.

g(ﬁ"g’ a;‘r{g g fqasr a9 Em’a’% colleague that the small tractors can

T ITA W BiIE o R iTTa'E Tz do about 2 acres per day.
EC T oad § 1T 9 IF
g .Fi g 3' % g Shrimati Savitri Nigam: May I know
Wragt fas @) whether Government is intending to
C . A EFeg ¥ start production of small tractors in
<~ & o W ‘.}gm the public sector keeping in view the
st v« a'rg:ﬁ
HE § 9T A d W g9 slow progress which these people in
AT HL 9 A § 1| WX T the private sector have shown in the
Mt 2w % H{f iﬁl%%l production of these tractors?

wo Mfarg q| : o Jt FEE Shri C. Subramaniam: The Punjab
FE@@ & G¥ fF oawgl & 79 Government have come forward with
a a . a proposal to produce tractors in the
T qE, @ i ‘F'F Tt ®T  public sector there. We are consider-
qNF TF T W@E, T¥ FREHEI A ing that proposal.
W YRR F FRTIATT FI R JrsAT ' < mene
& it TEER G e w5 A
Shri C. Subramaniam: No, Sir, % &< 9@ & #7791 & 3o FaX
These are all small tractors. Thel:e, q Fal fF Ia=aY AT faFar ST
if at all, we can only produce the big : - S
tractors and not power tillers. FW L ﬁ; \WT :ﬂ’ﬁ Wt e
o TeTRAR R F A A & sravii fad o )
, s RN T & g 7rE & arfe foremat a1 ag
g arx ¥ B iv WG I qer fid o
§ ST WET 37 IR FTAAES
sfusgrm | afe g, a1 faa sfqog a5

T ST T g st qo Wo VY : Y gi, AT AA-

A JY T A FIeATET, I GFR A/
s{Y o Wo {SY a7 A FFATAT o Fam oA &
T §, wifaw ag w1 Ay fF S

qeT 3,000 Eo%fttilwﬂa ft TR - & AT TRaT g
IR ZH HTCOW F4T awl 3% ai f5 91 3§ TP F $FT QT X WA
T AT AT T T AT AHA G | I E A AT Wi e

st & mo frard : ag W BE g qar fEr i 9 dd Fagw
fazr a¥h o W Pead oes AR E NfE AdE vRe W
TR Fr wifed o, AR ag w99 & AR g gw freed &
a1 qET ¥ X S 1 3T 0F R & FUEAL
Shri C. Subramaniam: I am sorry, I FH a® A E SiA mﬁ' &
sannot immediately give the informa- 1 ¥<HIT & &rE framx 3
tion.
Shri D. N. Tiwary: In view of the st qo wo ¥ : x7 T @
fragmentation of holdings into small = -‘ S fa s T &

units, may I know whether these trac- - .
tors will negotiate small areas? 7% vl ¥ gafdg §aw )
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ANE |§ IOW A TgEn
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=t faafa fe
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it MHEE qqw
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T wRiEWm SR A g
FAW Y FTW FA :

() #1 mgEa g fs wdm
Iqafa wUd g9 ¥ g H A
gam wifud FE AEd €
=T

() afz g, @ w=<q TER T
faae S &1 G J] W
2 ?

The Minister of International Trade
(Shri Manubhai Shah): (a) Sume
Indian industrialists are already asso-
ciated with certain industries Lo be
established in Nepal and some others
have evinced interest in participating
in Nepalese industries on a joint ven-
ture basis subject to necessary faci-
lities being available from both the
Governments.

(b) The nature of facilities requir-
ed is determined on the merits of
each case. Generally, however, Indian
investment is allowed in the shape of
machinery and equipment of Indian
manufacture and by way of technical
know-how and some small cash.
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ot W mg @ § dar
A A g I Y AR |

WRITTEN ANSWERS TO
QUESTIONS

Development of Small-Scale Industries

( Shri Bishanchander Seth:
{ Shri Dhaon:
LShri Chattar Singh:

*21L.

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Reserve Bank and the State Bank
have not agreed to the Union Govern-
ment's suggestion for legislation for
the development of Small Scale In-
dustries in the country;

(b) if so, whether any reasons have
been given for not accepting the plea
for legislation;

(c) whether it is also a fact that the
Sub-Committee of the Small Scale
Industries Board was in favour of
such legislation; and

(d) whether Government have drop-
ped the idea of legislation?

The Minister of Industry (Shri
Kanungo): (a) to (d). The Govern-
ment of India do not have any pro-
posal for legislation for the develop-
ment of Small Scale Industries in the
country. The Indian Productivity
Team, which visited the U.S.A,, West
Germany, Sweden and Japan in 1959,
recommended that the legislative mea-
sures in force in the U.S.A. and Japan
be considered by the Small Scale In-
dustries Board for adoption in India.
The Board appointed a Committee to
consider this recommendation. The
Reserve Bank of India and the State
Bank of India are represented on this
Committee. The Committee has not
yet finalised its recommendations to
the Board.
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Machine Tool Factory in Kerala
( Shri A. K. Gopalan:

* 9275 { Shri Warior:

LShri Koya:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Unstarred
Question No, 233 on the 16th August,
1963 and state:

(a) the further progress made in
setting up the Machine Tool Factory
at Kalamassery in Kerala; and

(b) the expenditure incurred so far
in this respect?

The Minister of Stecl, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). A statement is
laid on the Table of the House.

STATEMENT

The company have acquired over 125
acres of land and the land acquired
for the factory has been levelled.
Construction works on the Production
Shops, Administration and anciliary
buildings as well as work on services
are in progress. Seclection of import-
ed plant and machinery has been
finalised by the company and importi
licences for the import of required
plant and machinery for the factory
are under issue. The company have
recruited 588 persons (including tech-
nicians and trainees) upto the middle
of October 1963 and training is pro-
ceéding according to schedule at the
HMT Training Centre at Trivandrum
and Bangalore. The factory is ex-
pected to go into production by about
the end of 1964.

A cash expenditure of Rs. 19-16 lakhs
has been incurred by the company on
this project upto the end of Septem-
ber, 1963.

TR st wr fmto

*305 auls m&wﬂ
s do wo i :

oW WA 1% W, 183
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Import Racketeers

{ Shri D. C. Sharma:
*287 J Shri Ram Sewak Yadav:
" 7 Shri A. V. Raghavan:
LShri Kappen:
Will the Minister of Steel,
and Heavy Engineering be
to state:

(a) whether the Delhi Police have
launched a country-wide search for
a gang of import racketeers following
the detection of two cases of forgery
and theft in the office of the Regional
Assistant Iron and Steel Controller,
New Delhi; and

(b) if so, the facts of the two cases
and the result of the search made?

]

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) During the investiga-
tion of the cases reported to them, the
Delhi Police have made enquiries in
Delhi, Ludhiana, Solan and Bombay.

(b) A statement is placed on the
‘Table of the House.

STATEMENT

Mines
pleased

Forgery:

It was reported on 20-4-1963 by New
Delhi Police that one of the partners
of a firm at Kanpur had lodged a
complaint with them that a Bank ac-
count had been opened at Delhi in their
name by some persons and that the

Bank Pass Book was received by
them. The firm suspected that a
licence had been forged. Four persons
have been arrested and the investiga-
tion is in progress. No report has so
tar been received whether any search
was made by the police.

Theft;

Four parties had complained that
licences issued in their favour and
submitted to the Office of the Regional
Assistant Iron & Steel Controller in
New Delhi in the month of May,
1963, had not been returned to them.
Since it was found that these licences
had not been received in the office
of the Assistant Regional Iron and
Steel Controller a complaint was lodg-
ed with the Delhi Police. One of the
licences has been recovered from a
person in Ludhiana during the course
of the investigation. Some persons
connected with it have been arrested.
The case is still under investigation.

There has also been a theft of one
set of Blank import licence  forms
from the office of the Regional Assis-
tant Iron and Steel Controller in
New Delhi and the matter reported to
the Delhi State Police. The investiga-
tion is still continuing.

Coal Washery Plants

f Shri R. Barua:
*290. \_ Shri Koya:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that two
plants for manufacture of coal
washery and ore beneficiation units
are proposed to be set up with Polish
collaboration;

(b) it so, the location and amount
likely to be spent; and

(¢) the amount of the equipment
likely to be produced?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C,_ Subma-
maniam): (a) to (c). It is proposed to
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establish with Polish collaboration,
facilities in the Heavy Machine Build-
ing Plant at Ranchi and the Coal Min-
ing Machinery Plant at Durgapur for
the manufacture of coal preparation
plants, including washeries and ore
beneficiation plants. Details of capital
costs and equipment to be produced
are yet to be worked out.

Export of Jute Goods

Shri Indrajit Gupta:
Shri D. C. Sharma:

Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No. 800 on
the 20th September, 1963 and state:

(a) whether consideration of the
Srivastava Committee’s report on ex-
port of Jute goods has since been
completed by Government; and

*291.

(b) Government’s decisions with re-
gard to various recommendations of
the Committee?

The Minister of Internationa! Trade
(Shri Manubhai Shah): {a) and (b).
The Report is stili under considera-
tion.

Metric Weights and Measures

*293. Shri Hari Vishnu Kamath:
Will the Minister of International Trade
be pleased to state:

(a) whether Government are aware
that there has been considerable pro-
fiteering in the supply of metric
weights and measures to traders and
merchants; and

(b) if so, the steps taken by G.ov-
ernment to prevent the same and to
bring the offenders to book?

The Minister of International Trade
(Shri Manubhai Shah): (a) Consider-
ing that Metric Weights and Measures
are made to exacting specifications
which guarantee accuracy and dur-
ability, the prices prevailing are gene-
rally reasonable;
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(b) Supply being adequate, there
is no control over prices but manufac-
turers and dealers in weights and
measures are licensed by State Gov-
ernment.

Display of Retail Prices

*294. Dr. L. M. Singhvi: Will the
Minister of International Trade be
pleased to state:

(a) whether Government had laun-
ched a countrywide campaign for
publicising the requirement of display-
ing retail prices before proceeding
against traders; and

(b) if so, whether Government are
aware of any cases, particularly in
Rajasthan, Punjab, Delhi and Maha-
rashtra in which the authorities harass-
ed the traders on mere technical
deficiencies in displaying retail prices?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Code of Conduct for Experters

Shri Bishamchander Seth:
*295. { Shri B. P. Yadava:
|_Shri Dhaon:

Will the Minister of International
Trade be pleased to state:

(a) whether the code of conduct
formulated to guide exporters and
manufacturers of goods for export has
been circulated to the trade organiza-
tions and allied bodies for their sug-
gestions; and

(b) if so, whether they have accept-
ed this code or have suggested certain
modifications?

The Minister of Imternational Trade
(Shri Manubhai Shah): (a) Yes, Sir.
A draft code of conduct was circulated
to all Export Promotion Councils,
Commodity Boards, the Federation of
Indian Chambers of Commerce and
Industry and other leading trade or-
ganisations for their comments.
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(b) Majority of the organisations,
who have replied so far, have approv-
ed the draft code of conduct and some
have suggested minor modifications.
The draft code is placed on the Table
of the House. [Placed in Library.
See No. LT-1973/63].

Consumer Co-operatives

*296. Shri Heda: Will the Minister
of International Trade be pleased to
state:

(a) whether consumer co-operatives
and fair price shops have been allow-
ed to get cloth from mills at ex-mill
rates;

(b) if so, to what extent; and

(c) the names of the popular varie-
ties that have been included in the
scheme?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) and (c). The Cotton Mill In-
dustry have agreed to ear-mark 10
per cent of the cross-section of each
mill’s production of cloth for direct
supplies from the mills to these ap-
proved channels at ex-mill prices
stamped on the cloth.

The coverage of items included for
supply does not restrict itself to any
particular variety classified as ‘popu-
lar’. The cross-section includes all
varieties of cloth. The following are
the items generally included for sup-
plies:

. Dhoties

Sarees

Mulls

Voils

. Poplins

Twills

. Long-cloth

. Sucies

. Sheeting, Leopard & Markin
. Cambrics and Lawns

. Prints & Chintz

. Coatings, Tussore & Corduroy

© P TS ;AN
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13. Drills, Jeans, Satin & Gaber-
dine

14. Mazri cloth

15. Bed ticking/Gadlapet

16. Chaddar, Bedsheet, Blankets
& Bed Cover.

17. Madapalam

18. Leno cloth.

Steel Plant at Goa

Shri P. C, Borooah:
Shri P. R, Chakraverti:
LShri H, C. Soy:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

*297.

(a) whether there is a scheme to
set up a steel plant in the public sec-
tor at Goa in the Fourth Plan; and

(b) if so, the broad outlines of the
scheme? '

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The question of setting
up a steel plant in the Goa-Hospet
region during the Fourth Plan is
under consideration.

(b) At present feasibility studies
are being conducted for the plant, It
is not possible to indicate any details
pending the receipt of the feasibility
report which is expected in December,
1963.

Retail Cloth Stores of Textile Mills

*298, Dr. L. M. Singhvi: Will the
Minister of International Trade be
pleased to state:

(a) whether Government favour-
ably view the opening of retail cloth
stores by the textile mills;

(b) if so, the reasons therefor; and

(c) if not, the steps Government
have taken to ensure against any kind
of monopoly in the distribution of
cloth?.

The Minister of International Trade
(Shri Manubhaj Shah): (a) to (c).
Government encourage only co-opera-
tive stores and Government owned,
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controlled or licensed fair price shops.
Government do not view favourably
the opening of retail stores by tex-
tile mills or other big industries,

Small-Scale Units

781, Shri Sarjoo Pandey: Will the
Minister of Industry be pleased to
state:

(a) the number of small-scale units

benefited by industrial extension ser-
-vice in U.P. during 1962-63; and

(b) the amount of loans granted to
such units in U.P, during 1962-63?

NOVEMBER 29, 1963

The MiniSter of Industry (Shri
Kanungo): (a)
No. of
parties
Nature of assistance rendered  benefited
to small units during
1962-63
1. No. of parties given technical
assistance . . 9,408
2. No. of parties given informa-
tion to start new indus-
tries . . . . ‘3,800
3. No. of parties given other
assistance . . 16,746
4?'No. of factory visit paid to
render on the spot advice 12,774

(b) A loan of Rs. 65.33 lakhs was
sanctioned by the Central Govern-
ment to the Government of Uttar Pra-
desh during 1962-63 for the develop-
ment of small scale industries, The
exact amount disbursed by the State
Government is not known.

Paper i‘actories in UP,

782. Shri Sarjoo Pandey: Will the
Minister of Industry be pleased to
-state:

(a) the number of paper factories
In Uttar Pradesh at present;

(b) the types of paper manufactur-
-ed by them and the production capa-
-city of each factory;
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(c) whether any new paper factory
will be started in U.P. during 1963-64
and 1964-65; and

(d) if so, the total capital outlay
thereof?

The Minister of Industry (Shri

Kanungo): (a) Two, Sir.

(b) One with a capacity of 25,000
tonnes per year manufactures Writ-
ing, Printing and Wrapping Papers
and the other with an annual capa-
city of 4,200 tonnes manufactures
Writing, Printing and Wrapping
Papers and Boards,

(c) No, Sir.

(d) Does not arise,

Industrial Units in Kerala

83 Shri A, V. Raghavan:
* Y Shri Kappen:

Will the Minister of Industry Lte
pleased to state:

(a) the names of new industrial
units established in Kerala during
the Third Plan period so far; and

(b) the names of industrial units
proposed to be established during this
period?

The Minister of Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the House in
due course.
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Heavy Industries in Bihar

785, Shri Sidheshwar Prasad: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(st | wrgam)

(a) the names and locations of
heavy industries which have been es-
tablished by Central Government in
Bihar;

(b) the total estimated cost and
production capacity of each of such
industries;

(¢) the names and locations of such
industries which are to be set up
during the remaining years of the
Third Five Year Plan; and

(d) the number of persons employ-
ed in each industry?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (d). A statement
containing the information is laid on
the Table of the House. [Placed in
Library. See No. LT-1975/63].

Cement Quota for Bihar

786. Shri Sidheshwar Prasad: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state: .

(a) whether it is a fact that a cut
Ras been made in the cement quota
for Bihar for 1962-63 and 1963-64;

(b) the steps taken to increase the
quota of cement for Bihar; and

(c) the consideration on which
State-wise cement quota is fixed?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) and
(b). On account of steep rise in the
cement demand for works connected
with the defence effort, a general re-
duction in the normal allocations of
almost all cement consumers has been
effected since the Emergency. ‘This
cut is being gradually restored. Be-
sides, in the case of Bihar, an addi-
tional quantity of 13,000 tonnes has
been allotted so far jn 1963-64.

(¢) In deciding allocations for
States, past allocations and offtake of
cement and the Third Plan outlay and
population of States have been taken
into consideration,

Hindustan Machine Tools Limited,
Bangalore

787, shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the number of employees work-
ing at the Hindustan Machine Tools
Ltd., Bangalore who have been pro-
vided with quarters till the end of
October, 1963; and

(b) the number of employees who
will be provided with quarters dur-
ing 1963-64 and 1964-65?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) 1512 (including em-
ployees of Watch factory)

(b) 1963-64—A4T75.
1964-65—300.

.Employees of Rourkela Steel Plant

788, Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state the total number of em-
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ployees of all categories (men and
women separately) working under the
Rourkela Steel Plant and those be-
longing to Scheduled Castes, Sche-
duled Tribes and other Backward
Classes?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam); Cf the total number of
employees of all categories working in
the regular establishment of Rour-
kela Steel Plant as on the 31st Octo-
ber, 1963, 20,643 were men and 422
women. The number of employees
belonging to the Scheduled Castes
was Y32 and that belonging to the
Scheduled Tribes was 1,176, No
statistics have been maintained of
employees belonging to any other
backward classes.

Hindustan Machine Tools Ltd.,
Bangalore

789, Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the total number of employees
working at present under the Hindu-
stan Machine Tools Ltd., Bangalore;
and

(b) the number of women, Schedul-
ed Castes, Scheduled Tribes and other
Backward Classes persons among the
employees?

The Minister of Steel,
Heavy Engineering

Mines and
(Shri C. Subra-

maniam):
(a) Hmdustan Machine Tools
& 11 Factories 5,420
Watch factory 690
6,110
(b) HMT I1& Watch
R factory
(1) Women | 76 —-'1—8-9
@#1) Scheduled Castes 636 20
(i17) Scheduled Tribes 1 ..
(3v) Other Backward r Information not
classes available in the re-
cords of the Com-
pany.

NOVEMBER 29, 1963
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Cotton-Yarn Mill at
(Orissa)

790. Shri Rama Chandra Mallick:
Will the Minister of International
Trade be pleased to state:

Sambalpur,

(a) whether it has been decided by
the Government of Orissa to establish
one Cotton-Yarn Mill at Sambalpur
in Orissa;

(b) if so, the approximate capital
required for the factory; and

(¢) when the construction works of
the buildings of the factory will be
started?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c). A
licence was granted in May 1962 for
the establishment of a cotton spin-
ning mill at Sambalpur. The entre-
preneur envisaged a capital invest-
ment of Rs. one crore. The licensee
has time upto November 1963 to take
effective steps and upto May 1964 to
complete the project,

Roumkela Steel Plant

791. Shri Surendranath Dwivedy:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the total number of employees
now working in the Rourkela Steel
Plant;

(b) whether full strength of per-
sonnel has been employed;

(c) whether any special preference
has been given to the people of the
State in the matter of employment;
and

(d) the number of Oriyas employ-
ed in different categories of the ser-
vices in the plant separately and how
many of them are on deputation from
the State Government?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam); (a) Total number of em-
ployees in the Rourkela Steel Plant,
as on 31st October, 1963 is 21,065.

(b) No, Sir.
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(c) Other fhings being equal, for
certain categories of employment pre-
ference is given to the people of the
State.

(d) Hindustan Steel do not main-
tain statewise statistics of employ-
ment in the Plant. On the 3l1st
October, 1963 the number of deputa-
tionists from the State Government
was 40.

Polyandry

792 Shri R. G. Dubey:
. Shri P. C. Borooah;

. Will the Minister of Law be pleased
to state:

(a) whether according to official
assessment polyandry is still in prac-
tice in certain parts of India;

(b) if so, in what part this custom
prevails; and

(c) whether Government are con-
templating any measureg to do away
with this out-dated system?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Yes, Sir,

(b) Polyandry is prevalent in some
areas of Himachal Pradesh, among
Jaunsaries in Jaunsar Bewar area of
Dehra Dun, Teri Garhwal and Uttar
Kashi districts of Uttar Pradesh,
among certain castes in Madras, in
some parts of Kangra, Lahaul and
Spiti districts of Punjab and among
Mohammedan population of Chander-
nagore in West Bengal.

(c) The Government of Tndia do
not contemplate to take aity setion in
the matter in view of the faet that
the custom of polyandry is dying
‘with the spread of education and eco-
nomic progress, and State Govern-
ments, who were consulted, are gene-
rally not in favour of any action.

Turn-over of S.T.C.

793. Dr. L. M. Singhvi: Will the
‘Minister of Infernational Trade be
pleased to state the total turn-over

of the State Trading Corporation in
1962-63 and the proportion of link
deals and barter deals in the total
turn-over?

The Minister of International Trade
(Shri Manubhai Shah): The total
turn-over of direct trade of the State
Trading Corporation in  1962-63
amounted to Rs. 86.81 crores. In addi-
tion, indirect sales and t{urn-over
accounted for Rs. 55 crores. Out of
this, the link deals and barter deals
accounted for Rs. 12.33 crores.

Manufacture of Scooters in Rajasthan

794. Dr. L. M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Government of Rajas-
than have submitted or forwarded
any proposals for licensing a plant or
plants for the manufacture of scooters
and/or mopeds;

(b) whether it would be feasible for
the Central Government to license a
plant for the manufacture of scooters
and/or mopeds in Rajasthan during
the Third Plan period; and

(¢) if so, the approximate size,
capacity and foreign exchange com-
ponent of such a p:ant?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No proposal for the
establishment of a plant or plants for
the ‘manufacture of scooterg and/or
mopeds has been received from the
Government of Rajasthan recently.
Earlier, during 1962, a few schemes for
the establishment of new industrial
undertakings in Rajasthan for the
manufacture of scooters/mopeds had
been received but these were rejected
as adequate capacity had already been
licensed in the proposed line of manu-
facture.

(b) No.

(¢) Does not arise.
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Production of Tractors

Shri P. C. Borooah:
795. { Dr. L. M. Singhvi:
Shri Bishwanath Roy:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether a further industrial
unit for production of {tractors has
been or is being commissioned in the
country;

(b) if so, the place where the fac-
tory has been set up and its produc-
tion capacity; and

(c¢) other details of the new factory?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c¢). Against the
Third Plan target of 10,000 agricul-
- tural tractors per annum, five schemes
have been licensed/approved for the
manufacture of agricultural tractors
for a total capacity of 14,000 Nos. per
annum. Three of the licensed units
are already in production. One more
unit at Bombay is expected to go into
production by the end of 1964. Its
licensed capacity is 3,500 tractors per
annum.

Shortage of C.I. Sheets in Assam

796. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that there
1s an acute shortage of C.I. sheets in
Assam;

(b) if so, the total requirements of
these sheets in Assam during each of
the quarters since the beginning of
this year and how far these require-
ments were met; and

(¢) the steps being taken to meet
the shortage?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) There is an acute short-
age of Galvanised corrugated sheets

NOVEMBER 29, 1963
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throughout the including

Assam State.

(b) Durin'é the first half-year of
1963-64 (April-September 1963) Assam
State’s demand for Galvanised corru-
gated sheets was 30,499 tonnes, the
demand for the second half-year of
1963-64 is not yet available.

(c) No fresh allotment of Galvanis-
ed corrugated sheets has been made
since 1st April, 1962 because of the
large backlog of orders pending with
the Producers and the need for meet-
ing the demand from the various
Defence  organisations after the-
declaration of emergency. However,
supplies are made to the extent possi-
ble, against outstanding orders. A
quantity of 7,049 tonnes of galvanised
corrugated sheets was supplied/des-
patched to Assam State during April--
August, 1963. Provision has been
made in the Third Plan Expansion
programme of Rourkela Steel Plant
for production of 160,000 tonnes of
Galvanised sheets.

country

7 Prices of Paper and Paper Products

Shri B, P. Yadava:
797.{ Shri Chattar Singh:
LShri Bishanchander Seth:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a represen-
tation from the Industry for an
increase in the prices of paper and
paper-products; and

(b) if so, the decision taken there-
on?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) The matter is still under exami-
nation.

Coal Washeries

798. Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Starred Question No. 71
on the 16th August, 1963 and state: .

(a) the number of coal washeries

i
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working at present in the country;
and

(b) the number of additional washe-
ries proposed to be set up during the
remaining period of the Third Plan
and their location?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) At present seven coal
washeries are working in the country.
They are Jamadoba, West Bokaro,
Lodna, Kargali, Durgapur, Dugda
No. 1 and Bhojudih.

(b) Besides the expansion of two
washeries at Kargali and Bhojudih,
five more coal washeries are expect-
ed to be completed during the remain-
ing period of the Third Plan. These
are Patherdih, Dugda No. II, Kathara,
Karanpura and Swang. All of them
are in Bihar.

Private Sector Steel Plants

799. Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Starred Question
No. 252 on the 23rd August, 1963 and
state:

(a) whether a final decision has
since been taken regarding the
scheme of the expansion of private
sector steel plants; and

(b) it so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Preliminary
reports on expansions of the private
sector steel works in the Fourth Plan
period have been considered. The
product-mix and the methods of
financing the expansions are expected
to be settled shortly after which final
decision about their expansions will
be taken.

Industrial Licences granted to Birla
Firms

800. Shri S. M. Banerjee: Will the
Minister of Industry be pleased to
state:

(a) the total number of Industrial
licences granted to Birlas in 1963 to
set up various units;

(b) whether this was more than
what was granted in 1962; and

(c) how it compared with other
business houses?

The Minister of Industry (Shri
Kanungo): (a) to (c). Separate sta-
tistics in respect of industrial licences
issued in 1963 to big business houses
including the House of Birlas have
not yet been compiled. However,
particulars of all licences issued, from
time to time, under the Industries
(Development and Regulation) Act,
1951, are published in the two weeklies
“Bulletin of Industrial Licences,
Import Licences, and Export Licences”
and the “Indian Trade Journal”, and
also in the monthly “Journal of Indus-
try and Trade”, copies of which are:
available in the Library of the House.

Production of Transformers

Shri S. M. Banerjee:
Shri Umanath:

Will the Minister of Steel, Mines and’
Heavy Engineering be pleased to state:

801.

(a) whether it is a fact that pro-
duction of Transformers has increased

‘in Heavy Electricals Ltd., Bhopal;

(b) if so, to what extent; and

(c) how it compares with produc-
tion in 1962?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C, Subra-
maniam): (a) Yes, Sir.

(b) and (c). The output of trans-
formers was 80 MVA for the period
Ist April to 10th November 1962; the
output during the corresponding
period in 1963 is 443 MVA.
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Heavy Electricals Project,
Ramachandrapuram

802. Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
project report for the Heavy Electri-
cals Project at Ramachandrapuram
near Hyderabad is being revised;

(b) if so, the reasons therefor; and

(c) when the work on the Project
is expected to commence and when
.it is expected to be completed?

The Minister of Steel, Mines and
‘Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The Detailed
Project Report received from the
Czechs. covered only the 1nanufac-
ture of steam turbo-sets of 12 and 25
MW sizes but based on the country’s
‘demand and economics of power gene-
ration, the project is now being
.designed, in consultation with the
‘Czech. experts, to cover the manufac-
ture of units upto 100 MW.

(c) The work on the project is
already progressing. It is expected to
be completed sometime in 1966.
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Newsprint Factory in U.P.

[ Shri Ramachandra Ulaka:
804 { Shri N. R. Laskar:
*Y Shri Dhuleshwar Meena:
| Shrimati Savitri Nigam:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 246 on the 23rd
August, 1963 and state the decision
taken with regard to the revised
proposa] submitted by a firm for set-
ting up a newsprint factory in U.P.?

The Minister of Industry (Shri
Kanungo): The firm was informed on
31st October, 1963 that Government
were prepared to permit them to
manufacture 100 tons of writing paper
per day provided they would under-
take to manufacture at least 100 tuns
of newsprint also per day. They have
submitted a revised proposal, which
is under examination.

Enquiry Committee on Muslim Laws

805. Shri Hem Raj: Will the Minis-
ter of Law be pleased to refer to the
reply given to Unstarred Question
No. 265 on the 16th August, 1963 and
state the decision taken with regard
to the question of appointment of a
Committee regarding Muslim Laws,
which was under consideration?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Mishra):
It has since been decided not to appoint
a Committee in regard to the Personal
Laws of Muslims.



2187 Written Answers AGRAHAYANA 8, 1885 (SAKA) Written Answers 2188

Newsprint Factory in Punjab

806 Shri Hem Raj:
) Shri D. C. Sharma:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 1215 on the
30th August, 1963 and state:

(a) the progress made with regard
to the survey of raw material being
carried out in Punjab and Himachal
Pradesh, with a view to set up a news-
print facto:y in Punjab; and

(b) the steps taken so far to accele-
rate the setting up of the factory?

The Minister of Industry (Shri
Kanungo): (a) The survey for the
assessment of raw materials by the
Canadian Collaborators of Messes.
Sri Gopal Paper Mills is understood
to have been recently completed and
the report is being finalised by the
foreign expert.

(b) A proposal by the Indian firm
to appoint another team of foreign
experts for wood extraction and log-
ging study in the hilly areas of Punjab
and Himachal Pradesh has been
recently approved by the Govern-
ment. This team has not yet arrived
in India.

Survey of Raw Cotton

807. Shri P. K, Des: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether the survey of raw
cotton has been suspended; and

(b) if so, the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Government decided to suspend
the Scheme of Survey keeping in view
the demand and supply position of
cotton and the present price trends.

Ambassador Cars

808. Shri Bhagwat Jha Azad: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

1549(Ai)LSD—3.

(a) whether the report on ‘Cost
Examination’ of the Ambassador Cars
has been considered by Government,
and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes.

(b) The Cost Report being confiden-
tial, its details cannot be disclosed.
However, after examination of this
report, Government have decided not
to permit any increase in the selling
price of the Ambassador Car.

Export of Groundnut Oil to Spain

Shri S. C. Samanta:
809. Shri Subodh Hanmsda:
Shri M. L. Dwivedi:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
export of groundnut oil to Spain is
going down in recent years;

(b) if so, whether this is due to
deterioration in quality of the oil sup-
plied to that country; and

(c) the steps being taken to intros
duce the quality control of this com-
modity?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
On the contrary our exports of
groundnut oil to Spain are greatly
increased.

(b) Does not arise.

(¢) Government is introducing com-
pulsory Quality Control on export of
vegetable oils shortly.
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Cigarettes

811. Shri Warior: Will the Minister
of Industry be pleased to state:

(a) the quantity of cigarettes manu-
factured in India during the last two
years; and

(b) the share of foreign capital in
the Cigarette Industry in India?

The Minister of Industry
Kanungo): (a)
tured during

(Shri
Cigarettes manufac-

1961-62 1962-63
million Nos. million Nos,
40497 40942
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(b) Foreign capital worth Rs, 243
crores was invested in the Cigarettes.
and tobacco industry as at the end of
1960.

Export of Paper

812. Shri Warior: Will the Minister
of International Trade be pleased tc-
state:

(a) the varieties of paper that are
exported from India;

(b) the quantities of each variety
exported in 1963 so far; and

(c) whether the country is self-
sufficient in respect of the varieties
exported?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Following quantities of the main
varieties of paper were exported
during the period January to August
1963:

tonnes
Cigarette paper . 324
Printing and writing paper 250
Packing and wrapping paper 229

(c) In some varieties, the couniry
is more than self-sufficient and in some
other varieties, we are not. But as.
the production expands, the world
markets now secured will be very
useful to us for expanding our exports.

Import-Export of Raw Silk

813, Shri Sivamurthi Swamy: Will
the Minister of International Trade:
be pleased to siate:

(a) the quantity of raw silk and
artificial silk imported or exported
during 1961-62 and 1962-63;

(b) the quantity impbrted by the
State Trading Corporation and by the:
private agencies; and

(c) the demand of weavers’
operative societies for the same?

The Minister of International Trade-
(Shri Manubhai Shah): (a) to (¢). A
statement is laid on the Table of tue
House. [Placed im Library. See No.
LT-1976/63].

€O~
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Setting up of Powerloom Board

814. Shri D, C. Sharma: Will the
Minister of International Trade be
pleased to state:

(a) whether the Bombay Powerloom
Weavers Association has urged Gov-
ernment for setting up a powerloom
Board on the lines of the Handloom
Board; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The Powerloom Enquiry Com-
mittee appoinied by the Government
of India to enquire into all aspects of
the powerloom industry is now at
work and is expected to submit its
report by the end of this year. The
feasibility or otherwise of the setting
up of an All India Powerloom Board
will be examined on receipt of the
report of the Committee.

Steel Production

(Shri Bhagwat Jha Azad:
Shri Heda:
Shri Raghunath Singh:
{_ Shri P. Venkatasubbaiah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the production of finished steel
during 1962-63 and 1963-64 upto
August, 1963;

815,

(b) whether the production is rising
compared to that in 1961-62; and

(c) if so, by ‘how much?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The total production
of finished steel dufing 1962-63 was
3'916 million tonnes. During 1963-64
upto the end of August 1963 i.e. in the
first five months it was 1:741 million
tonnes which works to a rate of
approximately 42 million tonnes for
the whole year.
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Yes, Sir, The produc-
during 1962-63
950,000 tonnes

(b) and (c).
tion of finished steel
was higher by about
than that in 1961-62.

Special Payment Arrangement by
S.T.C.

816. Shri Umanath: Will the Minis-
ter of International Trade be pleased
to state:

(a) the countries with which special
payment arrangements have been
worked out by the State Trading
Corporation; and

(b) the result of these

ments?

arrange-

The Minister of International Trade
(Shri Manubhai Shah): The State
Trading Corporation concluded special
payment arrangements with the follow -
ing countries:—

. Lebanon

. China
G.DR,

. Yugoslavia
. Czechoslovakia
Rumania

. Poland

. Hungary

. Bulgaria

. Jordan

. Mangolia

. Tunisia

. UAR.

© ° NS U AW

Il W=

Apart from the above the S.T.C.
entered into link arrangements with
various foreign firms covering most of
the West European countries,

(b) As a result of the above
arrangements export businesg trans-
acted amounted to Rs. 45:30 crores
from the year 1957 to October, 1963
and for the same period imports of
essential commodities worth Rs, 38:82
crores were arranged.
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Central Design Institute for Heavy
Machine Building Plant

817. Shri Umanath: Will the Minis-
ter of Steel, Mines and Heavy Engi-
neering be pleased to state:

(a) whether the Committee set up
under the Chairmanship of Shri M. S.
Thacker to advise Government on pro-
posals for establishment of Central
Design Institute for Heavy Machine
Building Plant, has since submitted itg
proposals;

(b) whether draft proposals for the
Design Institute have been worked
out; and

(¢) if so, the details thereof?
The Minister of Steel Mines and

Heavy Engineering (8hri C. Subra-
maniam) (a). No.
(b) and (c). Do not arise.

Foreign Demang for Indian Goods

( Shri P C. Borooah:
813. { Shri P. R, Chakraverti:
L Shri Maheswar Naik:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether a survey of foreign
demand for Indian goods has recently
been carried out with respect to the
year 1962-63;

(b) if so, with which countries the
adverse balance of trade in the pre-
ceding year had been changed into a
favourable balance in 1962-63 and the
comparative figures for the two years;
and

(c) with which countrieg the ad-
verse balance of trade continued or
increased during 1962-63 and how the
respective figures compare?

The Minister of International Trade
(Shri Manubhai Shah): (a) No sur-
vey particularly with respect to the
year 1962-63 has been conducted. Sur-
vey of foreign demand of Indian goods
is a -continuous process, and as such
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the question of expansion of trade
with various countries of the world is
constantly under review. Market
surveys on specific commodity in
particular countries are also conducted
through specialised agencies or Com-

mercial Representatives as the case
may be,
(b) and (c). A Statement is laid

on the Table of the House. [Placed in
Library. See No. LT-1977/63].

It will be noted therefrom that with
the following countries our adverse
balance of trade in 1961-62 had been
changed into favourable one in 1962-
63:—

(1) Bast Germany
(2) Hungary

(3) Poland

(4) Rumania

(3) Yugoslavia
(6) Luxembourg
(7) Denmark

(8) Singapore

(9) Formosa

(10) Nyasaland
(1)) Canada

(12) Dominican Republic
(13) Mexico.

Our adverse balance of trade conti-
nued or increased during 1962--63 as
compared to 1961-62 with the follow-
ing countries:—

(1) Bulgaria

(2) Czechoslovakia
(3) USSR

(4) *Belgium

(5) *France

(6) *Germany Weat
(7) *Italy

(8) *Netherlands
(9) *Austria

(10) *Norway

(11) Sweden

(12) *Switzerland
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(13) *UK.

(14) *Finland

(15) *Burma

(16) *China

(17) *Malasia

(18) *lran

(19) Japan

(20) Pakistan

(21) Behrien Island
(22) Jordan

(23) *Saudi Arabia
(24) Belgium Congo
(25) *Kenya

(26) *Mozambique
(27) *Rhodcsia

(28)
(29)
(30)

*Tunis

*Uganda

U.S.A.
(31) *Netherlands Antilles
(32) Australia.

Note.—Our adverse balance of trade
was reduced in 1962-63 as compared
to 1961-62 in respect of the countries
marked with a star*,

Exports to East European Countries

819, Shri Umanath: Will the Minister
of Internaiional Trade be pleascd to
state:

(a) whether it is a fact that the
State Trading Corporation’s exports to
East European countries between
1960-61 and 1961-62 have registcred a
decline; and

(b) if so, the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
There was a decline of about 12 per
cent in the export of the State Trad-
ing Corporation to the East European
countries during the year 1961-62 as
compared to the year 1960-61, The
exports improved considerably in 1962-
63.

(b) The decline was more than made
up in 1962-63. In any case our over-
all exports to these countries have

recorded a significant increase in all
these years.

Foreign Exchange for Equipments

Shri Karni Singhji:
Shri V. B, Deo:

Will the Minister of Industry be
pleased to state whether there is a
lime lag between approval of indus-
trial programmes and the release of

820.

foreign exchange and ordering of
equipment?
The Minister of Indusry (Shri

Kanungo): Yes, Sir. After a liceace
has been issued for a new unit or a
substantial expansion under the Indus-
tries (Development and Regulation)
Act, the licensee has to locate suitable
rlant and equipment and to negotiate
collaboration arrangements if these
are necessary. After approval in
principle by Government of the ar-
rangementg proposed for financing the
import of equipment, further negotia-
tions with financial institutions n.ay
be required. Import licences are
issued after final financial arrange-
ments have been made, and equip-
meni{ can then be ordered.

Guns and Cartridges for Civilians

‘
821. Shri Karni Singhji: Will the
Minister of Industry be pleased to
state whether Government consider
encouraging the setting up of factories
in the private sector to manufacture
guns angd cartridges for civilian use
with particular emphasis on target
shooting weapons and ammunition
both for shot guns and rifles?

The Minister of Industry (Shri
Kanungoe): In accordance with the
Industria]l Policy Resolution of Gov-
ernment, the manufacture of armg and
ammunition and allied items of def-
ence equipment is the exclusive res-
ponsibility of the State. The manu-
facture in the private sector of air
rifles and air pistols which do not
require any licence under the Arms
Rules hae however been allowed.
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Fruit Processing Industria] Unit in
Kashmir

829 Shri Sham Lal Saraf:
~ Shri Siddananjappa:

Will the Minister of Imdustry be
pleased to state:

(a) whether an industrial licence
hag been given to M|s. Khemka and
Co. (Private) Ltd., of Delhi to start a
Fruit Processing Industrial unit in
Kashmir near Srinagar; and

(b) the terms and conditions under
which the Central and the State Gov-
ernments have issued the said licence?

The (Shri
Kanungo):

Minister of Industry
(a) Yes, Sir.

(b) The licence is for the manu-
facture of jams, jellies, marmalades,
fruit preserves, fruit juices, ketchup,
and canned vegetable and is for a
capacity of ten tonnes per day. The
licence is subject to the usual con-
ditions attached to all industrial
licences.

Export of Monkeys

( Shri Bishanchander Seth:
823 Shri B. P. Yadava:
’ Shri Dhaon:

Shri Balkrishna Wasnik:

Will the Minisier of Intermational
Trade be pleased 1o state:

(a) whether it is a fact that the
Animal Welfare Board has recom-
mended the placing of a ban on the
export of monkeys from India; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir. The Government’s decision
continues as per past policy of the
Government which is as per note
placed on the Table of the House.
TPlaced in Library. See No. LT-1978/
&3]
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Export of ‘Jari’ Products

Shri. Ramachandra Ulaka:
824 % Shri N, R, Laskar:
: Shri Dhuleshwar Meena:
| Shrimati Savitri Nigam:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have con-
sidered the schemes for providing iu
centives for promoting exports of real
jari products, gold jewellery and en-
amelled Kundan jewellery; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) A statement ig laid on the Table
of the House. [Placed in Library.
See No. LT-1979/63]. ’

Foreign Exchange for Private Secctor

Shri Homi Daji:

825. Shri S. M. Banerjee:

Will the Minister of International
Trade be pleased to state:

(a) the amount of foreign exchange
sanctioned so far to the private sector
during the Third Plan period;

(b) the amount out of it utilised;

(¢) the total] amount of orders
placed along with foreign exchange
tted; and

(d) the reason of the shortfall and
whether Government propose to take
any action in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) The value
of approvals in principle for the im-
port of capital equipment by the pri-
vate sector for industrial development
during the first two years of the Third
Five Year Plan amounted to Rs, 340
crores.

(b) and (c). The import licences
issued against these approvals amount-
ed to Rs, 180 crores. Statistics re-
garding ordering of machinery and
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equipment against individual licences
-are not maintained.

(d) The time lag between approval
in principle and arrangements for
financing the import of equipment
.and the actual placing of orders is
accounted for by the time taken in
negotiations with financing agencies
and collaborators, finalisation of de-
‘tailed lists of equipment, etc. Gov-
ernment are attempting to secure
speedier implementation through sim-
plification of procedures, and the mat-
‘ter is being examined by a Committee.

Export of Coir Products

826. Shri A. K, Gopalan: Will tne
Minister of Imternational Trade be
pleased to state the steps taken by
Government to step up the export of
-coir products?

The Minister of International Trade
(Shri Manubhai Shah): The steps
taken to step up exports of coir and
‘coir products are—(i) participation in
exhibitions abroad, (ii) display of coir
goods in show rooms abroad, (iii)
dissemination of publicity literature,
conduct of market surveys, (iii) pro-
vision of imported raw materials, dyes
and chemicals and plant and equip-
ment under Export promotion scheme,
(iv) setting up of rubberised coir
manufacturing factories and defibering
plants, and (v) mechanisation of the
matting sector. A voluntary scheme
of quality control for export products
has also been introduced. A docu-
mentary film on coir industry has
been produced a measure of publicity
in foreign countries. As a result of
various measures taken the value of
exports of coir and coir products rose
from Rs. 886 crores in 1959-60 to Rs.
12°19 crores in 1962-63.

Exports to East European, Asian and
African Countrics

827. Shri D. C, Sharma: Will the
Minister of International Trade be
pleased to state:

ta) whether our exports to the East
Furopean countries and countries in
Asia and Africa have registered pro-
-gress during 1963-64; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Our ex-
ports during April—August, 1963 have
increased by Rs. 12 crores in respect
of Asian countries. Our export for
the same period in respect of East
European countries have increased by
Rs. 10 -rores. However, exports to
Africa show a decline of nearly Rs. 2
crores.

(b) A detailed statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1980/63].

Land Trade Route to Afghanistan

828 Shri Hem Raj: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether the traditional Land
Trade Route to Afghanistan via Pak-
istan has been thrown open; and

(b) if so, the volume of export
trade that has flowed through this
route since its opening?

The Minister of International Trade
(Shri Manubhai Shah): (a) Ye., Sir.

(b) The value of Indian exports to
Arghanistan by this route after its
reopening js about Rs. 2'52 crores.

Foreign Exchange to Punjab for
Import of Steel

830. Shri Daljit Simgh: Will the
Minister  of Industry be pleased to
state the quantum of foreign exchange
ceiling given to the Punjab State for
import of steel during 1962-63?

The Minister of Industry (Shri
Kanungo): The foreign exchange
allotment to the State of Punjab for
the year 1962-63 for import of steel
was Rs, 117°845 lakhs.

Tea Plantations

831, Shri Hem Raj:
Minister of Imternational
pleased to state:

(a) the period when the survey of
the Tea Plantations in the Kangra
Nistrict of Punjab and Himachal Pra-
desh was last made by Government;

Will  the
Trade be
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(b) whether Government
to make a fresh survey; and

(c) if not the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) In April,
1963 by the Tea Board.

(b) and (c). A fresh survey is not
considered .necessary at present as the
latest survey was carried out only
very recently.

propose

Enrolling of Law Graduates as.
Advocates

832. Shri Yashpal Singh: 'Will the
Minister of Law be pleased to state:

(a) whether it is « fact that cer-
tain High Courts are not enrolling the
law graduates as advocates directly
who obtained their degrecs belore the
28th February, 1963 in spite of the
clear exenmption granted by the Advo-
cates Act, 1961; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Law (Shrij Bihvdhendra Mishia):
(a) Under the Advocates Act) 1961 the
power to enrol a quaulificd person  as
an advocate has been vested in  the
State Bar Councils, and Hign Courts
are not al present exercising  this
power. No case has been brought to
the notice of the Government where
the application of a person for enrol-
ment as an advocate has been refus-
ed, if he has obtained a degree in law
from any University in India before
the 28th February, 1963 and is other-
wise qualified to be admitied as an
advocate. '

(b) Does not arise.
Law Graduates

5 [ Shri Yashpal Singh:
" 7\ Shri Utiya:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that Gov-
ernment have received some memo-
randa from the Law Graduates of
1963 regarding certain hardships caus-
ed to them by the Advocates Act, 1961;

83,
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(b) if so, their main grievances; and

(c) the action being taken in the
matter?

The Deputy Minister in the Minis-
try of Law (Shri  Bibudhendra
Mishra): (a) Yes, Sir.

(b) The main grievance of the Law
graduates of 1963 who obtained their
degrees in law after 28-2-1963 is that
in order to be qualified for enrolment
as advocates, they are required to un-
dergo a prescribed couise of irainin,
in law and pasg an examination there-
after, while those who passed the law
examination before that date have
been exempted t}'om undergoing such
training or passing such an examina-
tion. '

(c) The matter is under examina-
tion.

Handloom Weavers in Maharashtra

834 Shri D. J. Naik: Will the
Minister of Internafional  Tiade bt
pleased to state:

(a) whether it is a fact that the

handloom weavers in Maharashtra are

experiencing shortage of yarn; and
(b) if so, the steps taken by Gov-

ernment to meet the shortage?

The Minister of Intergational Trade
(Shri Manubhai Shah):  (a) and (h).
The Vidharba Society in the Maha-
rashtra State had reported some diffi-
culties regarding the supply of yarn
of 80s counts. They have since becn
allotted a specia! ad hoc supply of 50
bales. The supply position of yhrn to
the handloom weavers in Maharash-
{ra Stute is now satisfactory.

Issue of Import Licences

/ Shri Morarka:
* 7 Shri Ravindra Varma:

Will the Minister of International
Trade be pleased to state:

(a) the names of the parties to
whom import licences of the value of
more than 10 lakhs of rupees were
issued during the last five years;

(b) the items for which these licen-
ces were issued; and

835
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(c) the portion of the licences al-
ready utilised and portion still lying
unutilised?

The Minister of Internation:l Trade
(Shri Manubhai Shah): (a) and (b).
The names of the parties and the
items and values of all import licen-
ces issued by the Import Trade Con-
trol Organisation are published regu-
larly in the Weekly Bulletin of ‘In-
dustrial licences, Import licences and
Export licences’, copies of which are
available in the Parliament Library.

(c) Statistics regarding utilisation
of individual licences are not main-
tained.
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Coffee Board Workers

LEC I F il S

837. Shri A. K. Gopalan: Will the
Minister of International Trade be
pleased to state:

(a) whether the pensions-cum-gra-
. tuity scheme recommended by the

Coffee Board for its workmen has
been implemented;

(b) if not, the }easons for 'he de-
lay; and

(¢c) when the scheme is expected o
be implemented?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
The proposal has been accepted by the
Coffee Board with the approval of the
Government. The necessary (egal for-
malities are being proceeded with.

New Coffee Houses

838. Shri A. K. Gopalan: Will the
Minister of International Trade ba
pleased to state:

(a) whether the Coffee Board ha;
decided to open new coffee houses;

(b) if so, the number of coifee
houses to be opened and their location; -
and

(c) whether the reverted or re-
trenched workers will be restored to
their original posts when the new
coffee houseg are opened?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) No Sir.

(b) and (c). Do not arise.

Auto-ancillary Industry

839, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be plcased ‘¢ state:

(a) whether it is a fact that 50 per
cent of the installed capacity in the
Auto-ancillary industry is lying idle
at present;

(b) if so, the reasons thercfor; and

(c) the steps taken by Goevernment
to ensure full utilisation of the instal-
led capacity in this industry?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The under-utilisation
of capacity in the automobile ancillary
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industry is to the extent of about 30
per cent.

(b) The main reasons are the short-
age of foreign exchange required for
‘the import of certain essential balanc-
ing equipment and matching compo-
nents and raw materials.

There is also a shortage of steel, pig
iron, high grade coke and power pro-
duced within the country.

(c) Efforts are being made to allo-
cate more foreign exchange within
the limits of present availability and
more indigenous raw materials.

Timber Export to Iragq

840, Shri Imbichibava: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that cxport
of timber to Iraq has declined re-
. cently;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to step up the export of timber?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
On the other hand it has increased
from Rs. 22.000 in 1961-52 to Rz. 39,000
in 1962-63.

(b) and (¢). Do not arise.

Election Petition

[’ Shri Kapur Singh:
< Shri Gulshan:
| Shri P, K, Ghosh:

841.

Will the Minister of Law be pleas-
ed to state:
(a) whether there is any

petition pending against the
Chief Minister; and

clection
Punjab

(b) if so, since when and when this
is likely to be finalised?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Yes, Sir. An election
petition to set aside the election of
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Shri Pratap Singh Kairon from the
Sarhali constituency of the Punjab
Legislative Assembly was filed joint-
ly by Sarvashri Gurmej Singh and
Lakha Singh on the 10th April, 1962
and is still pending before an elec-
tion tribunal at Chandigarh. On a
writ petition filed by Shri Kairon on
the 14th December, 1962, the matter
{s now pending before the High Court
of Punjab and proceedings before the
tribunal are held up.

(b) The election petition is pending
since the 30th June, 1962. The writ
petition is coming up for hearing be-
fore the Circuit Bench of the Punjab
High Court on 5-12-1963.

Expert Tea Planter

842. Shri Hem Raj: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether the Punjab Govern-
ment have approached the Tea Board
for the services of an expert practi-
cal tea planter to advise the tea
planters of the Kangra Valley; and

(b) if so, whether the incumbent
has been recommended and what will
be the scope of his work?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The selection of a suitable
officer is under consideration, The
question is under correspondence bet-
ween the Tea Board and the Govern-
ment of Punjab. The scope of his
work will be to render on-the-spot
technical advice and guidance for all
round development of the tea indus-
try in the Kangra Valley.

Import of Cotton from U.S.A.

843. Shri E, Madhusudan Rao: Will
the Minister of International Trade
be pleased to state:

(a) whether Governmen of India
is ,considering any scheme to get
additional cotton under P. L. 480 from
U.S.A. in the current financial year;
and

(b) if so, the details thereof?



2207 Written Answers AGRAHAYANA 8,1885 (SAKA) Written Answers 2208

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir; partly to meet the country’s
normal requirements and partly to
be included in the proposed buffer
stock for cotton which could be built
up with procurement of indigenous
as well as imported cotton,
Hard-Board Factory, Piparia (M.P.)

844 Shri Hari Vishnu Kamath: Will
the Minister of Industry be pleased
to state:

(a) whether any suggestions or
applications have been received for
establishing a hard-boarq factory in
Piparia, Hoshangabad dstric,
Madhya Pradesh; and

(b) if so, the details thereof?

The Minister of Industry (Shri

Kanungo): (a) No, Sir.

(b) Does not arise,

Scrap-based Furnaces and Foundries

Shri A. S, Saigal;
845, < Shri S. C. Samanta:
LShri B. K. Das:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the total number of scrap-based
furnaces and foundries currently in
active operation together with their
total installed capacity;

(b) the number of scrap-based fur-
naces and foundries newly licensed
for irstallation together with their
{otal capacity from 1960 to 1963; and

(c) the total number of scrap-
based furnaces and foundiics e€x-
pected to be in production at the end
of the Third Plan period together
with their total installed capacity?

The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subra-
maniam):

Scrap-based Scrap based

foundries furnaces
No.  Capacity No. Capacity
tonnes tonnes
(a) 17 58,840 12 128,800
&) 67 278,800 32 625.180
(c) 33 112,000 47  666.920

Export of Melting Scrap

(Shri A, S. Saigal:
846, { Shri S. C. Samanta:
LShri B. K, Das:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the quantity of melling scrap
exported from the country in each of
the years 1952 to 1962 together with
foreign exchange earned; and

(b) the quantity of melting scrap
expected to be exported during 1962?

The Minister of Steel, Mines and
Heavy Engineering (Shri,C. Subra-
maniam): (a)

Year Quantity
(in tonnes)
1952 278,732
1953 194.990
1954 79,654
1955 122,826
1956 177,074
1957 98,575
1958 112,140
1959 271,698
1960 314,294
1961 370,747
1962 135,502

Information regarding foreign ex-
change earned is not available,

(b) Based on the exports which
have actually taken place so far in
1963, they are likely to be about
320,000 tonnes.
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Melting Scrap
(Shri A S. Saigal;
847, { Shri S, C. Samanta:

Shri B. K, Das:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the total quantity of melting
scrap consumed by the indigenous
scrap-based furnaces and foundries in
1962 and the first-half of 1963;
arisings

scrap

(b) the tonnage of home
out of the total quantity of
melted; and

(c) the tonnage of ingots and cast-
ings produced?

The Minister of Sieel. Mines and

Heavy Engineering (Shri C. Subra-
maniam):
Scrap based Scrap-bascd
Foundrics Furnaces
tonnes tonnes
(a@) 1062 . 45,100 1
1963 |
(Jan. to Junc) 26,700 1 No seperafe
Higures  are
(b) 1962 14.500 l‘ available.
1963
Jan to June) &,000 J
(c) 1962 13,425 1962 Ingots
59725  tonnes
1963
(Jan. to June) 24,020 1963 Ingots
49491 tonnes

(upto Sept.)

Export of Main Producers’ Skull

Shri A. S. Saigal;
848, 4 Shri S. C, Samanta:
| Shri B. K. Das:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the total quantity of main pro-
ducers’ skull exported during the
period January|October, 1963;

(b) whether it is a fact that Gov-
ernment vide their Resolution
No. SC(B)-20(2)|62, dated the 27th
August, 1962 had accepted the recom-
mendation of the Scrap Committee
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that the export of main producers’
skull should be completely banned;
and

(c)' if so, the reasons for permitting
the export of main producers’ skull?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) 61742 tonnes.

(b) Yes, Sir,

(¢) Exports had to be allowed be-
cause the arisings of Main Producers’
skull scrap could not be fully utilised
indigenously.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CLOSURE OF OFFICE Of ASSISTANT HIGH
COMMISSIONER FOR INDIA AT RAJSHAHI

Shri Hem Barua (Gauhati): I call
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:-—

The reported decision of
Pakistan to close down the office
of the Assistant High Commis-
sioner for India at Rajshahi, East
Pakistan from 15th December,
1963.

Matter of Urgent
Public Importance

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, yesterday our High Com-
missioner in Pakistan was handed over
a note on the subject by the Chief of
Protocol there. This morning a tele-
gram was received by us from our
High Commissioner about this note.
We are naturally considering this
fully and I should not like to say
much about it till we have given full
consideration.  But I would like to
point out that it is rather extra-
ordinary step of closing an office
which the Pakistan Government has
taken, and in the name of—that is
what they say—improving relations
between Pakistan and India, or I may
put it differently, the continuation of
that office comes in the way of improv-
ing the conditions—it is very extra-
ordinary—because obviously anyone
can see that it will have the opposite
effect. The reason they gave, apart
from general charges against our
Assistant High Commissioner there,
Mr. Ghosh, was that he was encourag-
ing the minority community to mig-
rate from Pakistan. This House knows
very well and everyone should know
that our policy is entirely opposed to
this. We have declared it openly.
We do not encourage taem. But to
those who want to come, we provide
them with such facilities as are possi-
ble. We are entirely opposed to their
coming because it casts the burden,
of those who come over, on us. If a
large number of people come, it is
very difficult to help them.

The office at Rajshahi was a pass-
port and visa office. Now, the closing
of that office will bring considerable
difficulties in the way of Pakistani
nationals who may require a visa to
come here. It is a punishment to
them by the Pakistan Government.
The House may remember that only
about less than two weeks ago, we
were asked to close our libraries and
reading rooms in one or two places. I
think, one of them was at Rajshahi
and. ...



2213 Calling

Shri Hem Barua: Dacca and Raj-
shahi.

Shri Jawaharlal Nehru: Yes; Dacca
and Rajshahi, And we expressed our re-
gret at that. The chief reason given for
their ciosing was some kind of techni-
cal plea that permission for that had
not been asked and also a general
statement that they were being used
for subversive propaganda. We
pointed this out to the Pakistan Gov-
ernment. And as for the technical
plea, we said ‘We are prepared to ask
your permission now’, and we did. We
agreed with their demand and closed
the libraries. Subsequently, a day or
two later, we did ask them for per-
mission to get over that technical
plea. To that we have had no answer.

Now, it is odd that a few days later,
they should ask us to close this office
at Rajshahi. And we propose to pro-
test; immediately, of course, our High
Commissioner did protest; he protest-
ed against it, and he asked them to
give any special instances of so-called
subversive propaganda. The only
thing that they could say was about
this Mr. Ghosh encouraging people to
migrate, which I cannot believe in,
because it is against our whole policy.
That is the position now.

As to what else we may do, we may
point all this out to the Pakistan
Government and ask them to recon-
sider this, because these things have
a way of snow-balling; one thing
leads to another, and we do not want
that to happen. But if they insist
upon it, naturally, we shall have to
close the Mission at that place.

Shri Hem Barua: The hon, Prime
Minister has said that Pakistan has
always started snow-balling. In the
context of that, may I ask this ques-
tion? In view of the fact that the
Pakistan High Commission in Delhi is
actively indulging in espionage work
and encouraging it also against us,
may I know whether Government
have contemplated to take asimilar
action against the Pakistan High
Commission in India, action similar to
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fabricated and imaginary grounds....
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Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: No. We
have not intended, and do not at pre-
sent intend taking any action against
the Pakistan High Commission here.

This Rajshahi office, visa and pass-
port office, was more or less connected
with the office of Pakistan in Shillong.

Shri Hem Barua: Do we propose to
close down the Shillong office that is
engaged actively in espionage work?

Shri Jawaharlal Nehru: It is hardly
proper for me to say anything about
it because we are considering this
matter; we do not want to do any-
thing to add to the tension caused by
these acts of the Pakistan Govern-
ment. To some extent, we shall have
to take, as we have to take, some
action. For the present, we propose,
as I said, to protest against this and
to request them to reconsider their
decision. If they do not, then we shall
have to consider further this matter.

Shri S. M. Banerjee (Kanpur):
From the statement of the hon. Prime
Miaister, it is clear that if the Pakis-
tan Government insist, then this office
may be closed, but the matter is being
considered. 1 would like to know
whether after the closure of the read-
ing rooms and libraries in Dacca on
the 24th October, 1963, the Govern-
ment of India protested against it,
and if so, whether the Pakistan Gov-
ernment have replied to any of our
protests.

Shri Jawaharlal Nehru: Yes, we
did protest. I think I stated that in
the House. And subsequent to the
protest, we later closed those libraries
in accordance with their request or
demand. Later, we asked them for
formal permission to open or to con-
tinue those libraries and reading
rooms. To that, we have had no
reply. And obviously, there can be
no reading room or library there if
the Mission itself is closed there.
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Shri S. M. Banerjee: Right from
September 1963 they have started this
tirade of propaganda against us......

Mr. Speaker: In his preliminary
statement also, he referred to it and
said that they had done that.

Shri Daji (Indore): The Pakistan
Government has said, “that the con-
cerned office was concerned in subver-
sive espionage and malicious propa-
ganda”. Is the Government in a posi-
tion to say whether that is correct?
Have any concrete instances in the
past been brought to our notice by
Pakistan or are these suddenly sprung
up and concocted charges?
Both have

Mr. Speaker: been

answered.

Shri Jawaharlal Nehru: We do not
know any precise charge. It is true
that previously some protests were
made about Shri Ghosh who was there,
no specific charge, but a general
charge that he was engaged in dis-
semination of anti-Pakistan propa-
ganda. I do not think that is correct.
To our knowledge, he has done no
such thing.

One thing I would like to point out.
Even if Pakistan objected to the
behaviour of uny of our representa-
tives there, the justifiable action to
be taken was to protest against him
and ask for his change or removal,
not to close the whole office; that is a
very unusual thing.

Shrimati Renu Chakravartty (Bar-
rackpore): Riots took place in Raj-
shahi. They are now covering it up.

Shri Nath Pai (Rajapur): While
appreciating the Prime Minister’s
refusal to be drawn into any preci-
pitate retaliatory action, in view of
the fact that there is a sinister pattern
in what Pakistan has been doing—be
it at Chaknot, be it at Lathitilla—and
the daily growing hostile statements
of the Pakistan Foreign Minister, is
Government sufficiently aware of the
warnings that are coming and are
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symbolised in these statements and
actions, and taking care not to be mis-
understood that we will be taking no
such action? Is any other appropriate
action being contemplated by Govern-
ment?
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Shri Jawaharlal Nehru: Govern-
ment is certainly aware of what is
happening, and is paying full atten-
tion to it. It is not proper for me to
say what action we would take or we
might take in response to this. We do
not wish to function from the point
of view of retaliation—that we do not
wish to do. But sometimes some step
has to be taken. We shall have to
consider what that step is.
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Shri Jashvant Mehta (Bhavnagar):

Pakistan has taken steps one by one
to increase tension and to shield their
espionage activities in this country.
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What steps are Government consider-
ing to stop their espionage activities?

Shri Jawaharlal Nehru: The normal
‘steps to keep trace of and to stop
espionage activities are not wusually
.broadcast. That will come in the way
of taking those steps.
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WA WQA | 9T T F gAG W
qrERg AT |

Shri Swell (Assam-Autonomous
Districts): Among the reatons given
by Pakistan for ordering the closure
of our office at Rajshahi is that it has
repeatedly drawn the {tent‘on of the
Government of India to the alleged
anti-Pakistan activ:ties of our office at
Rajshahi. Apart from the alleged en-
couragement of the minorities to mig-
rate from Pakistan, may I know whe-
ther Pakistan has brought to the
attention of the Government any other
anti-Pakistani activity, and whether it
is true as alleged by them that the
Government of India  id not pay
heed to those protests”

Shri Jawaharlal Nehra: I have just
said that the Pakistan Government or
their High Commissioner or their
authorities in Rajshahi have previous-
ly, on some occasions, protusted gene-
rally against our representative's
“anti-Pakistani statements or action”.
No specific instances have been given,
and we have replied tp them, pointing
out that what they have said is not
correct.

Shri Tridib Kumar \Chaudhurl
(Berhampur): May  know whether
it is a fact that our Assistant Hich
Commissioner’s Office at Rajshahi
came under the suspicion of the
Pakistan Governmant and also under
fire since migratiaq started atier the
holocaust of the minority community
fn Rajshahi and North Bengal general-
ty, whether the flow of migration. even
unauthorised migraiion has cortinued
unabated bacause the Pakistan Gov-
ernment hag failed to keep up its
promise to protect the minorities
whether a man like the Finance
Minister . . .

Mr, Speaker: He should not com-
bine so many <ucsiions. He should
put only one question,
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to Matter of Urgent
Public Importance

Shri Tridib Kumac Chaudhuri; I am
finishing. .. . Whether 4 person occu-
pying the position of Finance Minister
in the East Pakistan Govermment, Shri
Prabodh Chandra Roy, has also been
forced to come away, and whe-
sher . . ....
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Mr. Speaker: Even if he puts ‘ands’,
‘alsos’ and ‘whethers’, how cap they
all be kept together and how can he
expect to have an answer.

Shri Tridib Kumar Chaudhuri: My
difficulty is, I am constrained to say,
that unless I create nuisance, cry and
shout, I cannot get a hearing. There
are very important questions aff:.cting
the minority community living on the
border.

Mr. Speaker: The hon. Member
should realise that he can put a ques-
tion so far as this notice is concerned.
He has many other remedies. 1 do
not doubt his intense feelings because
he lives on the border. But he should
not utilise this opportunity to put all
questions that he has in mind. I
have requested him to put g straight
question,

Shri Tridib Kumar Chaudhuri; I
will put only one question: whether
the attention of the Pakistan Govern-
ment has been drawn to the fact that
migration has started since the holo-
cast of the minority community in
Rajshahi district in 1961. That is why
they want to close down this. Has
their attention been drawn pointedly
v this fact?

Shri Jawaharlal Nehra: Naturally,
when migration took place from the
Rajshahi district, it was brought to
their notice two 'years ago or more.
But nothing has been said in tkis con-
nection because we have received
their message this morning. The hon.
Member referred to varioug reasons
which may have induced Pakistan
Government to act in the fashion that
they have done; some of the reasons
may be correct; how am I to say
definitely what reasong the Pakistan
Government hag in its mind.
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) Shri Tridib Komar Chaudhari: That
is not my question at all. Is it a fact
that migration has beep continuing
because of the oppression «f minori-
ties? Has the atteation of the Pakistan
Government been drawn to thic fact
before replying to their note?
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Shri Jawaharlal Nehru: As I said
attention was drawn. I do not say it
has been drawn now, recenily. I do
not think migration is continuing in
large numbers now.

12.22 hrs,

STATEMENT RE: REPORTED DEVE-
LOPMENT IN BERUBARI AREA

Mr. Speaker: The hon. Prime
Minister to make a statement on
Berubari,

Shri P, C, Borooah (Sibsagar):
I have tabled a rotice.

Sir,

Mr. Speaker: Everyone cannot pe
accommodated; the peint hag been
sufficiently discussed.

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): We have now received fur-
ther information from the Govern-
ment of West Bengal regarding the
situation in Berubari and adjacent
areas which was discussed in the
House on the 26th. As some Mem-
bers had expressed their apprehen-
sion that Indian national had been
fired upon, that Pakistan had en-.
croached into Indian territory ete., I
will first state the factual position on
these matters.

2. When the joint survey of Beru-
bari recommenced for the winter
season on the 9th November, 1963, cer-
tain Opposition parties organised am
agitation against it and incited some
of the local people, mostly Rajbansis,
to resist the survey operations. On
the 10th November, while the survey
team was in the field, a large number
of people including women attempted
to stop the survey work. They even
became violent and started throwing
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brick-bats on the survey officials. 33
persons were taken into custody by
the West Bengal police to prevent the
situation from getting out of control.
Next day on the 1lth, again a large
number of demonstrators surrounded
the survey team and attempted to
assault them, over-powering a consta-
ble on duty. There was considerable
pushing and jostling and a show of
force had to be made but very little
force was used. 2 persons are alle-
ged to have received slight injuries
in this pushing and jostling.

3. The Deputy Commissioner of the
District reported that ‘“a pretence of
force with lathis was made and the
crowd melted away”. The West Ben-
gal Government have eategorically
stated that not a single shot was fired
and that allegations about firing are
absolutely baseless.

4. It seems the West Bengal news-
papers exaggerated this incident
blaming the police for excessive use
of force. I would like to mention in
this connection that the Hindustan
Standard (Calcutta) of 27th Novem-
ber has published a letter from one
Shri Jalpesh Ghosh who claims to be
an eye witness and who has contra-
dicted these exaggerated reports. In
this letter the eye witness gives an
account of the violence of the de-
monstrators and the exemplary con-
duct ‘of the survey officials and the
police.

5. The two survey teams continued
to work, in spite of these demonstra-
tions on 10th and 11th, till 15th
November when the Pakistan fleld
staff withdrew for some reason of
their own accord. They have, how-
ever, returned since and the survey
teams have been working in the field
since 25th November.

6. The West Bengal Government
have no information regarding the
a'leged report that the Government
of Pakistan hag issued orders to the
East Pakistan Rifles to enter Berubari
before actua! transfer takes place.
There has been no encroachment by
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pPakistan into Berubari or adjacent

territory.

7. Certain misunderstandings have
been created by the report that more
territory is being given away to
PPakistan in Berubari and adjacent
areas and the village of Chilahati has
been mentioned in this connection.
Actually, Chilahati though adjacent
to Berubari is not part of Berubari
Union. The West Bengal Govern-
ment had themselves intimated to us
in 1957 that 512 acres of Chilahati
village of Debiganj Thana were ad-
versely held territory. In the demar-
cation proceedings now going on in
the area the survey staff will deter-
mine the status of this area on the
basis of the last pre-partition notifi-
cations of the various Thanas and
carry out the joint demarcation, This
question of the status of the Chilahati
village and of the area of 512 acres
of this village adversely held by West
Bengal Government since the parti-
tion hag not connection with the Indo-
Pakistan Agreement on the boundary
dispute concerning Berubari. The de-
marcation, as far as Chilahati area
is concerned, follows the Radcliffs
Award, which states that the interna-
tiona] boundary in this region “shall
then continue along the northern cor-
ner of the Thana Debiganj”.

8. Government of India’s instruc-
tions as to how the line dividing
Berubari should be drawn, clearly
stated that the line of demarcation
was to commence from the north-
east corner of Thana Debiganj and
then to run west-wards almost hori-
zontally upto the western boundary
of the Berubari Union No. XII in
cuch a manner as to divide it in the
nearest possible approximation to
half of 8.75 square miles, the total
area of Berubari Union No. XII. These
instructions gtand and are being im-
plemented by the joint survey teams
on the ground.

9. The survey teams are still en-
gaged in demarcation work along the
entire 25 miles border of Berubari
and adjacent areas. This work is
likely to be completed by the end of
March 1964. Exchange of territories
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[Shri Dinesh Singh]

between the two countries will take
Place sometime thereatter,

Shri Prabhat Kar (Heoghly): May
I know whether it is not a fact that
Chilahati belongs to Jalpaiguri thana
and it has got nothing to do with
Berubari ang also, since the maps on
the basis of which this agreement was
reached do not include Chiiahati, may
I know how at the prasent moment

this question of survey of Chilahati
comes in?

Shri Dinesh Singh: The question
of Chilahati is bzing considered bv the
West Bengal Government, whether it
is part of Jalpaiguri thang or Debiganj
thana, and it wil also be considered
by the officials who are demarcating
on the ground. ’

Shri Prabhat Kar: The point is that
so far as the records go, from as early
as 1899 right up to 1936, Chilahati
belongs to and forms part of Jalpaigurij

thana, and therefore, 1ay I know
how this question comes in doubt
now?

Mr, Speaker: The Waest Bengal

Government might he considering it

Shri Prabhat Kar: How does it
come now, because all along it has be-
longed to Jalpaiguri thana? How
does the doubt arise now?

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): May 1 say that ever since

the partition, apart from areas in dis-
pute, etc, small areas have been in
adverse possession of Pakistan or
India, a few hundred acres, a mile
here or there, and so on. and cach
party held on to it~ adverse possession,
because the other party was holding
on to another little bit of land in
adverse possession. In the same way.
this Chilahati arca, absut 500 acres,
was admittedly in adverse possession
and as long as six years ago the West
Bengal Government toid us that it is
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in their adverse possessicn, They
pointed out some other small areas....

Shri S, M, Banerjee (Kunpur): What
Is the meaning of “adverse

posses-
sion”?

Shri Jawaharlal Nehru: It means
that according to the partition re-

ports, this shouid have gone to Pakis-
tan.. Others were pointed out which
should have come to us, which were
in Pakistan’s possession—little Dbits
here and there. This has nothing to
do, as has been pcinted out, with
Berubari. It is an indepeudent thing.
Now that demarcation is taking place
and all these small matters come up
to be rectified. It is in that connection
this matter has come up.

Shri S, M, Bancrjee- From the
statement of the hon, Prin.e Minister
and the Deputy Minister, it is clear
that there is some survev which is g¢-
ing on regarding OCh:ilahati, which
according to the news available to us,
does not form part of Berubari. 1t is
in Jalpaiguri Thana. T would like to
know whether, in view of the repeated
provocation by the Pakistan Govern-
ment, the Central Government will
now revise their decisions regarding
Berubari and also Chilahati?

Shri Jawaharlal Nehru:
wer to that is ‘no”.

The ars-

Shri S. M. Banerjee: You are going
to give Chilahati?

Shri Jawaharlal Nehru: There is
no decision of ours. The whole boun-
dary is being partitioned and demar-
cated. There is no decision of our to
demarcate that,

Mr. Speaker: Their anviety is gbout
Chilghati, we nave admitted we are
In adverse possession of it.

Shri Jawaharlal Nehro: Am I to
tell a lie to this honnurable House?

Mr, Speaker: No, the Prime Minis-
ter has said that Pakistan also 1s im
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adverse possession of some cther areas.
When they are claiming Chilahati, are
we trying to claim those areas which
are in adverse possession of Pakistan?

Shri Jawaharlal Nehru; This mat-
¥er was postponed. As I said, it arose
in 1957 and since then it has been re-
ported to us by the West Bengal
Government that while this particular
area of 500 acres or 3o did not accor-
ding to their view helong to us, tnere
were other areas which oelong to us,
of which Pakistin was in possession.
This matter can oniv be scttled, they
say, when this ares has been demar-
cated properlv. Now the process of
demarcation al! along the frontier is
taking place. We  expect all these
minor adjustments wil!l take place.

Shri S. M. Banerjee: A discussicn
should be allowed on this.

Mr, Speaker: Can I allow it in this
manner? Let nim give notice ang !
will consider. Shri Indrajit Guptaz,

Shri Indrajit Gupta (Calcutta South
West): The Prime Minister just now
saig that these minor &djustments
which may be nccessarv would be in
the nature of a few hundred acres
here and there. May I know whether
the Government’s 1tlentidn has been
drawn to the reports which appeared
very widely in the Press, which caused
all this commotion. that whereas the
original Berubari agreement laid down
that about half ine Beiubari ares, ie.
a little over 4 square miles would he
ceded to Pakistan, the total area which
is now proposed to be ceded under
the terms of the survey now going on
is more than 9 square miles, whicna
is more than the trtal area of the
whole of Berubari Thana. Is this a
bari is half of 8.75, i.e. about 4%
yards?

Shri Jawaharlal Nehru: 1 am afraid
the hon, Memoer is mixing up Beru-
bari with other issues. Half of Beru-
bari is half of 8.75, i.e. about 4%}
square miles; that is all,
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Shrj Indrajit Gupta: The areu that
is proposed to be given now is about
9 square miles.

Shri Jawaharlal Nehru: I am not
aware of that. Our information js that
so far as Berubari is concerned, 4%
square miles 2r something have heen
asked to be demarcated. There is no
question of 9 square miles at ail or
any other question, but only 4} square
miles. Apart from this, this demar-
cation is going o; of the whole bor-
der. There is no question of giving
up anything; that is in accordance
with the various previous awards that
area is being demarcated and boundary
pillars put.

12.36 hrs,

STATEMENT RE: INDIA’S REPRE-
SENTATION AT FUNERAL OF
PRESIDENT KENNEDY

Mr, Speaker: I aave received two
motions by Dr. Lohia and others and
Shri Ranga and othersg aad two short-
notice questions by Dr. Lohia and
others and Suri H. V. Kamath on
India’s representation at the funeral
of President Kennedy at Washington.
Would the Prime Minister like to say
something.

QY | A 47 G2 fw @ |
qu wfd@ G (= qEagEw 9gE) ¢
fedv 4 #g ar sigsrH ?

TqeY WEA A1 A g S |
uF AT a3 fggear aifad |

Y T ATE : 3 FTAG F
e g0 7% ARAEAE @9 faefr ot
qAIET FA31 A1 faeaa ( ST QT B
B &9 T A4 AT T AKE 637 Y
fearaa 3 v o7 1 &7 W A& 9 fe we
PIAA GRIT | THATA a1 FcrerT At A7 |
fT o1 g7 F 79 gradsT Fi foar |
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[t Sag<aT AgE]
F[WATTAITTAL | AT =t
favoaedt ofeq, st @@t o, 7
awm H, T ¥ oEg fF oaw s
1S FY TTE T T | ¢ TG &Y
gag, T gL AT gag g9 TS SUIET
HYH AT T FT AL AT &@igd
g fF FE FFE AR e I ¥ w9
Y | &7 A WY SEH | UF ar arsg-
TATSE FT AT TF A | JrgF-IA8T
qea ar agi 9 @t 737 fodr 7 1 a3
SEIYT T ZT 9 | gAT FHT feES
T AR MR a1 w8 afar a8
4T AT FFF 9% ANIEd gER AT
®AE & foaq ag=g s #71, @ gIg
q%. | FATH AMT7A gH BIF 37 a3
FIE AR & 787 § AT | ¥ qI0G
FT A T & | X T AT TS AR a9
g9 FT a%q 4, A, AW & S ¥
TET ATT A & grS9 7 9% a4 fwar e
USST &1 9 TF AT | JFF 59 OF a9
WIE TAAAZ FT G HATE TE W W
T gag & a%7 A af+g g3 |
I A gHIR Teaafa, STty #)
AT ATH, &1 9T AT 4 | I TV
FL @FT q gAd frar | afe wegdr
TS &1 A WEAT AT AT FHT T |
1L T AAT A YT § A TG
Y AT 91 | FAT Ife@r Far ggaq 1
A FIE AT AT AT | FFIF GAR I
fads % a1 T @9F 97 A Y JTOT
FT GAE ZIT ATAT AT FALA | A A1
¥ gH o wAT @faw o9 § @1
F AW Y I F AR GIG d_A
gAY | agl ¥ A qY I8 I 918
qIfeNTes T JrER T8 H AW F
1% | ag foawa 4 | 3@faT AR 38
SUTET FAATH 72T FLFA 4 | A FS &
F gFd 4, g9 fawaT

a9 & a7
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Mr. Speaker: Yes,
Sh¥j Jawaharlal Nehru: We were

very anxious to send someone from
here for the funeral of President Ken-
nedy. But as it turned out, it became
almost impossible for us to reach there
in time. On the 23rd morning we
heard about the assassination of Presi-
dent Kennedy. We took the normat
steps of our flags being flown half-
mast, etc. and we instructed anyhow
that in addition to our Ambassador
there, Mrs. Vijayalakshmi Pandit
might also attend the funeral. We did
not know the date of the funeral.
Immediately the next morning infor-
mation came about the date of the
funeral, which was the next day, 25th.
We tried our best to find out how it
could be possible for someone to go
from here, Two names were suggest-
ed—the Vice-President’s and mine, the
Prime Minister’s. The Vice-Presi-~
dent was not even in Delhi. He was
in Jabalpur. Apart from the names,
we calculated how a person could go
and get there in time for the funeral.
We found it was not possible by any
normal means. At the most, we could
have reached London on the 25th
morning and going from London to
Washington would have taken many
hours more. We would then have ar-
rived in Washington after the funeral.
So, reluctantly we came to the conclu-
sion that it was not possible for any
one from here to go there in time.
The House knows the other steps that
we took. The President, the Vice-
President, I, you, Sir, and many Mem-
bers of this House went to the Memo-
rial Service held at the American Em-~
bassy. This House adjourned for that
day, and Government offices were also
closed for that day.

Ay RERA: § gEte s
T X &% g A8 fwar @@ @y
FEIT EAI

$To UH AR fgn : (wearETe)
EqET T, qg T AT AW gF &
fax AT a1
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EqH AEAT : Ug TgH & fA 7 A8
1A FT T AT

Mo T AAEL Afgan : w@ifs &
F UF gaTe WY foum gt w99 ¥
g UF gET 6 g1, $)od 1y
¥ oot 7€ fr 7o agw ¥ f93w 54 w5
W1 wEer gvm, WifE 3 gar s
5 1% NF 9w w1 FET R, M7
AR St foia wfe &1 S g AT R,
Forg T 78R g ¥ g7 OF FH 9
9T @ ], IAA AT TS KA A |

weqw AEYAT : Ag AT qGT awET
FSY & AT 9 FAT AT § 79 A7 A
#d faa 77 a9 1| wR My #71 e
2 fF 5@ a § agw T § gre9 w7
FEST R, A F A ¥y FE Frgmaa
R FT BT G A fRET AR FT AT
T I § 89 A AT ¥ 71"
AT ARTE R T @A A AT
B | AT FIN TG 59 T 2
fear g

oo Tw AAE Aifgar: & 79 &
N FET, Heaer wRey, fF ag qw F
feaagrmfs gr o gfaga g

Aeq| AT F AW F A
Y, FY 9 AT FT TG =T AT A
F 1 o o S g 3R 9 AT
¥ 59 71 2w & fgg ¥ 48 wAmwar AR
A H I g9 #Y g9 A8l 2
AT |

Fo T AT Wfgw . # @ A
¥ TF a1 g qhaT § 7
Shrimati Renu Chakravartty (Bar-

rackpore): Why should it be.permitted
at all? (Interruptions).

Mr. Speaker: That is exactly my
fear. It would do us harm rather than
;gOOd.
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Shrimati Renu Chakravgrtty: It has
been done already.

Mr. Speaker: No, no.

o TW RAET Afgar: & 7w &
oS FAT AT g R g@ g ag
BT ERIT #4116 a8 st wegafd FAd
TR wwdT qar fegem F & Avwer
g & | fadw w3 Y fola wiv @ew
IR

WEqR WEWT . ¥ W9 qE q1q
FE ST T AAAIT | TF W Ffert
weua ifeq &, S AT AL aF F AT |

12.43 hrs.
PAPERS LAID ON THE TABLE

OFFICERS OF PARLIAMENT (ADVANCE
FOR MoTOR CARs) AMENDMENT RuLES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir I beg to lay on the Table a copy
of the Officers of Parliament (Ad-
vance for Motor Cars) Amendment
Rules, 1963 published in Notification
No. GSR 1566 dated the 28th Septem-
ber, 1963, under sub-section (2) of
section 11 of the Salaries and Allow-
ances of Officers of Parliament Act,
1953. [Placed in Library, See No, LT-
1966/63.]

ANNUAL REPORTS OF DEVELOPMENT
COUNCILS

The Minister of Industry (Shri
Kanungo): I beg to lay on the Table—

(1) a copy each of the following
Reports under sub-section (4) of
section 7 of the Industries (Develop-
ment and Regulation) Act, 1951:—

(i) Annual Report of the Develop-
ment Council for Automobiles,
Automobile Anciilary Indus-
tries and Transport Vehicle
Industries for the year 1962-
€3.
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Papers
Kanungo]

Annual Report of the Deve-
lopment Council for Internal
Combustion Engines, Power
Driven Pumps, Air Compres-
sors and Blowers for the year
1962-63.

Annual Report of the Deve-
lopment Council for Heavy
Electrical Industries for the
year 1962-63.

Annual Report of the Deve-
lopment Council for Machine
Building Industry for the year
1962-63.

Annual Report of the Deve-
lopment Council for Instru-
ments, Bicycles and Sewing
Machines for the year 1962-63.

Annual Report of the Develop-
ment Council for Light Elec-
trical Industries for the year
1962-63.

Annual Report of the Deve-
lopment Council for Non-fer-
rous Metals and Alloys for the
year 1962-63.

Annual Report of the Deve-
Jopment Council for Organic
Chemica] Industries for the
year 1962-63.

Annual Report of the Deve-
lopment Council for Machine
Tools for the year 1962-63.

Annual Report of the Deve-
lopment Council for Inorganic
Chemical Industries for the
year 1962-63.

Annual Report of the Deve-
lopment Council for Drugs
and Pharmaceuticals for the
year 1962-63.

Annua] Report of the Develop-
ment Council for Food Pro-
cessing Industries for the year
1962-63.

Annual Report of the Deve-
lopment Council for Oils,
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(xv)

(xv1)

(xvii)

(xviii) Annual Report of the

(xix)

laid on the Table 2234

Paints, Soaps, Cosmetics and
Toiletries for the year 1962-63.

Annual Report of the Deve-
lopment Council for Leather
and Leather Goods for the
year 1962-63.

Annual Report of the Deve-
lopment Council for Paper,
Pulp and Allied Industries for
the year 1962-63.

Annual Report of the Deve-
lopment Council for Glass and
Ceramics for the year 1962-63.

Annua] Report of the Deve-
lopment Council for Art-Silk
Industries for the year 1962-
63.

Deve-
lopment Council for Woollen
Industries for the year 1962-
63.

Annual Report of the Deve-
lopment Council for Sugar for
the year 1962-63.
[Placed in Library,
LT-1967/63].

See No.

2. (a) a copy each of the following

Reports under

sub-scction (1) of

section 619A of the Companies Act,
1956: —

(i)

(ii)

Annual Report of the National
Industrial Development Cor-
poration Limited, New Delhi
for the year 1962-63, along
with the Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon.

[Placed in Library See No.
LT-1968/631.

Annual Report of the Hindus-
tan Antibiotics Limited, Pim-
pri (Poona) for the year 1962-
63, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library, See No.
LT-1969/63].
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(iii) Annual Report of the National

Newsprint and Paper Mills
Limited, Nepanagar (M.P.)
for the year 1962-63, along

with the Auditeq Accounts and
the comments of the Comp-
troller and Auditor General
thereon.

(b) a copy each of Review by
the Government on the working
of the above Companies.

[Placegd in

Library, See
1970,63].

No. LT

DEFENCE OF INDIA (NINTH AMENDMENT)
RuULEs

Shri Kanungo: On behalf of Shri-
mati Tarkeshwari Sinha, I beg to lay
on the Table a copy of the Defence of
India (Ninth Amendment) Rules,
1963 published in Notification No. GSR
1525 dated the 23rd September, 1963,
under section 41 of the Defence of
India Act, 1962. [Placed in Library,
See No, LT-1971/63].

RESULTS OF BYE-ELECTIONS

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
Sir, on bechalf of Shri Bibudhendra
Misra, I beg to lay on the Table a copy
of “Results of bve-elections held bet-
ween August 1961 and June 1963".
[Placeq in Library, See No., LT-
1972/631.

1245 hrs,

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Durgah
Khawaja Saheb (Amendment)
Bill, 1963, which has been passed
by the Rajya Sabha at its sitting
held on the 26th November, 1963.”

—_—

2236

.

12.45% hrs.

DURGAH KHAWAJA SAHEB
{AMENDMENT) BILL

LA ON THE TABLE AS PASSED BY RAJYA
SaBHA

Secretary: Sir, I lay on the Table
of the House the Durgah Khawaja
Saheb (Amendment) Bill) 1963, as pas-
sed by Rajya Sabha,

—

12.453 hrs.

STATEMENT RE: TRANSACTION
OF GENERAL INSURANCE BY
LIC.

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, I desire to ac-
quaint the House with a decision which
has been taken about the entry of the
Life Insurance Corporation into the
business of general insurance.

2. Section 6(2) (g) and Section 6(2)
(h) of the Life Insurance Corpora-
tion Act give the Corporation the
power to do any business other than
life insurance. So far, the entire ener-
gies of the Life Insurance Corporation
itself have been devoted to the deve-
lopment of life insurance business,
though the Oriental Fire and General
Insurance Co. Ltd., which was formerly
a subsidiary of the Oriental Life As-
surance Company, and as such was
taken over by the Life Insurance Cor-
poration, has been writing direct gene-
ral insurance business on a fairly large
scale.

3. On Monday last the Board of the
Life Insurance Corporation decided
that the Life Insurance Corporation
itself should take up general insurance
business. Government are in full
agreement with the decision taken by
the Life Insurance Corporation. So
far as the Life Insurance Corporation
is concerned the provisions in the In-
suramnce Act 1938 relating to the Gene-
ral Insurance Council, the Executive
Committee of the General Insurance
Council and the Tariff Committee do
not apply to the Life Insurance Cor-
poration. The Life Insurance Corpo-
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ration in pursuance of its decision pro-
poses to transact general insurance
business as a non-tariff insurer. Gov-
ernment have no objection to this
course.

4 In taking up general insurance
business in its own right rather than
through its subsidiary the Life Insur-
.ance Corporation proposes to develop
the role of the public sector in the
general insurance field, and in this
and in its relationship to the private
general insurers it will function more
or less in the same way as the State
Bank of India does in the banking
field.

Shri Prabhat Kar (Hooghly): Am
I to understand that Oriental Fire and
General Insurance Company Limited
will continue, as it is, as a separate
entity and the LIC will now start
business of general insurance in the
name of the LIC with the result that
there will be two public sector com-
panies in the field?

Shri T. T. Krishnamachari: Yes,
that is the idea.

Shri S. M. Banerjee (Kanpur):
From the statement of the hon. Fin-
ance Minister it appears that there is
going to be competition between LIC
and general insurance run by private
ownership. If that is so, I would like
to know why, even after the scathing
criticism of the auditors regarding
the Ruby and New Asiatic Insurance
companies, Government do not
propose to take over general insurance
business.

Mr. Speaker: When a statement is
made, ordinarily no questions are
allowed.

Shri S. M. Banerjee: Then, let it be
laid on the Table. We want to discuss
it.

Mr. Speaker; That will be looked
into,

Shri Daji (Indore): Is it belng laid?
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Mr. Speaker: Not now. Now the
hon. Minister of Parliamentary
Aftairs.

12.48 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir I rise to
announce that Government business
in this House during the week com-
mencing Monday, the 2nd December,
1963, will consist of :

(1) Consideration of any part-
discussed item of Government

Business carried over from
today’s order paper.
(2) Discussion on the food

situation in the country with
particular reference to rice
and sugar on a motion to be
moved by the Minister of
Food and Agriculture.

(3) Consideration and passing of:

(i) The Unit Trust of India
Bill, 1963.
(ii) The Central Boards of

Revenue Bill, 1963.

(4) Discussion on the Report om
the Mid-term Appraisal of the
Third Five Year Plan laid om
the Table of the House on the
26th November, 1963, on a
motion to be moved by the
Minister of Planning.

st art (fgER): g wEey,
TH 2R ¥ WL AT WA #1 ag9
ag WY oY Sy #ifE WeeraK 9 T/
¥ Ay A IR I &) W
Fgmi R ARAFFT I AT Y
NI | T AR T T AT W
eI FT 97T Frer A€ g &
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Mr. Speaker; Order, oider. Now
the Minister of International Trade to
make a statement.

Y AT : weme wERE, WO qE
T 4T AT ?

werq WERY - § I £ Fae
THAT E | WA a5 WX q7 foad
A FAT FEATE | FAAT AV TH G TS
TR 78 @A & | W Ay qF fAw §
A 7 3B 3@ FT qaem qFW 6 A
g AR FF gAr

=Y T A AT T

weam wEAY : R A1 @A #
TR INME AT IF F g fod

ot qEey: Tadde feg a@ &
AT G FAT & HLTAC & AHA Y,

Mr. Speaker: Order, order. I have
gone to the next item of busines:

STATEMENT RE: REPORTS OF
TARIFF COMMISSION, ETC.

The Minister of International Trade
(Shri Manubhai Shah): As the hon.
House would have observed, I laid
12 reports of the Tariff Commission
on different industries during the
current Session, of which 7 reports
were submitted within the stipulated
time of three months. In other flve
reports which are of reviewing nature,
different Ministriea required further
information and clarification from the
Tariff Commission. It is, therefore,
obvious that a little more time is
required in some of these reports. As
the House will see, most of these
reports even after further enquiry
have been finalised within a month
or two of such unavoidable delays.
As a matter of fact, the Tariff Com-
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Appropriation 2240
(Railways) No. 6
Bill, 1963
mission and Government this year
have handled 12 reports on industries
as against 5 reports last year.

12.50 hrs.
APPROPRIATION (RAILWAYS) NO.
6 BILL, 1963
The Minister of Railways (Shri

Dasappa): Sir, I beg to move*:—

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railway during the
financial year ended on the 3lst
day of March, 1962 in excess of
the amounts granted for those
services and for that year, be
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st
day of March, 1962 in excess of
the amounts granted for those
services and for that year, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Now we shall take
up clauseby-clause rconsideration of
the Bill. The question is:

“That clauses 1, 2, 3, the Sche-
dyle, the Enacting Formula and
the Title stand part of the Bill.”

The motion wus adopted,
Clauses 1, 2, 3, the Schedule, the

Enacting Formula and the Title
were added to the Bill.

*Moved with the recommendation of the President.
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Shri Dasappa: Sir, I beg to
move: —

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

PR——

12.51 hrs.

DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISE-
MENTS) AMENDMENT BILL—
Contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Dr. D, S.
Raju on the 27th November 1963,
namely: —

‘“That the Bill to amend the
Drugs and Magic Remedies
(Objectionable Advertisements)
Act, 1954, as passed by Rajya
Sabha, be taken into considera-
tion.”

Out of two hours alotted, 1 hour and
15 minutes have been taken and 45
minutes remain. Shri Yashpal Singh
may continue his speech.

st ot fag (FTAT) @ Hemw
TET, T AR T WEH A9 R 4
fF & teuy & a8 F99 &, oK S
s 5 g8 ' e U A
AT Y qFA F | TG @G WA
ag g fF a7 & g a1 fgaw
A | G WT A FTEAL FT &Y AR
o 3y 7 [ E R oy o fa,
% Y a7 ¥ Ta #E faeETe X @Y
1 s aeT ¥efioe @, foed el
ot FH w9 €, R fegEm &
1 fafaeer § a<% & Fq ™ fw
Fg WY @ AU g 7 fee
T A forEr A a9 & | qar At
Y AT F FooT @AY a9 WY AGH
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T AT | HTYR T AT AEAT
fafreer wga & o w 3 f5 &t
TR AF 3T ARG AT E I
Faame f fFaar dar SEm § sHes
faar T

™ ag fF @@ get & faw
R wRfAat & g9y € w0 fow
Y FT Ao (e &1 359 & 9
& ¥y O3 wefmt &t fash o
T w7 FT T4 &, TGN fAE IR WIR-
feet 1 &om & Y, W A WY At
AT &Y T | WF G WA HAY
Aryageng e T mam &
a1y fEwars T F¢ , qg @A T4 FH

g

12.54 hrs.
[Dr. SaroJINI MAHISHI in the Chair]

9 TTGAQ F W UHIGEY T A
AT AT G [T FWifE T T
AT AT § | AT THA BT HoT 5
AEIE T W TR
¢ @ oAdd 9 T Ag F@r
Y T & fom qrfaa § g amgEe
¥ foag wavfaa J€F & | Uy ST
FY A § ATIAZ TR FT AL qI€T
AW E fr oF TOm R W SIgr Wi
T §, TF a9 Tl <R g1 nar § o
TG F FIO F 97T I F T g7 AT
WEN & | IfFTCF A ATy A@r d
TFT T R TG AT | W T
FY <G wEY g Y giE o T AT |
AgER AW, #Y ArET @, o9 e
G TUE F1 A g AR T S
IO F I dIr TR | TF FER
 qew e &)

# s fawren gfrafadt &1 oF
IRTEIT AT ATEAT § | gl STo Hew
3, foesr ¥y @ gt g
QT §, TEEE F @EVeT Y 3@ FT

2242

—
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Taa! gre faar | W) v g w9 @
¢ fr fasm gfafedt § g9 T
¥ @ fome § el 3 F SoEw
=19 FX =1 fean fear 5 sast 39
TEY gAT | Ay WX FEA AT AA9H AG
2 % T o fawew s g9 € W
[ w O @q fAerAr Qo § A
F FY AR F TG TF JIS T FIAT |
£ I FT OF gL & A7 A AF
agwe

qYET @ a9 A A g fF

ST & TAT F qgT FU, AR F
@ T AR fAFTET | UAdG fawr
F1 o707 ¥ TF F7 Q0T FT TAT AT
) W faFT uF T § e
AT & 1 AT A T g, A A
FAFAT FTEAT & AT IAH! AT FLAT & |
adqer 7z gmT ¢ f& Sl wew gy
HIL I @A § AT TAL FT &4
AT RAT R | T AR A & [T @
¥ FG A FE T UF OF T A A
Y ATHT TEAT AR g (79 WY &
TF TN T F A9 INE GrEAT
&1 39 FT 39 e faar 1 Aq qwEd
o Fomr ¥ 2 o B a= o
frar 3 1 s fear §

*“But if the body’s attempts to
thus rid itself of its imposed
burden are continually thwarted
by the suppressive methods of
treatment in vogue at the present
time, the waste materials m
question which, as has been ex-
plained, are always acid in
character are thrown back into
the tissues and thus pave the
way for the whole melancholy
catalogue of diseases, from bron-

chitis and hecart diseases, down
to cancer and paralysis”.

a1 & wear =g g fF us fewew v
FER § 0L AT G R | AT TG T
fF 3@ W B A AT SO, AR
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T FPER AT § ) g
BT A Q& T4 & 5 forehr Freamay
L AeF W | F I @AW

Y AT @ R e A=) A gg Fie-

o9 F @9 aq) ST 77 9w A
IEY A B GeA AT S AT
o T A9 9% {0 A & e &
AFT A S, T AN F AR
¥ FT 9gw |

A g & R o fan A
Ffrrifea faor s Iifegw oifd 9 9%
AT T F fa=re fear o 9% 1 °7
oF Ft g & faemar Sfuw a8

gAY AR #7 oA W qE
AT § WX gAR Fgt forar @ wreeng
arg gaFY | & Ig AT A1 AEY FEAV
it f& ARt @ a FErard ga
& 1 3T @ gIW AR W 9% 9%
FOF & | FgMT H AT A A O
gl o gy | & are w@arEt 27
Fifra Y a1 AEY Fgar | F a1 g
Y arfart o TE #Y AT FEaT g o
AR Tt 9% fay faar 2 fF F oo amer
H Fa g1 2, o 7T ¥ AT F fF
fasfaa gt 2, S99 = aftw
g & | uAhdy #1 Iy ¥FEA9 &Y
e 71 & w1 399 ot 9 F17 §
g

FT JATH FT FgATd FE AT
FT I,

#o wo firgr, AT gU, 7 Al
AT "7 M |

fa Argde ¥ A A AL Iaas
T 3 & @nil # fan weas Il
i wfmanfamgfd @ faw
FIT 39 97 FIOEE A fEAr S g
g faw & faore SR 9 FIREE™
20T | ST Wy § A owfa @ AR oA
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M F FATT FT AT AT ARA §
o ¥ & frafor Y qgrm ey §
A fegea qgfaat 1 o) |mm
I wfgr AR NG F O pA
o FT T g | T S ¥ mn
fergea & arg aran far o fs forw
fe g ¥ o grn S fm &
ot F N9 grm, faRar gadr
1 faFe #T w9 31 fear so |
| AT FY SrorT §, A 5 g@ar
"o 3 &, IF ey m@r o sy
F 3o qF £ ok fezfagn 7 aw
AT ¥ o FAT AFHET ATH
qgfa &1 7oa sarar & | fow ogfa st
HOX 3 F & TAT THHT T § IqWY
HFTC AR FIT 71E @' ¢ |

FIFTT Fr § f5 goa qamodr
9 Yoo FUI TIAT @Y FX faur |
Yoo FUT 8947 @ #X faar | A
T q@y AT @ & | F gHEar §
f& TaeT S a8 § 5 fwd q=d
M@ E | TR A g -
AAT FY FdEAr I} a@gdr I« AT |
TR AYIT F [TE AW IR T8,
4 THERIT FY, T w1 av et
oA 7O A9 9= g1 9e 1 AfF
o 39 9 e g fear amar 0 &
Fgam g fo QA qgfeat A wFw F
FEET 0T @ FT AT =gy |
F a1 #gar g 5 axee I gefaal 9
T W & fag ¥w w9 gandr
T F T W IIT G AAT AGAE
Fmel 71 fag 9 w1} ¢ 7 ¥ fegae
| FT 3@ ¢ fF frw agfa & samer
70w W96 g¢ § | w9 /@A fF
wgifeF 9@l & sqRy Sl & wEEy
Wi mefimamar§ sk
sfas sTwaTaT 3, A wma ga Fax
g A Efa A AR RE
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T AELT 76 a9 #7 & fov sy
FY YA G 9T @ A A wraarigay
F oAy wrT wifes faearagfa &
I F@ & A fa@r oA
AT a3 WFT A& fur o ogwar ar
T gATA JurwfET A I qwAr § )
& Auwfaw fgmreg &, v A 4
forgaY T AT F fFAIR F FaR qar
g st fear w1 A FX FFA
oy fgmem # da7 gom Aaw z=av
TE F gwar M fomar ¥, L AT §,
§ O AT A1 g Y faden mad
qiafaar H=eT AT § ITFT AT F
wfq Fuafa & geTwF 8

13 hrs. id "

forr ma Fiefardr v &, e
TREFTMFAGAFATFI, 39 &
fagradmar sgar §, ¥ wIwEman
Fgarg 1 fomd o moem o F Qar
g @ F g% F v §, Fowd aw
quY gefa T8 grdr weAr fafemr
ggfa & T ag @I F ATAN g
TETEAT § W ag g A SaHT AT
fegema 7 0 gral av R fawa
#Y farer & ], R STod A AR AZATE
fomr A AR fer 3 ¥ fo e
fawg ga¥ 4 9X FT§ | A gAR
fag ag fraet @ FT T § £ Yoo
HT ¥ arf g€ gl A gAEmAl &
FaT g wuAr fanr & faar @ 3
qIY  9gAT F49TA 39 19 & & fF qw
wifen faer &1 g 9T uF Ffiwdfaa
fawr oy o7 1 &Y g@ AR FHA X
wed Wt m fer § ag faegw
% frar & 1 & 59 9 #Y A€ g
for ot rere £ 1t @0 s o Forsrrr
TR AW AT @I F frad @
ITHY BT T fHAT T | AT ST
#T faaes w3 & Fenm F7 faama
&YaT & a1 awesfa =@ FT FY gEgfeanz
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FQ § I gl FY wear faar sg
BIOAA G AT FT STE FAT H=ST
&Y W AR 1 ag sl S M
[T TrAEr @@r & IFE fwEr ok
AT FTA FT AEWT AZN & | q9 § g1
TATg #1 v &Y & % ag e Fa F@w
q ) g g ¥ N faamw qer,
N Atz fadz miz F AT E, w1997,
Siaaw AT Faeafa & g & s Iy
foaay & omaa § W ana 2 46 sl
B FAYT I | TEW T AT H
e 3w ¥ s fRe & St gt Fafirea
qgfiT #1 AT Mg TSt FY wEATET
sma <Y fF FET /T 98 agt gt
T T A A IW AT 9 g
B 9T FT AT | T FT TG FIH
g f& 3% fag o whwdfer  fawr
1 YT A 19 W AfaeAs fam-
o« & I @ fwar 9w ok @R
qIad @ Aiwe, dRE 0T o
WA IE | g A o wqT &
AT ¥ FUT T Ay foavar w0
AT § SEF G I AEAIT ¥ W
T Afey 1 T 7g ma fE g w A
& weadia wvi g% g 33 wrefagy @
& a9 & wE, R § IramET dW
FLOE F FTO wE T4 AT e &
Tifes TR &< fad 77 | F wga €
F X 9% AwiFS qH G @
e frow oefagl &1 asn & € W@
feemT ®qar qafy F ®9 H 3FgrgaAT
TR I & q9 F g ¥ 48 w0
FEAT fF 50F T 9T a8 UF  Hew-
&g fas 2 Wifs ag wifer fam @
fa® =gds #1 w@m QEd F fag Arar
A 9FAT & 1 AT F A FE
& o T Y 39 fae w1 X e
¥ HX @R g 9% U wfradfaa
faw a1d

ot U &Y (I ) - qATRT
e, g Wt faw gaR a3

(Objectionable Advertise-
ments) Amendment Bill
W FT § qF 43 3@ F @9 A
FF AT FAT R @ E | TF A
A AT FTAA, T3 GGF AT 4T IqHT
g dT 9T I vy ag ar fF oY g
M NG § TAY I 9 veafeaiey
qaTITET ik § sFrfad ST AT
# )T 9% gry AR A FA I
IAFT UF & W 37 TG A1 AT
afqa avt & e ay wias 7
TS | &9 qeuY § ag FTIT 9 §AT
AT A1 AT | IR AR F T LA F
A 99 TFE 9T AT AT AT u1ag
et O TG gAT & 1 Faw IR wiahE
¥ figems gm Taw @9 AW § T FAA
& geaig FTOTE & A 39 A@ F
grafasa® #I F=aT HY a¥ET I A
weaifeaficy wEr) § w9 faw 3wy
& IR A QF A Y, T F1E TF 78T
T ALY ATAH A & 1 TR Fg gqv
Foar & fo e Y Y #F FEH IS
aifed, 30 1 O & fo, ag 3E
F 9 % 9y & F ag guEar §
fF g St ag fa= pATY QAN g 99
qUE ar T g AfwT qW A 3%
oY A @Y WP & 39 6T 8 Wl
AIRIT qEIAT |

aqTI(F wgrEAT, 5 § e ar §
Y FT A 3 AF ATHRGT FAT
argr g fe dsafrwite #1 dRfm
Wt ga qae ® 4 gh @ AR AggTH
frmfat & @ oF T3 Gl &
3% ¥ 9 ¥ gg F1 A7 nzafesiza
o A Awm AR qfE A qeaifen-
¥zw 334 qdm § safaw 39 4 A9
frofor v s ¥ IF A AW AT

Bo—

“Advertisement includes any
notice, circular, label, wrapper or
any other document, any announ-
cement, etc....”
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[ T T =T )

HIIN AR ea(IrdFaq
fatza s agw § fF ag af a@
FAGTT AT A AT §, T8 T8
qmifed 71 A sRAfen z@w
T g foad fF s 3+5iR 7 Faw
¥R A # § oafeg Aq & A W
agT whafg gra 7 & ok o= fF
gt 7 g ag foar war @ &
SAT AIfT F 7w A wwe A
g AR A% S & fag Ay qa
g TR IT A OFT F Ay oy § 1 3N
qEX FHTATT § 7 AR/ W A
g ¥ AR g F w4 nimm aud
qqE | A FaNd (% FUT IF A F
FATE! 9T T8 FAT AV ZAT § AR
AT I WY T E AR AT q
faar g & f5 ug s9 S &
¥z A ¢ A7 78 7T A T Arfeee
IqT T 9T grEr FrfaEt &g
FIA 8 WIAT 39 9% § wifaw ad
¥ 1 ®FEe g g wAar fafyy g
dag wa T A gL ] | AT WG
o9 Ja9 ¥ FaNg {6 ag F97 59
awg ¥ fagmdt ox @vp grmar 78 7
4T AT A AT & {7 39 a<g F g9-
o A9F 39 AT F oW 7 F qE
I I § A AT A7 AMG &1 qg AT
agrax f& it wfre amwifes
F7 AR GrovEtT wife 8, 98 WYAT
FAW 3T ad® ¥ A9 AW aF A
giar as ! § guaa g fF Qav Faw
UF I arq 210 | A Aq g fF
T gf AT @ &) WY gady §3v

TR E N

S AR AAT AT GUT FH FT
@ 3, RN FT R G AT AN
9T T G § AT AN F WEwed B
farre T3 & 99 9T F1E FTOR FFEE
q 45 v & ) AfeA o wd T
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¥ Y S w1 w7 feq wQ
& st aiwfudl & v @ wr g,
AT FAC F@ § HR AR 99 A
99 §, 93T W 4T 7 g7 g faw
oY §, 97 9% 4G TF AN G
R} ¥R OF TFae <1 g 0 gafaw &
T frrm wem fr ag faw gfeqd
AT AT § AR FRR ¥ AT g
grm % 39 9 ARar & g faa
fear 9 | wT g7 T § & frnfat
9 4R fore add & T 99wt W
9 97 X Fr gy faaw T gy ¥
e 317 & o aurw i)
fam avg & oF vt s 3
2 A 3T qa F1 A1 forrr v @ A A
o= g fr z9w oF  wgy qer
fegem #1 Swar @7 wfgq g9 aw
g AR 98% arg # gardr M7 wgi-
e Myfa it £ 91 wgfa & 9w oot
TH T Few HT oFEe S W
Licii- |

Shri D, N. Tiwary (Gopalganj):
Madam, at this stage, I want to move
that the time be extended by one
hour. It is within the power of the
Chair to extend the time by at least
one hour.

Mr, Chairman: Let us see if there
are any speakers who want to take
part in this debate.

Dr. M. 8. Aney (Nagpur): We have
to speak on this, Madam. It is a
very important legislation.

Y AGAT® eqTH . qEafeTdT
F graeg § & w3m £ 39 A7 SR
TGT T § AR 9 AW QW @
9T A1 AT | zafaw @ faw w
faIR I qW9 gH BT Tgad qasar
T FrEAwEr F ;o AT a7 AT IE@
g1 7w 3 W S B #a omd fadaw
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fFar oF dt3ra @ fomm o A
wFz F A7 98 AL 97 | 4T 0F 7 Q¥
fass Faver fefraa &Y aqers g off
afes sifer faq § Wy Fmfat &
TF g qor &7 faay war g drfar
F7 U ot wafoer qo w9 @ g
fF ga% wrw § 15 famrs 981 3y
I | q A9 § T8 wmar & 53w
# FT IEA § | WY qg F qHA &
fr =g @y g ar wrd gEd fmdr
21, #YE o farr @, frmy fe e §
qaq wzadferdc fear mr & S9
& form o ag wTad f w1 Geafeaiz
F7 01 FET A8 O ITAT IX TEAET
¥ QW 0F WA T@d WA =en,
TAAAT 39 1 AN qIATE FEL AT
A Grafeyd HRFN & g7 Ig  9FATS
v fF ag Fsaefeadie 3w & ar
& | 7 g fasreA a9 g, wIra-
FAF & A 39 F] Tadde fow gwAT §
fr qw g fasrm 38 2 @860 0w
@ A o7 magdz 39 F fay swfa
Fifgr & A1 fasrAwat ¥ qafow
Fft v 7% | Afgw gud fag g7 avg
1 arfer & fan geafzaied &
T 3T W A A A £ A 9A-
&1 fasma fas o9d agh 9gi 3T
HF, SATGMET a7 FLIAT & F5T IHHT
i o gEAT &, gEA g AT
Gzavfeqiiz & &7 9947 8, UL FD
sfag 7d w TzAT @ | § gwadr g
f& 77 d3gF 1 fawe Z= =ifeg
o7 qF 03z § I 399 fAg g F
qifasra T § aET FTHY @ | T HHIST
fae & gro7 Wy Frfy & ady § 9fa-
F A FT A aET T GO
& FAA § A aF qg wewE ad
o | AE W A A A AT A g
FraT § AT ag AT o i w1
TR TG FT IT 9T AT g | [

srard 31 Koem age e fadw
1549 (Ai) LSD—S.
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Fam § | wgag ¥ aga € denfat
% fog qeNddT 7 wAAT wSEY Ay
wafeai § | §7 wifesw & fag smEk
# TN F qFET § SR S,
A AT FTOR Awfyar S € o
TgT A AT AT FT A §, I K
o da g fait A g
T gEAaTgE®  feaqr §,  famw
AT TS & DY & IECU § A@
2 @%7 1| I ¥ afzwr frar @ f5
W dT F IR AT A I T
FRAAGEAF AT & W AW A A IW
A gTET A ) T AR T AAEE
oY & aeaN {1 dfewa sifge 1 99
e, AfF SN T aRE FE @
T faar, 3@ F1 #E AR T+
faar | e F1E A=Ey FH F@T G, A
TaiT IW B AW TR F fag AR
Sege 39 F fag da w€ g, fe
I AE § 99 F AW F wEEE
TAAT A1 AF T )

T & F @ ERE LYW
wedtege fear mr 3, faw & @w-
(%) # Ty owav @ 5 ag AL
I TATETEAACH T A TG I,
faaar gwfad F@ 1 7= §9
oz #fas TS (FeSRHeT gaT
TTEFH) THIHE TR, R85y F I
2 ¥ 7 & o g & 1 & g e
g f& w awwR wriRr w0 A
T=T FET AEN &, T qE WERT
T TEY AT W @ 1wy Ad A
Fr§ ugAegdz AE ST @
AT &, g AT 9 § G A )
a9 Fe ¥ ag arq g o4 @ F s
a1gaT g % 7@ ) ;a1 9% § 1 TR
fet TZAETRIHE # geE3 TH
sFfad A A A~ g, A
qg CIAETETHE SFfAT g1 94T §,
@ i A I ¥ fay oe
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£ werdy @t AE & S ? A) qe
W AL A AT FFAT g, AT FAET
TEaTETRT AT 1 Ag) fEar s oad ?
0 # AT 7 B O DL, 7@ WY
quA ¥ A€ =wraT | 39 Sifaem w v o
g Tfeu A maEdde A
¥ Y ugEEREdHT @ WF, I§ T
afma’l'{tmag’ra‘ma'rfgrrn

Mr, Chairman: Now, Shri

Samanta.

S. C.

Shri D. N, Tiwary: 1 have been
standing again and again from day
before yesterday. May I know whe-
ther sending of chits ig the only cri-
terion for calling Members or there
ig also such a thing as catching your

eyes?

Mr. Chairman: The hon. Member
may also get his chance. He may
wait.

Shri S. C. Samanta (Tamluk): We
are glad that this piece of legisla-
tion has been brought forward be-
fore us for amending the principal
Act. But I think that Government
have not given thought to the other
parts of the Act which also should
have been amendeq according to my
calculation.

I would refer, for instance, to
section 3 of the Act dealing with the
prohibition of advertisement of cer-
tain drugs for treatment of certain
diseases and disorders. It reads thus:

“Subject to the provisions of
this Act, no person shall take
any part in the publication of
any advertisement referring to
any drug in terms which suggest
or are calculated to lead to the
use of that drug for—

(a) prevention of
women.”

conception in

That is, item (a) relates to birth-
control. Government are encouraging
Jbirth-control and spending lakhs and
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lakhs of rupees over it. But, under
this Bill, if there is any advertisement
about birth-control, that will be ban-
ned. I think that it is self-contradic-
tory of Government’s policy.

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju):
Section 15 exempts all these publica-
tions.

Shri Sham Lal Saraf (Jammu and
Kashmir): There is a world of diffe-
rence between the two, the way they
advertise and the way in which
Government are planning.

Shri Yashpal Singh:
through self-control.

It must be

Shri S. C. Samanta: We know that
Government are anxious about birth-
control, and we know that the peo-
ple in the country are also anxious
about it. There are persons who are
manufacturing and who are trying te
manufacture medicines according to
the allopathic system, according to
the Unani system, according to the
homeopathic system and so on, and
they should be encouraged. I would
like to know whether if those persons
advertise about any drugs, Govern-
ment are going to ban them. This is
the question that I would like to
put to the hon. Minister, and I hope
Minister, and he will answer it in the
course of his reply to the debate.

Shri D. N. Tiwary: The scope of this
Bill as passed by Rajya Sabha was
very limited, but the hon. Minister in
his speech has widened the scope of
this Bill. While moving for consider-
ation of this Bill, he said that actually
the purpose of the Bill was to prevent
self-medication in the cases of
diseases, conditions and disorders men-
tioned in the schedule by reading those
advertisements. By this Bill he wants
to do away with self-medication. This
purpose is very high and very noble,
but can he achieve that by this Bill?
Unless he provides a large number of
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hospitals in the villages and a large
number of doctors, vaids and hakims,
to attend to the needs of the people
there, can he do away with this?

In that light, I would submit that
this Bill tinkers with the problem, and
it is not a remedy for that matter. If
the hon. Minister wants to do away
with self-medication, then he will
have to appoint a large number of
doctors, hakims and wvaids in villages
and rural areas, so that people in their
times of neessity can go to them and
take their advice. After all why do
people resort to self-medication? It is
because thcy do not get proper
medicine near at hand, or there is no-
body to advise them aboutl the cure
for their diseases. It is not by choice
or by shauk, as we say it in Hind,
that people go in for self-medication.
It is necessary that there should be an
adequae number of doctors or medi-
cal advisers to advise the people ahnut
the proper treatment of their diseases.
But what do we find now?

We find that &« large number of
hospitals established by the State
Governments cr by the local todies
are carrying on without doctors. Al-
though there are regisiered veids and
hakims, they are nor appointed in
those places. You nave so much love
for allopathy that you allow the hcs-
pitals to go without docters and with-
out any proper advice to the patients
who come there, and you do not
appoint vaids and hakims there. So,
my hon. friend Shri Yashpa' Singh is
right in saying ‘hat a discriminatory
policy is being followed by Govern-
ment, and there is a bias against the
Ayurvedic or indigenous systems of
medicines; as they have more love for
allopathy . . .

Dr. M. S. Aney: They have a posi-
tive dislike for the indigenous systems.

Shri D. N. Tiwary: It is not that
Government want that people should
be attended to by any system of
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medicine, but they want a particular
system of medicine to take precedence
over others. This kind of mentality
should go. Again, why is it that
every board that is formed or every
advisory committec that is formed is
filled with only allopa‘hic practition-
crs and doetors? Even if we take the
report on the Ayurvedic system, we
find that it is the allopathic doctors
who come and submit a report. This
is a great anomaly, and this should
be done away with.

Dr. D. S. Raju: May I point out to
the hon. Memhbcr that the number of
medical practitioners registered inthe
Avurvedic and Unani and other sys-
tems is 1.45,000, whereas the number
of dcctors registered in the modern
system is only about $0,000?

Shri D. N. Tiwaryv: There are a
large number of wvaids and  hukims
who oo registered and who have been
given permission to practise . . .

Dr. D. S. Raju: They are register-
ed.

Shri D. N. Tiwary: . . .but vou are
not al'owing them to work in the hos-
pitals. and those hospitals go on with-
out anv doctors. That 1s the anomaly
that we find.

Dr D. S. Raju:
in the rural areas.

They are practising

Shri D. N. Tiwary: Why do you
not keep them in charge of your hos-
pitals?

Dr. D. S. Raju: That is a different
subject altogether.

Shri D. N. Tiwary: What is the fun
of hospitals going on without doctors
and you:r not putting the wvaids and
hakims in charge of those hospitals?
That is my grievance. I know they
have registered a large number of
vaids and hakims under the registra-
tion scheme. But what incentive is
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being given to them and what care
is taken of them? They go without
any aid or incentive, while according
to Government's figures, there are
thousands of hospitals in the country
without doctors and there is nobody
to attend to the patients.

So we say that the Minister and
people in the Ministry and the
Boards that they form ave heavily
loaded against the indigenous system.
They have a special kind of love for
allopathy. The real thing is to do
good to the suffering humanity, not
that a particular kind of medicine
should be utilised for curing them. If
hakims and vaids were not registered
I would not have said that. But
they are registered and yet not
allowed to do hospital work. This
is the discrimination being practised
against them.

The other point is about the provi-
sion made in clause 3(d) (ii), where
it is said:

“after consultation with the
Drugs Technical Advisory Board
constituted under the Drugs and
Cosmetics Act, 1940, and if the
Central  Government considers
necessary, with such other per-
sons hav.ng special knowledge or
practical experience in respect of
Ayurvedic or Unani systems.....)’

Why ‘if neccsary’? Your allopathic
docturs do not know anything about
Ayurveda. Why are you putting this
in charge ot peopie who hae & bias
ia favour of allopathy and against the
indigenous system? It is sclf-appa-
rent that they will give their opinion
aguinst that. That is human naiure.
If T am praciising anything and if
anything comes in my way, I will be
biased in favour of the thing I am
practising. So the words ‘if neces-
sary’ should go. It should be made
incumbent. on the board or the advi-
ser to take the opinion of Ayurvedic
and Unani experts in every matter
concerning those systems. Otherwise,
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injustice will be done, because, as
my hon. friends have said, there are
so many medicines, about the proper-
ties of which these allopaths co not

know. This is foreign to them
although they have been born and
brought up here and are people of

this country. They have forgotton
everything about a system which was
prevailing here for thousands of
years.

One of the Minister's predecessors
did not believe that Ayurveda is also
a scientific system. She was obsessed
with thhe idea that it was mere quac-
kery and no good could be done by
relying on Ayurveda. Excuse me for
saying this, but this mentality pre-
vails in your Board, in your Ministry
at present. You have to give equal
treatment to waids and hakims;
otherwise the charge that you are dis-
criminating against these systems will
go on.

We see how discrimination is prac-
tised. You have spent crores cn
the allopathic system. But in the
whole country, you have got only
one Ayurvedic Research Institute at
Jamnagar on which you are spend-
ing only Rs. 8 lakhs. See the diffe-
rence. What wil] pecple think?
Apgainst crores being spent on allo-
pathy, you are spending for the eman-
cipation and propagation of Ayurveda
and research in Ayurveda—everything
combined—only Rs. 8 lakhs. There
there is teaching, researca and train-
ing—everything for these Rs. 8 lakhs.
How inadequate it is, anyone can
judge. So I request that at least that
treatment should be given to the indi-
genous system as is given to the allo-
pathic system.

The third point relates to the sche-
dule. Some hon. Members have said
that the list should go. But I wish
more diseases were added to the list,
when the rules are framed. There
are advertisements of inany medicines.
Okasa is supposed to give vitality to
those who have lost it. There is
advertisement of magic pills. In
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every newspaper you will find the
picture of a man and woman with the
name of that medicine saying that it
restores lost vitality. There is adver-
tisement of hair oils that are sup-
posed to restore the colour of the hair
to those who have grey hair. Many
people go in for these and try to
profit by it, but after spending much
money they feel very sorry. If my hon.
friend, Shri Sonavane, wants to try
that hair oil for his hair, he may do
so!

Shri Sonavane (Pandharpur): I
did not interfere with the hon. Mem-
ber. Why does he bring in my name?

Shri D, N. Tiwary: So the list
should be made more comprehensive.

As I said in the beginning, if you
want to do away with self-medication,
then do something more and not sim-
ply be content with passing the Bill
as it is.

So far as it goes, I support the Bill
because it is a laudable effort in doing
away with mischievous advertise-
ments, But it is not tackling the
whole problem. For that, you will
have to do much more, to do away
with the mentality of self-medication.

Dr. M. S, Aney: This is a measure
which has been debated considerably
in the House. Certain very severe
strictures have been passed against it
and for valid reasons also.

I want to-say at the outsct that I
welcome the Bill in spite of all the
defects that are there for the simple
reason that it is a measure against
some of the anti-social practices now
existing. The measure has been oc-
casioned by certain decisions of the
Supreme Court. As a matter of- fact,
there is no new princinle so far as
the present Bill is concerned. It is
only the old Act being amended in
the light of certain decisions of the
Supreme Court which declared
certain sections of the Bill
as not being properly worded and
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being ultra vires. If the Bill had
been confined only to curing those
defects pointed out by the Supreme
Court, perhaps there would have been
no occasion, at least for any valid
reasons, to carry on a regular tirade
against the whole Bill; as it would
have meant that we would have been
going back on what our own decision
in those matters,

The main point in the Bill is this.
Many people here feel that on account
of the restrictions on advertise-
ments put in here in connection
with g number of diseases enumerat-
ed in the schedule, Ayvurvedic practi-
tioners would be put to considerable
difficulties in the practice of their pre-
fession. In fact, those restrictions aie
likely to act as an impediment in the
way of their practising their old pro-
fession in spite of the fact that they
are registered practitioners under the
Act itself. About that, I want te
bring to the notice of the Members of
this House, clause 8 of the Bill, which
is very important. It reads:

“For section 14 of the principal
Act, the following sectina  shall
be substituted, namely:—

‘14. Nothing in this Act shall
apply to—

(a) any sign-board or notice
displayed by a registered medi-
cal practitioner on his promises
indicating that treatment for
any disease, disorder or condi-
tion specified in section 3, the
Schedule or the rules made
under this Act, is undertaken in
those premises; or

(b) any treatise or book deal-
ing with any of the matters spe-
cified in section 3 from a bona
fide scientific or social stand-
point; or

(c) any advertisement relat-
ing to eny drug sent confiden-
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tially in the manner prescribed
under section 16 only to a re-
gistered medical practitioner;
or

(d) any advertisement relat-
ing to a drug printed or publish-
ed by the Government; or

(e) any advertisement relat-
ing to a drug printed or pub-
lished by any person with the
previous sanction of the Gov-
ernment granted prior to the
commencement of the Drugs
and Magic Remedies (Objec-
tionable Advertisements) Am-
endment Act 1963:"

These provisions are, in my opinion,
sufficient to safeguard any registered
medical practitioner in his legitimate
activities.

My main objection to this Bill is
this. I do not know on what princi-
ple the list of disecases etc., is given
in the schedule. The idea is that cer-
tain kinds of advertisements should
be prevented because they encourage,
in a way, cheating or fraud on the
people, and people are wrongly induc-
ed to take these medicines and there-
by practise self-medication and en-
danger their health. I can understand
that. But I want to know from the
hon. Minister whether they have
classified all the advertisements which
they consider objectionable and found
that they relate to one or other of the
diseases etc., mentioned in the sche-
dule. If they have done that, the
House has a right to be enlightened as
to the percentage of advertisements
coming under each disease, because
there is no other criterion for them
to enumerate a disease. So long as
that information is not given, people
will think that this is arbitrarily done,
and that Government may add to the
list in any way they like without any
principle. That is a very important
point which 1 wanted to bring {o the
netice of the House. They must say
these ara the advertisemenis which
have been considered to be objection-
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able, and they have been classified,
and they fall under one or the other
of the items mentioned in the sche-
dule here.

I understand that in England and
other parts of the civilised world, it
is the general practice among news-
papers not to accept advertisements
of this nature which they consider
objectionable, and not to publish them
in their newspapers. It is g code
which they have evolved. No mea-
sure against any anti-social practice
can ever succeed in this or any other
country without the co-operation of
an enlightened public. As there is a
code in other countries, I wish our
newspapers bind themselves not to
entertain advertisements of this type,
not to publish them. I think it |is
necessary that such a code should be
evolved in this country to implement
the efforts which the Government is
making to discourage advertisements
of this kind. Apart from the passing
of a Bill like this, public feeling
should be created, and public sym-
pathy ought to be enlisted in a mat-
ter of this kind.

Finally, I think all these measures
can succeed only if Government is
preparcd to set up an adequate num-
ber of Unani and Ayurvedic hospitals
also throughout the country. After
all, it is a well-known fact that tihe
number of Allopathic hospitals which
Government has set up in this coun-
try are far too few compared to the
requirements of the couniry, and
most people do not go to the allopa-
thic practitioners for getting treat-
ment. This is a very good legisla-
tion, but if it is to be applied and
if success is to be ensured, it can be
done only by Government taking upon
itself the corresponding responsibilily
of providing as a large a number of
hospitals as possible for Unani and
Ayurvedic treatment all over the
country, so that they may be easily
accessible to the people. Only in that
case, the measures which Government
intend to take with a view to prevent
cheating and fraud in this 1matter,
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which virtually affects the life and
death of people, will achieve success.

With these observations, instead of
saying that the Bill should be taken
back by Government, I support the
Bill, but I want them to take my sug-
gestions into consideration and try to
improve the Bill

Mr, Chairman: The discussion on
the Bill ought to have been conclud-
ed by 1-35, but it seems many Mem-
bers are desirous of participating, and
so the time is being extended up to
2.30 and the Bill may be passed by
2.30 when Private Members’ Business

will be taken up.

Shri Warior (Trichur): The Uni-
versity Grants Commission Report
will not come up today?

Mr. Chairman: Naturally.

At WY qET TS (FARIR) ¢
gaTafa @R1ET, 9 a7 ¥ g9 9§35
a faa 2 A% ag w7 9%z R
T fF ge e # o gad wfaw @
faem &, #iT 99 SN0 &y "ear gy
a1 & sfas § a7 37 & ey 71 wn
74 & g 71X 37 F zawrE * o
HT FT a6 4 A7 999 T
s ¢ o # fr dar ot &9 @+
g X 39 1 o Qe 7 Amfar
g 37 ¥ Aiwfogr 39 F agl 9 AT
& T | A g w1 wiawg a2 & fw
AT AR F gy A Aw g
2 e gt an qedfas & wsfafe
At wR wAydfer ogfai &1 v
g a0 T A 939 I ggfel &
Y UF SWer A 1 oar qaE fn
2| ag T qt fafr=g & 5 g A
# mfawa dea w7 o TF W0 AT
N ar awma &y Awfal &
aE faw A gaey oafrt & & 9%
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FUA § 1 A T oIT 787 9T @Y AN
ofosar @F qAW AR sgafew
sefadt & gt #1 F¢ AF G E A
HIFR FT g e g7 917 & fF g/
R fa@w w2 1 3w o @wem
fadas st weqa frar o & gm0 A
ey waT 7 @ frar @, gafeg
T 9% 33w T fewm g @, o ww
FT CF Y I3 WA g ¢ v OF
oot #Y a1 s fom & e
e & Ay grfaeTes qamst 1 391
foar sram @ 1 AfET S fe &Y a@m
T FT HHL JAN A 0G4 (a5 qg et
9T gfawe o= | e 3w A WK A
ET TATH &1 qHaT § A AV g T@
TEIAE 1 qHAT §, qg WgafaF A}
A RATT & | AT A WY qerfaw
AT FT JCNG A R, IW FT A9
ag & v %l gl 9 seqarT Ay
g9 T ¥ Y AETIES Qg
STHET g AR T § | G Ao agq
oY fra e faeiy | o A W A
&A% AT 9T TF UF G HeaaTe
e #T Ieqr F g | 9% v
FER FT AT g 5 fFom @& oem-
el #, U 99 9 & e W,
THET FE &, a1 a1 S fAd g @
& A1 Ay ST AR AR |

W AT q QL¥9 F 41T 77
T R g, AfFT owE W FER
FT 9 ™ AR Ag o fFow
@A I F TAF T F AW a7
sfewrt § fF o ag fray s Qv &
A a g a FER 31T ITF T )
g A F gaeqr i arfge, W
g A fog am # TEar ¢ anE:
ST FI TG 6 FATS T exqeqy
g1 1 AP ag a1 g1 AFAT & Jafw
AT AT AR wmafRT ggfy
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F WiHTEA 3 Sarfs 3| A T £
T wEr g

AT q1 oag WA § fF S A
aaifes A7 aAer wgfa &
o7 = fagea § 99 &7 AFG W
# ud gfte & gy wmvd A R
TAT A€ & ATAN | fAER g1 1 99 FY
TG TR &' gEr § e
AT AT B | HYHI FT A A=AAT
aifen fF s a% W agfedi 1 0@
SreaTgd Ag! faer 7R T # wafagt
F fom 3w § SEmO™C AEY &
I qH AF F AW F 0 F
FLFH A 7 %A & AFA & | AT
a1 fa=rz & f of% Fwe w1 aqae
Hife It 7 A qvww #1 amiver
F weeg &1 3% EA & g4 FH 7
FEeeT A fAm WA

Wt A% T faw &7 ATAw 2,
T AR qF 1 qr w8 1 A
T A 7y ¢ fF T A% qIE wgaT
W1 gar fawes &1 gy gfam 4@
Y fE 39 F oot w2 o E,
T 9% 39 F1 wiwwr g & 7w v
T wrgEfw AT gAY Tt 97 o
o gfqay s WAfE F gARdE
ZATHT 97 AT § |

™ & a1 g AT W g oA U
Tt #Y &Y om0 T R wH sas
¥z A a7 gEAT & 1 ®1E ME, A
e AT FrE e gATC GO R qAT TEY
3 fr o feft 7 fpdy Tor % faoT A
7% sy #7 fas 7 £ AT
I Ay o ¥ fw w9 A E
oY 7 g AT A oY Ay Fv A
ot 51T F AGEAT AAY e AT |
i F7 gfeotmd 7 1 9T g T T
#fsw g fv ag gan faeh @ 7 &
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fog qfsr & a1 787 1 it S saEear
& 99 F ATATT A 5 fawr § 1 ww
I, ATHFIHA EWIT | AT gATS
& f& ga femr & wwam & fAw sawas
g x5 2o 7 faadr s sefuar a=e
g, 91g 7 fay o fawew &7 #5i A #,
I F FAF FT TEETI F7 230
I | TN H H=@wEm U FE
FAA F1F & | W OF AN(F =
& At g & faw ux g F A9
2 AT 39§ 2W FT AT AT AL FT
qFAT | AT AT FEA FT 7997 g ¢ 1%
I AF HYET F UMW IA AFW AT
SaRTATETS 7 g foes wafuat # St
qear g1 7% 5 w1 oiwfa aera F
feey T & fo¥r AwIEE 2 99 AF
AT FT TH *KTH § FEAAT A@1 77
qIAT | A1 Awfy @ ogFT ALET
g gmfoA 21 s 3w & fawme
711 Afes wme F w0y A g 3 A
&, afea Al €1 J= ggaT oW
ey AE T

0 9@ qF T FHAT § fF ow
7 b & § AR feU &, go 1o Hio,
o A7 €0 | TH ¥ v ot T AT
ug wEwF gaT & & w1 oF T
= o ¥ A Sy ) g| § fawg
AT 7T FF Lo U AH FG FeAT £,
formr & mo 7 foam &

“(e) any advertisement relat-
ing to a drug printed or publish-
ed by any person with the previ-
ous sanction of the Government
granted prior to the commence-
ment of the Drugs and Magic
Remedies (Objectionable Adver-

tisements) Amendment Act,
1963:”

§ e w4 o R oaE St 3@ 9wE
¥ Fwars foar mr oy few T w
aweifas arfaa e o1 ¥ awwer §
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f& 39 7 oF qaw g waw ¢ f%
sig wgdfew 9gfa o gae agfy
& TFGUE WY F I AL & A A ;W
T oM I AR @ fE o &
fastq qaEme 7 #1 T@T q0, A7 AT
g g f& we 3§ qvg @ A=
qgaT A fRet F1 grfT agw at ag
aaifes " gardr agfa AT
&1 #IPF 39 F TFIE AT F O AL
g

z# fa=a %7 39 T F7 foO7 A
Fgr T g fF oag wF wwlAsfae
g, ® WY Fvar § oA |Anm
AT E | FU Al ag w7 g F FAn
o swfuar g93 & fom & faemae
2, I & FF ¥ FI0 79 faar v
afgq | WX I AW F ZETEEAA
G ATIE AT G FT W AT &7 AT
ar Sfaa grm, wifw g7 & faemae
F7A q EFS HIGH! QA § | WO qF
wreHY fRdY gat ATHT #T F FIAT
2 a1 ey Froor fawe & F7a7 §, w7
g A FAA UF wifEgw gAGT T
FOU FFFT AEAG FT AN FeA
gaT 3, fav ArgT wew gar g AR
ATFT MW T F7 F TN K AEA
FIT 2

A # By SURT AW 7 T
AT @ wT owATH F@O g | AA
arre F) fad a5 FgaT & fF 38 3w
g 1 fqveg gawm F41 § v gaw
arifre & fam qefy H17 39 F wF
T aged ardr agfa seArdr s
qIfE 30 F IAT FT T FT/E | AW
ag Y fa= frar smw 5 2z 19 41
ngfa & awdr

et afet fom (aran)
Fwafa wgRaT, 98 9 fam &7 giew
sl ac il il acil I
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mafer fam A gw F faqa & & 4 g0
I FA | IT 8 qF AR wOA
A1 HifE g7 et 74t 7 wafs ag
g darfag sfaewr &1 g0 g, 3w
UG $G HAAT AIEAT FT UL 7007
AT 5 HAT W7 AT & g A+ gy
agafn & ez 2 1 39 A1 4 ¥
araT FHN ATIGATE FAT g 1 IA
fagas & ®& o a5 &0 & fa g
=aff afz g 77 49 | favars &
R @Y 9 IF FT I9ART AL T HIAT |
T W AT AT FT @G AL IIAE FT
AT & AfFA qE H T &1 FHviom-
ART FIW 97 F1 UF AL AT G
# qwmar g fF ag gae www & fAm
o faiq &1 § Jaf® que & aF
safer w9z € Jifw aifas s afaw
T F7 GRAET TG § HIT AFAT A
TATE F7H ATNIT 7§ T>T FART
2, 37 97 T A F e ag St s
far 7 &, & ww=AAr g 5 ot A
UF @Y ¥ IAFT TAEA T |

aqrafs wgRaT, a7 A SHA #
o Q0 7 AT AT KT BF FT AT
sEfE @1 q9eyY ¥ fagas 7 98 "Hae
& framr s & owger ) € o
qUFH § F7 TG TH JFI 1 0F AR
faer @ar ST vEr 9v A1 EW AT w7 39
a1 #7 favam a1 fv gofag 7 &
9 uFe 1 QA7 qATaAr A ey fw
T AT A AT Ao 08 F AR
ART ST FEfEemaY § g9 qvg F o
H R Z0 E, IT I AAY BT F HAH
g1 %y | o ag o oz g &
v wfrar & St fasrewat §
Iq 7 I FAAMAT F FFTIET 77 AGHT
¥ F1E HIH ISAT AT W FA 07
9 & foq T T | afas sa |wgT
faer Y 3@ w7 77 a7 fmm g
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zH Forad fada® ¥ iz M
qrewzx g3 AT/ Fr w0 af
g7 03z F Faifawar &1 g w2 §
FAH & 7f W7 giw F1 § gAifE
FAT Gaz F wifawa &1 goges fear
afsT 370 g @ () 1 wwafas
F7 foar o aem w1 aHw g3 =
gafaz Fv faar | zafaw 3q afegi
F1 fo fx w47 9w w12 7 faar @
37 & gI7A F 37 g AAtsw faw
ATEN AT AT SH F U T TE
FATAT HTEF FATAT AT | ALET
q77 ¥ & fF oAl oft nF gy g
FA 751 2 0l a7 77 8 Fr 3wE wA
a fafzrom ag7 sgm 77 a8 A6 Al
oMt A% 3T AT T A OF ATAAS
AOF F WEIS FT oAAOA FIA I E,
EraicBEEIC (AR CIESE I e ]
ggETy v @ wdl Y aFmE qgae

TET

9 7 &P onfeEr 1 faa
orar 2 afva 3 § faagm amw 4@
fom o B 3 w70 FRl 20T, FE TE
fag+7 &1 st 7 Ay gw fagaw A
ag qr Atk Agr & fa wrdew marfeEr
St ox ¥z WfeAT gR Ag
#fewa SxoET Zom o agr ¢ afz
A § a7 o we A & Al B oag
g FaZrame 200 74 24 37 fadaw
F ZTHT TAEWAT F97 TG 7 fqq77
fF gaeoTAT g9 &Y 37 AEERAT
g

13.49 hrs.
{MR. Depury-SPEAKER in the Chair]
qH TF a7 qg A FEAT & AT

T AGA H AAF qTCHA F HAA R A€
I8 71 ggT A7 & v @reen gAE &
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g faqa o fadas o & o &
AR fang & & g7 fagas § wgaa
HY o fa faeew 1 oF aga gavae
HTZ AT THATT A F| AN TEATAT
STET & 1 %8 F W& 97 I WA K
FgT & IO AT A0 fFAr mw g A
gt Tt g 37 el 7 oS aw
f& F1¢ faed da & g Tamar
T Z, d7 A% ag 7 1 qiw afwq gw
T = F1 IMEAT AERT, T AAH
@12 fraw d g7 O A gaF wAy
7T wwfaat § Sifx gfag § A
fas & i ®1 A FAT & 1 FEIw
& fom fasify ore foav &1 & offay o

73y gare feo Y fifaee aga wanfas
A F oFE § ¥ qedAr awdr g
f& 3 ag ga=md fF qamdr 7 fadifes
aT% e &1 @ |\ g ¢ oAEY
F gAarse fae & fauw #m s g 7

TAMET § aEAT § 37 arfiEt #571
&5 F7 oA TF Agt faar g afwa
aaz 7 A F A osww oAy

fagam § #v 3fw oore @ ganr
F A@E F 39 " F gfedr 509
az #g F7 femmw T Ry o vz 2 fw
REEILUECIIE-CED e A U
e go w9 wrgAT TS & wew
2

Dr. D. S. Raju: We are not pre-

venting anybody from using any
system of medicine.

siraely anfert fom @ s, &
ag ¥ A g v ozw fagas #
IqEE & o 37 §, feed gad Sv-
T & a1 91 g e faeew 7 dhfaw
# I ®1 w1 W NERW 7Y ey -y
2 | 39 §q9 § 9g W WA e 39
a1 F7 1 g7 ¢ fF wgde A Ay
siafai difF wnE swwar § 5=
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ag #ez ¥ fay a0 ford sedroqza =y
AN I EN @ ITF Fz A ¥
0T Taer FEpfadr w0 F Y, 4 AT
q AT F@ E IT F Iw o+
#7 foeem aga Y =01 § O wA A7
AT & fF 3T mna ¥ 7wt 7a)
D A T JET ] AT I I Y
am F& g O & 1 AT Wigd
9w A fade T 37 A g
aiefumi faas 5 fao arem o 937 &
fF g7 & omar IT AGT FT A FrE
S A7 FaT & &Y T3 IqF graeq §
] FTT I FTAT AgT & AT §
A W F agAw frafy ¥ gEw@
©@ a7 # ¥ 5 maifes 78f a N
e &4 & oy A 37 &1 Tiafaue
ez A9 F AU udr o e
AT arfer ff ifF o 7 & o=
q7E FT AT & T F Frd waqa
mgifew AAfeT oot § & Fwarg
A A% | FfEA TAT A A F wpAfeE
foezn &1 7 fwEY §0A0 a1 grivm
A #1 faer 5 g zw Al fawr &
fzgq & ST AMH AAL AT TET AT
o & @ TF A1 34 AT TAT ZATRA &
o7 g W) OF T a7 afeEs
&1 R qarfvdY a 7 A7 A9 A
fF F1E ITHT AT T 51, 10T AT
Zrn 1 w9 gew faferedy # uardfas
faezw & STt FIHY gFATE | &, 7 g
1 g ¢ fF @ &= o 9wy
aafss faezm & arar & afea g
ifer foreq & 0F N omad =g
fafaezd & a8 & 7 & #18 Az
FF= ArTAfaT faeew &1 @A arar
2 o & A8 afew 399 wgd N T
gaz & wfqarT 9387 qUT A7 7g A0
wg T § fr iz faeew #1 99FR
% ZT0 q7TaL 3T adF § Ardw fFar
AT & AT AU dWR ¥ § fF
oF 7 w1 Y fafaee aamar s
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X 39 & OF AT T oA g
3T I UFIQNES 2T 97 UF gIHW
# IJew = wIfaF ferdwdr qars
T AT 39 F AT N F FEwE N
A 7 qF AL @rEAr w0 sy,
¥ 37 At ¥ a8t § i3 F1 5 wanifas
# fazam 75 & 10 A of@mae ¥ <
TARfas eHRE & 1 AY wEe-A-aT
wg fafaw v § 1 T ¥w A
Fg fass 78 & 5 fargmar & st
&t fora st faeew & s g
HAT § a1 9 FT I9Y GO /T A
@ dE 7 39F gfa W owe
g2T ¥ uF S9feq i 7@ ? ¥ wvv MY
Faars fF w@d WY AU GrEcgE-a
FfF wF fremad fafasr qota & g7y
oY qAraTifer §ifaq #Y saraar ¥
&[N fosma G @ o0 9 W
N aw A & s A% 3y, ar ggr
™M A F UF FAAN 7 [OAr Ay
oMefy § I9F IH T=9rE | gER
T ¥ g7 79 AAFTAT A AT # fazarw
FCAT ¢ 39fF0 37 T3 1 T Q@reew
" &1 q|r 5 79 % ag framr
@&, A ¥ wrygdT F vy A faamn
arfgm

agT AT ATAT FT £JTA TAT SAT
aifgn & wredt g fF oF mifenfaa &
g FaEed HAY 9gr u¥ R wdds
arfwar F1 fa% fFar o @ 5 =g
Fwafer wanfdr grm, qgr ox A #
7z W faa § fF 3z Afera Jxdaas
2R A wrgdfer faezg g d8aA
F AT & wgiAT T fagE
fFaT SR | 39 A I TH2T AigET
Y 7Y afew vF AAe=E 7 717 Fa
FAa et aamr qrw qrfE ag
ag a w% fF qqF Afy FaEy
grlt a1 TFAAdy AN guir o AT
4fF ot aqaear aff § zafqo garR
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[ st anfast faer)

TET 9 AFATH ISTAT 9¥AT & | faegw
TEE ARfAgT & grat § o Qi
2 & 9T § AfF vFeE 1 faeT
Tifgd | Wi SRT F oF @R W
faga® #1 oifcs @r@ #ve § awr &
TR @ qg N T Al g fF
T F WA F fAU /I sg1=T yvE-
AT AT AE WX T FT T I
AT AN AT FT GGF | QAT Y
& W J@ IW H e qyrivEr
sifs @ faq #1 ared ¥ Gefafaex
D, TE AEfEE T g ) m R
FATAT ST a9 T WA AT F3F
faw vx wfewsr A FamT IO AfF
FAI TF TIAT TUTET & BRIT F3 |
w wifeg f w1 Sqfar dfefas 2
qR Fwgie qarfeEt 7 fedt gt &
T I8 9w A fEm oar swe fAw
uiHE TqIfE) & 9 /e # O7 §%
T fafome @@ | y=rETe o

14 hrs,
Dr. Sarojini Mabhishi (Dharwar
North): The Drugs and Magic Re-

medies Act of 1954 was brought into
force in 1955. This is an amending
Bill brought in view of the Supreme
Court’s decision with reference to sec-
tion 3(d) and 3(a) also. The amend-
ment became consequential. Rather,
ihe amendment became necessary. The
difficulty is, many hon. Members who
spoke with reference to ayurveda,
unani and other medicines which were
not being properly patronised or
which * were looked at with indif-
ference by the Government, dig not
realise that this question does not
arise. 1 do agree with most of my
friends who say that ayurveda and
other indigenous systems of medicine
should be properly encouraged and
proper opportunity and scope should
be given for training and also for the
practice of such indigenous systems
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of medicine in the country, because
the proportion of medical practitioners
to the number of patients who use
the medicines is very small in the
country compared to the proportion
that exists in other countries.

Thig Bill—the Objectionable Adver-
tisements Bill—is framed on the
model Bill gvailable in UK. and
Canada. I do not know to what ex-
tent superstition, poverty, ignorance,
disease and illiteracy prevail in other
countries, but in our country on ac-
count of these things prevailing
amongst the majority of the people
and alsg in the rural areas of the
country, it is but natural that the
people are attracteq and enticeq by
such advertisements and they try to
make use of such medicines. So, the
main purpose of this Act and also
the amending Bill is to prevent self-
medication in those cases where it
would jead to hazardous circumstances
and greater risk also.

The advertisements are to be pre-
vented. The question is how far the
State machinery is adequate enough
to enforce this particular Bill. I
wonder with what success the pro-
visions of the existing Act are being
enforced. It is mostly the language
papers which have to be scrutinised.
We find so many advertisements in
the regional language papers. As
Dr. Aney put it, I do not know whe-
ther Government has taken custody
of all those advertisements and classi-
fieq them and then on the strength of
those advertisements prepared the
schedule, because the schedule is not
exhaustive. Of course, for the present
it may be considered as exhaustive
because that was in order to meet the
so called lacuna that was there in
section 3(d), which gave greater
powerg to the executive to bring in
any diseases according to its discre-
tion in the particular category and
treat the advertisement as objection-
able. That was left to his discretion.
So, thig particular schedule has been
drawn up in order to specify the dis-
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eases with reference to which the ad-
vertisements may be considered as ob-
jectionable. Anyway, I think many
more may be added to the schedule
and one or two may be taken away.
For instance, item 18 includes item
13 and that is also mentioned in sec-
tion 3(c) of the parent Act. The
number of advertisements in the re-
gional languages is growing day by
day. Naturally the tendency of the
people in our country is such that
many of them are not willing to dis-
close their diseases. People think it
is not very gracefu] on their part to
disclose their diseases ang their suf-
ferings. I know many sisters who
are not willing to disclose their dis-
eases even to their own family mem-
bers. Naturally they are attracted to-
wards such advertisements and self-
medication.

So, the objective of the Bi]] is quite
laudable. Even though the State-
ment of Objects and Reasons has not
been attached to the particular amend-
ing Bil] or to the parent Bill, the ob-
ject is to prevent such advertisements
and tp prevent them from taking un-
due advantage of the ignorance and
superstitions of the people. Some-
how medicine and religious supersti-
tions have knit together in our coun-
try. Many people say that God or so
many other deities have become an-
gry and they want to cure the physi-
ca)] diseases with the help of magic
remedies also. Therefore, section 3
enumerates the variety of diseases
with reference to which advertise-
ments which actuate people towards
self-medication and then towards
greater risk are being prevented.

Section 5 of the parent Act refers
to magic remedies. I do not know
whether Government has taken notice
of the fact that there are certain as-
trologers and palmists, who are not
directly connected with magic reme-
dies. But they say that a person is
suffering illhealth on account of the
malignant influences of certain stars
and if he wears a talisman or yan-
tra, he would be relieved of the suf-
ferings. I do not know what mac-

AGRAHAYANA 8, 1885 (SAKA)

Magic Remedies 2276
(Objectionable Advertise-
ments) Amendment Bil

hinery Government has got to cont-
ro] all these people.

A genuine practitioners who does
not openly resort to advertising, but
who exhibits in his own premises,
does not come under thig category.
Three conditions are to be fulfilleq if
this Bil] is to be attracted: A per-
son gives publicity by photography,
lithography, printing, etc., and the ad-
vertisements actuate the person to
self-medication and which Jeads to
hazardous risks.

Shri Radhelal Vyas: Will not the
catalogues of the pharmaceutical insti-
tutions be covered by this?

Dr. Sarojini Mahishi: Unless the
patients are actuated to make use of
the medicines which lead to hazardous
results it is not covered by objection-
able advertisements. There is also a
saving clause under section 14 for
genuine practitioners and for genuine
scientific magazines. The definition
of medical practitioner has been shift-
ed to section 2. There is not much to
be said about these things.

By clause 5, g new section is sub-
stituted for section 8 giving authority
to any Gazetted Officer to enter the
premises and confiscate the property
of a person who commits an offence
under this Act. As some friends
pointed out, this gazetted officer should
have also some knowledge of the me-
dicines, so that he canp understand
whether the particular adverisement
about the particular medicine is
actuating the people to self-medica-
tion which would lead to hazardous
conditions. He must be able to distin-
guish the adevrtisements. So, the
authority should not be given to any
gadetted officer, but only to one who
has the knwledge of these medicines,
so that he can classify those adver-
tisements and bring them under pro-
per control. This is quite essential,

Dr. M. S, Aney: He is an omniscient
being!
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Dr. Sarojini Mahishi: The Bill has
been brought with a laudable object.
but the machinery to enforce it must
be there. The Centra] Government
sometimes escapes by saying that it
is for the State Government to have
its own machinery to enforce this. I
do not say there may not be any
standard pharmacopoeia in ayurvedic
medicine which may be considered by
the Drugs and Cosmetics Act, but
the main object of the Bill is to pre-
vent such objectionable advertise-
ments, Even though the Bill does
not aim at creating certain positive
things, it aims at removing the des-
tructive element of the objectionable
advertisements by which many young
people and young students are led
away. Therefore, I say that the
Union Government will have to see
to it that all the States have proper
and adequate machinery to implement
this Act in order to prevent objec-
tionable advertisements,

Mr, Deputy-Speaker:
vane,

Shri Sona-

Shri Sinhasan Singh (Gorakhpui):
Sir, before you call anybody, I rise
on a point of order. The point of
order is that this Bill, as it is, could
not have been introduced or passed
in the Rajya Sabha. I have written
to the Speaker on this point and
now I am raising it. Under article
117, this is one of those Bills which
could not, and should not, have been
introduced and passed in the Rajya
Sabha. It should have come to the
Lok Sabha first. If you read article
117, sub-clause (1), it leaves no doubt
on this point. It says:

“A bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to
(f) of clause (1) of article 110
shall not be introduced or moved
except on the recommendation of
the President and a Bill mak-
ing such provision shall not be
introduced in the Council of
States;”

NOVEMBER 29, 1963

Magic Remedies 2278
(Objectionable Advertise-
ments) Amendment Bill

Now, if you look at clause 5 of the
Bill, it says:

“For section 8 of the principal
Act, the following section shall
be substituted, namely:—

‘(8) (1) Subject to the provi-
sions of any rules made in this
behalf, any Gazetted Officer
authorised by the State Govern-
ment may within the local
limits of the area for which he
is so authorised, ...... *”

So, this Bil] envisages the appoint-
ment of Gazetted officers to see whe-
ther there is any breach of the pro-
visions provided in this Act. Now,
article 110, sub-clause (1)(d) says:

“the appropriation of moneys
out of the Consolidated Fund of
India;”

The appointment of Gazetteq Officers
and the machinery to be provided to
them naturally involves withdrawal
of money from the Consolidated Fund
of India. Therefore, this Bill, in some
form or other. calls upon the Gov-
ernment to withdraw money from the
Consolidated Fund of India. So, it
cannot be. and should not be intro-
duced in the Rajya Sabha, in the
Council of States. Evien the Presi-
dent cannot authorise it. So, the
point that requires deep and careful
consideration and ruling is whether
this Bill is at al] covereq by article
117, read with garticle 110(1)(d) of
the Constitution.

Mr. Deputy-Speaker: I have heard
him. Article 110 refers to money
Bills and article 117 refers to finan-
cia] Bills. This is neither a financial
Bil nor a money Bill. So, there is no
point of order. Now Shri Sonavane.

Shri Sonavame: Mr. Deputy-Spealker,
when the Supreme Court in its wis-
dom has passed a judgement, declar-
ing certain sections of the Act as
invalid and ultra vires, the Govern-
ment should have, instead of attempt-
ing some patch work by an amend-
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ing Bill, thought of a complete over-
haul of the Act by going through all
the provisions carefully. This oc-
casion should have been taken by the
Government to give encouragement to
the indigenous systems of medicines
which are popular and which are
used by the public at large. There
are other systems of medicine such as
homoeopathy, ayurveq and unani
which are in general yse because they
are cheap and effective. So, people
go in for those systems,

Now I come to my main point. The
Statement of Objects and Reasons
says:

“The object of the Act is to
prevent self-medication and self-
treatment in certain diseases and
for this purpose advertisements
commending drugs and remedics
for treatment of certain diseases
and conditions have been prohibi-
ted.”

Why should self-medication and ad-
vertisements which declare some re-
medies for some diseases be prohibit-
ed unless such self-medication or self-
treatment lead to a criminal act as
defined in the Indian Penal Code?
It is only in such cases that self-me-
dication as well as advertisements ad-
vocating such medicines should be
prohibited. I think that should be
the sole criterion to determine the
scope of clause 3(d).

Now, section 3(d), which was de-
clared invalid has been replaceq by
a new provision. Here I wil] make
it clear how the indigenoug systems
of medicines are not encouraged. On
page 2 of the Bil] there is reference
to diagnosis, cure, mitigation, treat-
ment, prevention etc., as specified in
the rules made under the Act. The
rules are yet to be made. There is a
further provision that no such rule
shal] be made except after consulting
the Registrar of Medica) Practitioners,
coming under sub-clause (2), Here
there is reference only to ayurved and
unani. Homoeopathy, which is equal-
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ly efficacious, does not find a place
there. Therefore so many homoeo-
pathy medical practitioners who cure
diseases equally well are not given
recognition.

Why are these advertisements ne-
cessary? Because, the indigenous
medicines are not given recognition
by Government and Govern-
ment hospitals. Therefore, these
medicines, which  are efficacious
have to be advertised so that pecuple
know about their efficacy. So, in
my opinion only such self-medication
and self-treatment should be prohibit-
ed or prevented which will amount to
a criminal action under the Indian
Penal Code. I was having treatment
by allopathic medicines, but now 1
have changed over to homoeopathy
and Ayurveda. I find that they are
very efficacious. They are cheap and
give immediate relief in a day or two.
Therefore Government’s bias towards
allopathy may be there but they
should not be indifferent towards
other systems of medicines, such as,
homoeopathy, Ayurveda and Unani.

Dr. D. S. Raju: Mr. Deputy-
Speaker, Sir, the time at my disposal
is only ten minutes.

Shri Warior: He can take more
time,

Dr, D. S, Raju: How can I?

While commending the motion for
consideration of the Bil] on 27-11-63
I had given the reasons why
this amending Bill was brought
before the House. I do not want to
go into them again, but I would like
to answer a few of the points which
have been made by hon. Members.
Many of them have spoken on this
Bill and I thank them very much for
the valuable suggestions that they
have contributed. By and large, I
think, some of the hon. Members have
missed the mark. Their remarks, I
must say were not very relevant to
the Bil] in question although, of
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[Dr. D. S. Raju]

course, their contribution ig very re-
levant to the Ayurvedic and Unani
systems of medicines in general. I
will like to confine myself to the re-
marks and objections which have been
raised by hon. Members.

Shri Warior had said the day before
yesterday that he wanted a Ministry
for Ayurveda. If that is accepted,
other systems are also there in this
country which are recognised, for
¢xample, homoeopathy, Siddha systcm
and the modern system are there and,
naturally, many Ministers wil] be re-
quired. -

Shri Indrajit Gupta (Calcutta South
West): He did not say that. He said
that he wanted this Ministry to be
run by an Ayurvedic physician.

Dr. D. S. Raju: The homoeopathy
might also claim one; Siddha system
might also claim one. I leave it to

the hon. Member.

Shri Warior: One hon. aputy
Minister can handle this Ayurvedic
system.

Dr. D. S. Raju: I am in charge of it
actually.

Regarding some of the objections
which have been raised about section
3(d). after very careful thought and
consideration this schedule has been
finalised. The object, as has been em-
phasized, is only to prevent undesir-
able and dangerous advertisenients
with regard to diseases which have
‘been mentioneq in the schedule. Ob-
jection has beep raised to some of the
diseases, like fevers (in general). It
was asked why an advertisement for
treatment of fevers in general be
prevented.

We have screened almost all the
advertisements which are appearing in
the papers. I have got here a very
good list of them. There is an adver-
tisement which has a cure for all
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fevers. Obviously, it is not a sensible
thing to prescribe a drug for all
fevers. That is why that has been
brought in here.

Then, I have got another advertise-
ment here. These are the types of ad-
vertisements which are causing harm
to the people. There is an advertise-
ment for a magic skull ring which
reads: —

“A living miracle of the modern
age. The unrivalled gift to man-
kind blessed by the Great Gud-
dess Mother ‘Mahakali’.”

Then it reads:—

“The ring is a valuable gift for
protection against poisonous foods,
drinks......If you are a woman—but
have no child as your own, even
after the lapse of so many years.....
you will be blessed with a lovely male
child......”

Another advertisement says:—

“A cure for cancer within a month”.

These are the types of advertise-
ments. Would hon. Members want us
to allow them? They can do terrible
harm to the people. I have got so many
advertisements on my list here and I
can quote any number of instances
where people have been misled and
have gone to ruin. I know, a good
friend. . . .

Shri Radhelal Vyas: We would like
1o know from the hon. Minister as to
how many advertisements were exa-
mined by the Government and how
many were found to be mischievous or
harmful.

Dr. D. S. Raju: The Drugs Admini-
stration is taking care of this and is
screening all these things. Prosecu-
tions have been done and flnes have
been realised. That process is going
on.

A good friend of mine bad piles for
a number of months. He had applied
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some of these ointments and would not
go to a hospital or to a qualified regis-
tered medical practitioner. At the end
of three months when he went to the
hospital, he was found to be having
very inoperable cancer of the rectum.
‘So, naturally, he died a few weeks
later. Many such things are happen-
ing...... (Interruption).

Mr. Deputy-Speaker: Order, crder.

Dr. D, S. Raju: He tried homoco-
pathy also.

Now, take aspirin. Aspirin is gooa
for some of the minor ailments, but
one does not know that headaches
might be caused by haemorrhage or
tumours in the brain. In that case if
the patient goes on taking aspirin, it
is very dangerous. One day it might
burst and he would die of that. That
is dangerous. What is important is
that every condition must be diagnosed
properly. That is the most important
thing. One can go to an allopathic,
Ayurvedic, Unani or homoeupathic
doctor. We are not objecting to any
patient being treated by any system
of medicine. There is no restriction
at all. Here I do not want to go into
the relative merits of Ayurvedic, Unani
and all these systems. In our admira-
tion or love for Ayurveds, both my
hon. colleague and I, though we prac-
tised the modern system of medicine,
are second to none. I can assure
that much. After all, it is our own
system of medicine.

Dr. M. S. Aney: To whom should we
go for proper diagnosis?

Shri Indrajit Gupta: Go to the Minis-
try.

Dr. D. S. Raju: One hon. Member has
raised an objection to the advertise-
ment by practitioners. Any competent
registered doctor can advertise on his
premises. Any practitioner, whether
Avyurvedic, Unani, homoeopathic or cf
the modern system is entitled to ad-
vertise on his premises that he can
treat such and such a disease. There
is no objection to that. As Shri
Samanta mentioned, Government can
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give permission or exemption to such
advertisements. For instance, we have
the various control programmes, like
the malaria eradication programme, the
leprosy control programme etc. We
have got to advertise them. In con-
nection with the family planning pro-
gramme there are the contraceptives
and they do come under the provisions
of this. But they can be exempted
under section 15. All the advertise-
ments which are beneficial to the
country in general, of course, come
under the provisions of section 15. So
also, medical journals, scicnlific jour-
nals etc.

Shri S. C. Samanta: Why is there no
mention of these things? They are
having birth control, for example.

Dr. D. S. Raju: Section 15 is there to
give exemption to these.

Shri 8. C. Samanta: Why is
no specific mention?

ihere

Dr. D. S. Raju: Then, the manu-
facturers can send these advertisements
to medical practitioners in a registered
cover. Previously all these advertise-
ments could be sent to hospitals, iabo-
ratories, dispensaries etc. But we
found that they were reaching the lay
public and were doing harm. That is
why we have said that all these adver-
tisements can go to registered practi-
tioners only.

Some hon. Members have said that
the schedule under section 3(d) is very,
very exhaustive, that it includes dis-
orders of the brain. We see advertise-
ments saying that such and such a pill
or medicine is very good for memory.
At the time of examinations some of
the university students fall a prev to
these things. There are cases where
they have swallowed those pills for
their memory. That is why we have
put in ‘disorders of the brain’ here.

Then, hon. Members know that
appendicitis is a very serious disease.
Suppose, a patient complains of pain
in the abdomen. It can be a very
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serious thing or a very mild thing.
Nobody can say. Only a aqualified am:l
competent doctor can make a proper
diagnosis; otherwise, it can lead to
serious consequences. So, after very,
very careful thought and long experi-
ence the schedule of diseases has heen
enclosed here. Of course, this is in
keeping with some of the schedules
which are in force in the United
Kingdom and Canada.

Then, the Supreme Court had held
that the old sections 3 and 8 were un-
channelled and arbitrary. That is why
we made these provisions.

Mr. Deputy-Speaker: If the hon. Mi-
nister wants some more time, he can
continue on Monday.

Dr. D. S. Raju: No, Sir.
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Dr. D. S. Raju: They will all come.
We do not want to make any discrimi-
nation between one system of medicine
and another or between one drug and
another.

Mr. Deputy-Speaker: He can continue
on Monday.

Dr. D. 8. Raju: I have finished. I
have nothing more to add.

As I had made it very clear when I
introduced the Bill in this House on
27th November, 1963 the provisions
and the saving clause in this are only
to protect the trade and the industry
and to save the people from all these
harmful practices. That is why I
request that this Bill be passed.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the Drugs
and Magic Remedies (Objectionable
Advertisemen's) Act, 1954, as passed
by Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.
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Mr. Deputy-Speaker: Now we sholl
take up clause-by-clause consideratini
of the Biil. There is an amendment
by Shri Heda and Shri Narasimha
Reddy. Both of them are not here.
So, I will put all the clauses (inciuding
the Schedule) together to the vote of
the House.

The question is:

“That clauses 1 to 11, the Enacling
Formu'a and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1 to 11, the Enacting Formula
and the Title were added to the Bill.

Dr. D. S. Raju: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The questio:
is:

“That the Bill be passed.”

The motion was adopted.

14.32 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DETENTION OF AN JAC Dako-
TA BY THE PAKISTAN AUTHORITIES AT
Dacca

Shri  Swell (Assam—Autonomous
Districts): Sir, I call the attention ot
the Minister of Transport to the fol-
lowing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

The reported detention of an TAC
Dakota by the Pakistan authorities
at the Dacca airport on the 22nd
November, 1963.

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddia):
Indian Airlines Corporation operate
a number of scheduled passenger and
freighter services from Calcutta to
various places in Assam, North Bengal
and Manipur and Tripura States.
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overflying East Pakistan territory.
The services are operated after filing
copies of the time-tables and amend-
ments thereto in  advance, in
accordance with the provisions of the
bilateral Agreement between India
and Pakistan relating to the operation

of air services between the two
countries.

2. In addition to the scheduled
services already operating, Indian

Airlines Corporation introduced, under
intimation to the Director General of
Civil Aviation, Karachi another
scheduled service IC-243A  between
Calcutta and Agartala with Dakota
aircraft on every Friday with effect
from 15th November, 1963. This qight
was uneventful except for an enauiry
made by Dacca Control to the Pilot
while in flight as to whether it was a
scheduled service. On the Pilot con-
firming, the flight was completed with-
out any interruption.

3. On the 22nd November, 1963, the
next day of operation of this addi-
tional service, Dum Dum Control
cleared the flight and allowed the
aircraft to take off after informing
Dacca. In spite of this prior informa-
tion, the aircraft was asked to land at
Dacca and was not cleared to proceed
to Agartala on the pretext that the
necessary authority had not been
received by the Regional Controller,
Dacca from the Director General of
Civil Aviation, Karachi. The aircraft
carried 21 passengers and an infant
on board. Contrary to press reports
from Calcutta, the Captain of the air-
craft has reported that the passengers
were treated with courtesy.

4. Immediately on receipt of the
above information, our Director
General of Civil Aviation sent a signal
through wircless to the Director
General of Civil Aviation, Karachi
inviting his attention to the letters

sent by the Indian Airlines Corpora--

tion as well as his office and requesting
him to ask the Regional Controller,
Dacca to clear the flight. In response
to this signal, the Director General of

to Matter of 2288
Urgent Public
Importance

Civil Aviation, Pakistan instructed the
Regional Controller, Dacca at about
8 p.M. the same day to clear the flight.

5. The action of the Pakistan autho-
rities in making the aircraft land at
Dacca and detaining it till the even-
ing is open to great objection. On
the date of this flight, the Director
General of Civil Aviation.
Pakistan was fully aware of the
operation of this scheduled service. In
addition, the particular flight of the
22nd November, 1963, was cleared by
Dum Dum after informing Dacca. If
Dacca had any objection, they should
have raised it before the actual
departure of the flight from Dum
Dum. Further enquiries in the matter
are in progress and on receipt of
necessary information, it is proposed
to take up the matter with the Gov-
ernment of Pakistan.

Shri Swell: The hon. Minister has
now said that the action of the
Pakistan authorities is open to serious
objection. Will the Government claim
any compensation from the Pakistan
civil aviation authorities for the delay
and the loss caused because this flight
had to return to Calcutta and for the
inconvenience and the time lost of the
passengers in that flight?

Shri Mohiuddin: I do not think any
question of compensation arises. Of
course, it is a very unfortunate and
serious incident as far as we are con-
cerned. The Pakistan authorities had
the information that a scheduled
service would be flying every Friday
at such and such a time. In spite of
it, perhaps they did not communicate
it to the Dacca Controller. But we are
still making enquiries about it. How-
ever, there is no question of any com-
pensation.

Shri Hem Barua (Gauhati): In view
of the fact that bilateral air agree-
ment exists between our country and
Pakistan, may I know whether our
Government are prepared to interpret
this Pakistani intransigence as an act
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of reprisal against our not permitting
their aircraft to fly over our territory
according to the terms of the Sino-
Pakistan air agreement?

Shri Mohiuddin: I have already
stated that on the 15th there was a
flight except that an enquiry was
made. On the 22nd perhaps because
the Dacca office had not got the
clearance or information that incident
had happened. I am not sure whether
this involves any reprisal as suggested
by the hon. Member.

Shri P, R. Chakraverti (Dhanhau):
In view of the fact that the first flight
was allowed to continue without any
interference and in view of the un-
savoury experience had by the 21
passengers on the second flight, is the
Government assured that no further
trouble will arise?

Shri Mohiuddin: I hope, there will
be no further trouble as far as the
scheduled services are concerned, but
it is not possible for me to prophesy
anything that might happen in future
....(Interruption). The flight will
take place as usual. I have the infor-
mation that the DG CA, Karachi, has
sent the information to Dacca that this
flight will be a scheduled flight.

14.38 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-
TIONS.

TWENTY-EIGHTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move;—

“That this House agrees with the
Twenty-cighth Report of the
Committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
26th November, 1863.”

Resolution re. 2290
Pensions for Armed
Services

Mr. Deputy-Speaker: The question

“That this House agrees with
the Twenty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 26th Novem-
ber, 1963.”

The motion was adopted.

14.39 hrs.

RESOLUTION RE: PENSIONS FOR
ARMED SERVICES

Mr. Deputy-Speaker: Now, the
House will proceed with further dis-
cussion of the following Resolution
moved by Shrimati Sharda Mukerjee
on the 20th September, 1963:—

“This House is of opinion that
pensions of Army Jawans,
Airmen and Naval ratings
are inadequate and should be
revised upwards.”

as also the amendment moved by
Shri S. M. Banerjee. Out of the
time allotted, 1 hour and 2 minutes
remain. Shri Sheo Narain was on his
legs; he might continue his speech.
=t fom aoww  (FiET)
IqTeTE WENET, 42 agTofaw weTE 2
HT 38 FT qHAT FWT TAF T
X W WA FT Oy FA@ g &
fega fafreeT #1 2419 36 @TEH T
av® faemar =rear g !

vy faardl Qe w4 WEW 9
ot Der & T W Fg A AN qE
afrm ar g &1 3941 4fF =7 geEaE
3o ®qF WEA PEAT | WL Fg AT AT
3, @t sE ¥ ofEme F Y X7, wig
g9 90 T fezA frdw F w0 H
fre # 1 o FauTd Aoy FrAAY AEE
oot B s weE &7 dar # wow
T &, Afga gEFr w18 wRed AL
feqr srar & 1w fEaAy fammd
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Shri Indrajit Gupta (Calcutta South
West): Mr, Deputy-Speaker, Sir, I rise
to extend my whole-hearted support
to this Resolution moved by Mrs.
Sharda Mukerjee to the effect that
upward revision of pensions of our
army, navy and/air force perscnael
at the lowest ranks should be carried
out. One of the good results of the
Emergency is that at least this subject
and this topic is now liable to attraet
much more public attention than it
would have done in normal times
and, therefore, the attention of the
Government too. We have to remem-
ber that we are dealing here with
persons numbering several hundred
thousands who cannot be judged by
the normal standards by which other
Government employees can be judged.
That is the first thing. Every possible
circumstance has to be taken into
consideration to give these men a fair
deal. I am not grudging any of tha
facilities—they are meagre enough;
everybody knows {hai—which the
civilian employees of the Government
of India enjoy, But all the circums-
tances under which our armed forces
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are having to serve today, particularly
in conditions of this Emergency, are
such that they certainly deserve at
least as good a dcal, if not a better
deal, as the civil employees of the
Government of India enjoy. But the
fact is that they are, in fact, worsc
off: far from getting a better doal,
they are getting a worse deal. I think,
it is time for the Government to con-
sider sericusly whether it is advisable
to create an impression, an unfortu-
nate impression—not intentional I am
sure—of some sort of discrimination
which does not correspond at all to
the requirements of the Emergency.

These men retire from service after
20 to 21 years of service irrespective
of what age they may have reached—
there may be a man in the prime of
life. But for the sake of efficiency—
I supose, the efficient standards of the
army have to be maintained—they are
compelled to retire after having put
in 20 to 21 years of service. Obvicus-
ly, at that stage, it is hardly possiblc
for anybody to get fresh employment
anywhere else. Now, these paopie
are serving today in very difficult
conditions, in some places in difficult
terrain and very arduous climatic
<conditions, in hazardous conditions, and
so on. While they are in service, they
are paid less than their correspond-
ing civilian counter-parts, that is to suy.
the cash emoluments that they get. 1
suppose, one of the reasons for that
justification woulg be that while thcy
are in service, they are receiving cer-
tain benefits in kind, like, ratiors,
uniforms, clothing, conveyance and
so on. That is understandable. But it
does not explain one thing. When
men retire from service or when they
ate compulsorily retired, and when
the question of computing their pen-
sions comes in or when it comes
10 calculating their rate of
pension, why is it that these facilities
and benefits in kind which they en-
joved while in service are not com-
puted in money terms? These are not
talkken into account with the result
that when they retire, they are gat-
{ing pensions which are substantially
less than what their civilian counter-
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parts get, The other benefits and

tacilities are stopped after they retire.

That clemcat 15 not taken into the

calculation of pensions at all.

Then, another point that we have to
remember is that after all, there are
certain hardships which these people
are subjected to. A civilian employee,
normally, during his years of service,
1¢ able to keep his family more or less
with him most of the time. The people
that we are concerned with in this
resolution, probably in their wholc
term of service are not able to bhave
their families living with them for
more than perhaps four to five years,
because, as everybody knows, the state
of moarried accommodation for troops
in our country is very low indeed. X
do not think that more than about 14
per cent of people can be provided
with accommodation, that is, married
accommodation, among our troops,
Therefore, for the overwhelming yait
of their active service, they cannot
even live with their families.

Thesc are the people in whose case
we find that apart from the fact taat
they are not in a position to form trade
unions to ventilate their demands or
have any normal channels of repre-
sentation, that is, effective representa-
tion, to the higher authorities, they
have not got all those facilities which
arc open to civilian employees of the
Government of India including the
cmployees of the Defence Ministry..
The hon. Minister knows very well
that these employvees under the De-
fence Ministry, industrial and non-
industrial are fortunate enough 1o be
very strong]y organised and are in a
position to ventilate their demands
and grievances, whereas the men that
we are concerned with in this rese'u-
tion &re not. Therefore, it is all the
more necessary that particular atten-
tion and care must be given to remov-
ing their genuine grievances,

The onlv main point that I  wish
10- deal with within this limited time
is the fact of this discrimination, I
call it discrimination. Broadly specak-
ing, you may not be able to say that
a jawan or havildar or a jamadar or
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a subedar can be weighed in the scales
against a civilian employee, but there
is a broad correspondence, as evcry-
body knows. For example, if we take
the clerical staff in the Army, the
Army clerks or combatant clerks who
get the same treatment and the same
emoluments and the same pensions as
the fighting men, we can see a broad
correspondence. For example, a havil-
dar corresponds broadly io a lower
division clerk. A jamadar in the
Army or a jamadar-clerk, which comes
tc the same thing, corresponds rough-
ly to an upper division clerk. So, if
we make a comparison like that, what
do we find? First of all, these men
with whom we are concerned now
have practically no avenues of pro-
motion, If they could have a normal
avenue of promotion which would
enable them to retire at 3 certain point

where they will be qualified for a
much higher rate o] pension, that
would be understandable. But we

find that whereas civilian clerks are
maintained more or less in the ratio
of 48 per cent as lower division clerks,
33 per cent as upper division clerks
and 22 per cent as assistant clerks, the
corresponding ranks in the Army
have different proportion; of them, 91
per cent are kept in the lowest rungs,
that is, from sepoy to havildar, :his
range covers 91 per cent of the total
personnel, and in the case of the
jamadar rank, it is only & per cent,
and in the case of the subedar, it is
only 1 per cent. At a time when our
Army is being expanded in thc name
of an emergency and we have under-
taken quite substantial expansion pro-
grammes, nevertheless, no fresh ave-
nues of promotion for these people
have opened up. The result is that
whereas a lower divisiof clerk gets
a maximum pension of Rs. 67°50, an
infantry soldier gets a maximum pen-
sion of Rs. 24:50, a nayak gets a pen-
sion of Rs. 37 and a havildar gets a
pension of Rs. 46, whereas an upper
division clerk gets a pension of
Rs. 105. And whereas civilian clerks
are entitled, in addition to their pern-
sions, to substantial gratuities, the.c
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people in the Armed Services are nou
eligible for any gratuities whatsoever
in their normal course of retirement.

Therefore, these are very gross dis-
crepancies which should be taken into.
account immediately. I believe ihat
quite recently, the pension scales of
the officers have been revised up-
wards. It is a good thing, and I wel-
come it, But now the discrepancy
has got even more accentuated as a
resull of that because a lieutenant
retires from service on a pension of
Rs. 300, and a captain on Rs. 425, and
a major on Rs 550 and a licutenant-
colonel on Rs. 675. You will find tbat
the ratio that these officers’ pensions
bear iop the salary they arc drawing
at the time of retirement is murh
higher than the ratio which the pen-
sions of these jawans and airmen and
naval ratings bear to the maximum
pay which it is possible for them to
draw on the eve of retirecment. The
highest basic pay which a lieutenant
can reach is Rs. 540, but his pension
iz Rs. 300. A captain can retire on
a pay of Rs. 970 and get a pension of
Rs. 425, whereas these men who get a
maximum pay of Rs. 70 have to be
content with pensions of the order of
Rs, 24 and Rs. 37. Therefore, it is my
submission that this whole matter
calls for very expeditious scrutiny and
decision, and I think that it is high
time that this House and the country
do not rest content witl: simply pay-
ing verbal tributes to the services
which these men have rendered to the
country but do something more mate-
rial and concrete to express their
appreciation.

I would like the hon. Minister, if it
is possible for him, to state it today,
that this matter is wunder active con-
sideration or that some machinery or
some commitee or some board has
been set up to go into the whloe ques-
tion of upward revision and that we

may expect an early decision and
announcement to this effect.
The Minister of Defence ¥roduc-

tion in the Ministry of Defence (Shri
Raghuramaiah): I am very grateful to.
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Shrimati Sharda Mukerjee for having
brought forward this resolution be-
fore this House and also for the inte-
rest which hon, Members have shown
in thig resolution, That is but right,
becausc I, for one, fully endorse the
view that this resolution relates to a
category of persons who have always
stood, as evidenceq by the recent
fighting, loyally and with great patrio-
tism by this country and by Govern-
ment, and, naturally, it is the desire
of the House, and if I may say so, of
the Government too, that anything
that can be done to improve their con-
ditions should be done. 1t is in ac-
cordance with this general policy that
this question has been considered from
time to time.

It is not true that nothing has been
done for the last ten years. The new
pension code came into force in 1953.
That did not provide for the ordinary
family pension, So, in 1957, a provi-
siin of that nature, although limiteqd in
scope, was made. Again, following the
rccommendations of the Jagannatha
Das Commission on the civil side, a
committee was appointeq by Govern-
menti, of which I had the honour to
be the chairman, and in accordance
with the recommendations of that
committee, the pension structure of
persons below the officer icvel too
was revised with effect from !si April,
1961. Recently there has bren an
ad hoc increase made in the pensions
of the various categories who form the
subject of this Resolution, w:iih effect
from 1-10-63.

15 hrs.

I would like to point out at this
stage that there are four types of
pension. First of all, there is the
service pension, then there is the dis-
ability pension, then the special family
pension and then the ordinary fam‘ly
pension. Service pension is payable
where there is a qualifying service of
at least 15 years. Disability pension
is payable where the invalidment oc-
curs by injury or other reasons attri-
butable to service or aggravated by
conditions of service. The special
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family pension is admussible to de-
pendents of those whose death i3 at-
tributable to service conditions. The
ordinary family pension under certain
conditions is admissible to familieg of
jawans who die in service or after re-
tirement as a result of causes not
attributable to service.
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As I mentioned earlier, 1t is a2 as
though these were left untouched all
these years. Since independence, there
has been considerable improvement.
Before independence, the miniiu u sor-
vice pension of a sepoy retiring atter
15 years, service was Rs, 5, and tha
maximum Rs, 6 after 18 years ot ger-
vice. In 1953, these rates were raised
in the case of the sepoy to a minimum
of Rs, 15 and a maximum of Rs. 32,
depending upon the grouo to which
the  individual belonged. Again
in 1961, the rate was further
enhanced to g minimum of Rs. 17 for
the lowest pay group 1nd a maximum
of Rs, 40 for the highest pay group
of a sepoy. Today the minimum and
maximum rates in regard to service
pension are Rs. 22 per morth and
Rs. 47°50 per month respectively.

The minimum disability pension for
a sepoy for 20 per cent disadility, ac-
cording to the old pensiva code, was
Rs. 3 per month and the maximum for
100 per cent disability Rs, 13, Today
the minimum is Rs. 22 pcr month and
the maximum Rs, 72:50 per month.
Similarly, the specia] family pension
has also been increased in recent
years, According to the old pension
code, the rates varied from Rs, 8§ in
the case of dependents of sepoys to
Rs, 50 in the case of a subedar major.
According to the latest orders, the
dependents of a sepoy are entitled to
a family pension varying from ; mini-
mum of Rs. 27'50 to Rs. 41'50 per
month (maximum) and tage depen-
dents of a subedar major get a family
pension varying from Rs. 81 to Rs. 88-
50. Similarly, children’s allowance
has also been raisegq from Rs. 2 per
month under the old pension code to
Rs. 5 per month under the new pen-
sion code, and in the case of ORs and
JCOs from Rs. 4 to Rs. 7.
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|Shri Raghuramaiah].

Shrimati Sharda Mukerjee wanted
to seck a clarification whether such
family pension paid to fanulies of
other ranks was also given on the
basis of minimum service. May I as-
sure her that there is no requirement
as to length of service in the case of
this specia] family pension?

Suggestions have also been made
that there should be a war disability
rension. The regulations of the armedl
forces already provide for a disability
pension in all cases where the disabi-
lity is due to or has been aggravated
by service conditions.

Shri Hem Raj (Kangra):
the percentage of disability
cases that are
Ministry?

What is
pension
accepted by the

Shri Raghuramaiah: Whetner pei-
sion is payable on account of reasons
attributable to service, whether it is
a case where the disease or invalida-
tion was due to conditions of service or
is aggravated by it or not, is a technica!
matter entirely dependent on medical
opinion. Most cases do not come to
the notice of the Minister because they
are all settled, 1 presume quite satis-
factorily, at lower levels. When there
is an appeal and the party is aggrieved,
‘there is the Defence Minister’s Appei-
late Committee on Pensions. Almost
cvery appeal where the appellant wants
relief, comes there and the Defence
Minister himself with his advisers and
other members of the Committee goes
.into it thoroughly and there every care
is taken to cee that ample justice is
rendered.

Shri Mem Raj: In present ciicumis-
tances of active military service, it
constitutes a difficulty for people. They
have to scrve all their tife. If a person
dies while in gervice, the Governmeni
savs that death took place due to coa-
ditions not attributable to service or it
has not been aggravated !'v ccvvice
caonditions.

Shri Raghuramaiah: I am sorry to
correct the hon. Membar. I do not
ugree that they do not get the pensiso.
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Wherever it is proved that the disabi-
lity or death wag due to conditions of
service or was aggravated by it or
caused by it, it is given.

Shri Hem Raj: Will not that defi-
nation change in present circumsta:.-
ces? If he dies while in service, why
should he not get it?

Shri Raghuramaiah: If he dies in
service, his dependenis do get it, pro-
vided it is proved to the satisfaction of
the medical authorities, I presume in
this case, that the death was due to
service conditions. It may be an odé
case, a very extraordinarily odd case,
where such relief is rejected. In that
case, there is the highest tribunal which
1 have already mentioned, which iz
presided over by the Defence Minister,
where every care is taken to see that
these people and their dependents are
provided for.

Mr. Deputy-Speaker: Probably the
meang service conditions mean only
actual fighting in the line.

Shri Raghuramaiah: No, Sir. Any-
thing done in the course of official busi-
ness, in the discharge of his duties.

Mr. Deputy-Speaker:
dies of some disease.

Suppose he

Shri Raghuramaiah: If the disease
is attributable to service conditions.

Shri Hem Raj: Thut is the point.
Suppose he dies of fever. Will it be
attributable to service?

Shri Raghuramaiah: Suppose there
is an epidemic raging in the area and
a goldier gets small pox or some other
disease. It is raging in that station.

Shrimati Sharda Mukerjee (Ratna-
giri): But not if he dies of T.B.

Shri Raghuramaiah: £ven ¢ he dies
o! T.B. I was going to refer to it lator.

Even after a soldier retires, assum-
ing that he died sometime after hie was
discharged, that is after reuirement, if
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the diagnosis shows it to be a case of

Shrimati Sharda Mukerjee: But
that is not attributable to service con-
ditions.

Shri Raghuramaiah: I am coming
to that. If the hon. Member will be
patient, I am sure she will be quite
happy with what I am going to say.

Even after retirement, if the diagno-
sis had shown it to be a case of TB.
then the documentation of the man
will also be looked into, the previous
service records will be looked into; and
if there is anything in the service, by
reason of altitude or by reason of the
particular conditions of strain uader
which he worked or whatever be the
medical requirements of the case, even
if there is that connection between the
subsequent diagnosis of TB and his
previous service, it is accepted as a
case due to service conditions and the
pension follows.

Shri Hem Raj: Does not Govern-
ment want to ltberalise this thing now?

Shri Raghuramaiah: I only wanted
1o refer to this point in the end.

Mr. Deputy-Speaker: The hon.
Minister has to address me.
Shri Raghuramaiah: 1 am sorry I

was carried away by the enthusiasm
of the hn, Member, and I thought I
would satisfy him.

Nobody says that the pension paid is
completely adequate in all respects, or
that it is an ideal state of affairs. I
have shown that from time to timc
¢fforts have been made by Govern-
inent to improve the conditions of ser-
vice,

In regard to the ordinary family pen-
sion, Shrimati Sharda Mukerjee raised
a point that in the case of officers their
dependents get it for life, but in the
case of other ranks it is not so, it is
only for a periog of five years. The
roasons are purely historical, I might
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mention at this stage that for a de-
pendent of no other employce is &
family pénsion paid for life. In the
case of army, naval and air force offi-
cers, an exception was made, It is
purely historical. Even so, Govern-
ment are fully gware that somcthing
must be done to make improvements
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-in this respect also in regard to cther

ranks. That is why, the House will
be glad to know, a decision has been
taken by Government that this pen-
sion payable to the dependants will,
hereafter, be not for g period of five
vears only, but it will be for a period
of ten years, subject, of course, to the
condition that it would not in any case
extend beyond five years from the date
of completion of the term in the army,
navy or air force. It is on g par with
the condition obtaining on the civil
side,

Again, previously, the ordinary fami-
ly pension was payable only to the
widow and not to any of the other
dependents. Now it has been extend-
ed to cover the other dependants zlso.

Again, previously a man nad to put
in at least 15 years qualifying scrvice
for the dependants to be cligible for
this, but now if he has put in ten
years qualifying service in certain
circumstances, it will be payable.
These are some of the improvements
which Government have decided re-
cently, a few days ago.

To give a broad picture of the im-
provements, 1 might give a few figures,
In the case of a sepoy, under tne old
Pension Code which obtained prior to
1953, the minimum was Rs. § and the
maximum Rs, 6. Now, with all the
various improvements made, he mini-
mum is Rs, 22,

Shri Indrajit Gupta: You think that
is adequate?

Shri Raghuramaiah: 1 have said
what I have to say on that point,

And the maximum is Rs. 47'50. In
thy case of a Naik, the minimum- was
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[Shri Raghuramaiah]
Rs. 7 and the maximum Rs. 9 before.
Today the minimum is Rs, 26 and the
maximum Rs. 53. In the case of a
Subedar Major, carlier the minimum
was Rs. 95 and the maximum 125; to-
day the minimum is Rs, 111 and the
maximum Rs, 178,

Shri Warior (Trichur): What about
commissioned officers?

Shri Raghuramaiah: This resolution
relates to persons other than officers,
but I am coming to that point. I think
he is echoing the point raised by Shri
S. M. Banerjee the other day, and in
a way referred to by Shri Indrajit
Gupta, although his comparison is with
civilian employees—the point of discri-
mination. I will first answer Shri
Banerjee’s point which I believe Shri
Warior has in mind,

He drew a comparison Yetween the
officers’ pensions and the pensions pay-
able to other ranks, and stated that
officers of the rank of Major and Cap-
tain haq gained increases in pay up to
Rs. 200 while personnel below officer
rank had not been benefited much.
That is one way of looking at things.
You can compare the basic pay and the
further increases, or you can take the
percentage increase. I would advize
the hon. Member, and I think that is
the only right course to take in a mat-
ter like this, to look at the percent-
age of increase, If you look at it from
that point of view, you will find that
the increase in the case of sepoys vary
between 21 and 33-1|3 per cent. In
the case of officers, the increases are
only 12 per cent for Majors and 15
per cent in the case of Lt.-Cols,, 10.5
per cent in the case of Colonels and
8.5 per cent in the case of Brigadiers.

Shri Indrajit Gupta: You
console a man by percentages.

Shri Raghuramaiah: Whatever it is,
they are there. .

Shri Indrajit Gupta: Is it a good
comparison to compare with the Bri-
tish rate of pension of Rs, 5 and then
say that we have put it up by 20
per cent? What is the great credit
that you are taking for that? The

ritish used to pay Rs. 2.

cannot
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Shri Raghuramaiah: The differen-
ces in the pay structure and pension
structure exist, The reasons are his-
torical, and it pertaing to the whole
field of governmental organisation in
this country, and not merely the army.
We cannot overlook that. So, the
best thing that the Government can
do, and I submit they are doing it, is
to make an increase within the ambit
of the pay structure in the country.

Shri Indrajit Gupta made some
comparisons of pensions payable to
jawans and civilian personnel of com-
parable categories. May I point out
tc him that a civilian getting a maxi-
mum pay of Rs, 85 earns a maximum
pension of Rs, 39.50 only after 30
years, whereas a sepoy drawing ap-
proximately the same pay would be
entitled to a pension of Rs. 39 after
only 20 years of service? It is very
difficult to draw comparisons, because
the whole structure of pensions is
different in the case of civilians and
in the case of army personnel. In the
case of army personnel in the matter
of the pay structure also the whole
scheme is different. Nevertheless, I
have given these figures to show that
by and large the civilian is not much
better off. From the figures I have
given, it would be clear that in this
case where this man gets a pension
after 20 years, the civilian has to work
for 30 years to get the same pension.
Anyhow, I would not like to go iur-
ther into comparisons, because I do
appreciate the point raised by Shri
Indrajit Gupta, That is one of the
considerations which weighed with me
very heavily when I was Chairman
of the Committee, namely that nothing
that we pay by way of pension or pay
will really compensate these jawans,
naval ratings and airmen for their
sacrifice, for the hardship they under-
go, for the life of travail which they
pass through. It is quite true that
most of the time they have no mar-
ried quraters, or they work in very
dangerous altitudes and in climates
which may not be quite healthy from
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the medical point of view, They do
it with a spirit of patriotism. So, let
us not look at it purely from the fin-
ancial point of view. But that does
not mean that Government are not
aware of it. They are aware, of their
responsibility and I have given figures
to show that from time to time efforts
are made to improve these conditions.
As 1 have mentioned, even recently,
with effect from 1-10-1963, an ad hoc
increase has been made. I have given
the cumulative figures when 1 gave
the position prior to 1953 and the pre-
sent position. In these circumstances,
I do not think a committee is requir-
ed. It is true as Shri Indrajit Gupta
says that these people have no trade
unions, But may I submit that is just
the reason why Government are al-
ways conscious of their own responsi-
bi.ities in the matter. For instance,
the Pay Commission report did not
cover the Army personnel but imme-
diately that came out Governmcnt
suo motu took up the question of
their pay and pensions and ade
some increases, Nothing is allowed
to be lost just because they do not
organise themselves. The Chicf of
the Army Staff and the other Chiefs
are always in touch with the ranks

and they know the difficulties nf the
jawans and they bring to the notice
of the Government whenever a situa-
tion arises which calls for increase in
remuneration. 1In the light cf these
remarks, considering also that the
Government themselves from time to
time are making revisions, I would
submit that it will not be necessary
to appoint a committee. I would in
the same spirit request the hon, Mov-
er, Shrimati Sharda Mukerjee not to
press for the Resolution and to with-
draw it.

Shrimati Sharda Mukerjee: Mr.
Deputy-Speaker, Sir, 7 am grateful to
Raghuramaiahji for what he said and
for giving some concessions in pension
rates. One such concession is that the
period of service is going to be reduc-
ed from 15 years to ten vears. Mem-
bers from all sides of the House have
expressed deep concern over the pre-
sent insufficient compensation given
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to our jawans and other ranks who are
invalidated and especially to the
widows and families of the deceased.
I am sure that Raghuramaiahji him-
self knows too well the hardships and
the risks incumbent upon service life.
There is always the possibility of the
dark hour, when a man is invalidated
or disabled and becomes unfit for
service or for civilian employment. It
is worse for the families and for the
children who live with megre
pensions.
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We were told by him that a civilian
would have to work for thirty years
to earn the pension as against a mili-
tary personnel working for 20 years.
But what guarantee is there that the
mi:itary jawan will live for twenty
years to earn that pension? It is a
little known fact that in the Air Force
among the general duty pilots only
one man lived to earn a pension. Can
diis comparison make sense? Is it
reasonable? What recourse  have
these servicemen? As Mr.  Indrajit
Gupta pointed out quite rightly, they
:annot have recourse to the normal
thannels through which civilian em-
ployeces can express their discontent.
At the most they can talk among
themselves. 1 am not surprised that
Raghuramaiahji and some other senior
officers are not aware of the discon-
tent and hardships that exist among
ihe jawans and other ranks because
they would not dare to speak to
senior officers because they may be
misunderstoad. They must be sure of
¢etting a sympathetic hearing before
they would dare to speak. 1 know
what a long battle has been going on
o increase the rates of pension and
to improve the rules of pension. 1
had a letter from woman whose hus-
band was reported missing but believ-
ed to be dead; she was given a pen-
sion of Rs. 7 a month while the Army
Headquarters waited to ascertain the
fact whether the man was indeed dead
or whether he was a prisoner of war.
I do not blame the AH.Q. Thev are
bound bv rules and regu'ations and
thav conld do nothing more than to
stick to those regulations. When the
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hon. Minister said that fifteen years
had been changed to ten years, I ask-
ed a question and he replied that the
ru.e of fifieen years did not apply to
a man Kkilled in action; his widow
wii] get special family pension in any
case. But the delay that is involved
tn taking a decision is the point to be
considered by the Minister. It is not
possible for these widows and depen-
adents who live in remote areas and
wno have no access to AH.Q. or to
the Ministers to reach the Minister or
the A.H.Q. Secondly, the Defence
Minister said that it was not neces-
sary for us to have special war dis-
ability pension and that it was already
covered in the present rules. When
death or disability occurs due to ser-
vice conditions, a man will get the
necessary pension. Disability pension
is related to the rank of the man. If
a man after two years of service
suffers a disability, his pension is not
commensurate with the disability.
What will he get?....(Interruptions).
20 per cent of the salary to which he
was entit'ed.

Shri Raghuramaiah: My colleague
referred to 20 per cent disability.

Shrimati Sharda Mukerjee: But the
disability pension he will get will be
20 per cent of the salary and not a
hundred per cent. That is what I am
trying to pinpoint. People who are
disab’ed in action get very small com-
pensations. A young sergeant wrote
to me that he had lost both his eyes
with severe and permanent physical
injuries. He gets a pension of Rs. 30
plus Rs. 8 for an attendant. This man
is not going to be fit for any kind of
work for the rest of his life. We
should not relate disability pension
with the number of years of service
a person has put in. If T am getting
Rs. 20 maximum, T can get Rs. 20 plus
20. T¢ 1 am getting Rs. 70, T will get
a larger amount. But what I say is
that there chnuld be a war disability
pension which is not related to the
years of service that a man puts in.
Although we find ourselves in a period
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of emergency, there is no war dis-
ability pension. That is my point.
This 1s the stark truth: a widow who
gets Rs. 7 per month while the A.H.Q.
makes up its mind whether she dJaould
get more; a sergeant who gets Rs. 38
a month but is completely disabled,
blinded and is physically very badly
hurt. This is the truth which is very
littie known outside the services. Per-
haps it is not in the public interest!
But the glitter and gold of ceremonial
parades, the pomp and panoply of
mi’itary parades—is this in public
interest? We are supposed to know
that. So, must we not try a little
more to see that justice is mected out
to these men?

From the service point of view, I
will tell you that there are benevolent
funds both at the unit level called the
CO’s fund and at the Central level
called the Indian Air Force Bcnevol-
ent Fund. 1 am sure similar funds
exist in the army and the navy. These
are voiuntary subscriptions by service-
men themselves. They give ad hoc
benefits, but at best these benefits are
tantamount to charity. I submit that
it is the duty and responsibility of
the Government to see that it is not
the voluntary organisations but the
Government itself that guarantees the
security of the armed forces’ fami'les
and their dependents in case of death
and of the armed forces personnel
themselves in case of physical disabi-
lity. Therefore, T am forced to submit
that there are certain lacunae, certain
discrepancies. in the statement made
by Shri Raghuramaiah.

I am also aware thal there are high-
powered committees which function
at Delhi. It has been my sad experi-
ence that they have litt'e link with the
districts. I know that the widows and
families of the ex-servicemen are
forgotten. Their letters remain un-
answered; there is nobody to advise
and help them. Therefore, I would
suggest one thing to the Defence Min-
ister. If thev cannot immediatelv do
anything about other discrepancies,
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they should at least have a Welfare
Directorate attached to each service,
and it shou'!d be the duty and function
of this Welfare Directorate to see that
the welfare of ex-servicemen and of
the widows and families is looked
after. At present, what happens is
that the officers take on the welfare
work in addition to their normal
duties. The size and structure of the
armed forces is far too large today
to leave welfare to be done in this
haphazard manner. We know of the
innumerable forms and claims which
have to be made are beyond even the
educated ones. Can you imagine what
happeng when they have to be dealt
with by these unsophisticated and
simple jawans and their families? How
many of them are even literates? So,
per cent. Who is to advise them? So,
I do feel that it is necessary that there
should be a Welfare Directorate
attached to each service and those
Welfare Directorates can also advise
these high-powered committees and
see that their policies are implemented.
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I would Jike to make one more sug-
gestion. Even if the Minister feels
that. there should not be a committee
on whose advice he will be forced to
act, may I suggest that there should
be a committee on which there is at
least one representative of the Other
Ranks, an airman, a jawan and a
rating? There should be some non-
officials a'so. This will ensure that
the prescribed pension, say, of a
woman, to the tune of Rs. 15, is not
reduced to Rs. 8 just by default
because she does not know what to
do with the filling in of forms and so
on. Mav I at least have that assur-
ance from the Minister?

Lastly, I must request the Defence
Minister one thing. In the past, it has
been the custom in our country that
the report of the Defence Ministry
gave no indication whatsoever either
of the ratio between sa'aries.and pen-
sion or of the amount of budget allo-
cated to =alaries themselves. This is
not an unconventional request. It is
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the usual practice in democratic coun-
tries like the United Kingdom and
the U.S.A. 1 would suggest that in
the next Defence Ministry’s report,
those particulars shou'd be mentiened
so that we can have some idea whe-
ther adequate funds are being allo-
cated to pensions and other benefits
in relation to the salaries,

As I said before, it is more than
evident that we have had a deep con-
cern about the insufficient rates of
pensions and the lacunae in the pen-
sion ru'es. I trust that the Govern-
ment wil] recognise these things and
will not delay too long in implement-
ing, as the Minister has expressed, his
sincere intentions. Having expressed
this confidence, I seek permission to
withdraw my Resolution.

Mr. Deputy-Speaker: There is an
amendmeni by Shri S. M. Banerjee.
Doeg he press it?

Shri S. M. Banerjee
do not want to press it.

(Kanpur): I

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: The Mover of
the Reso'ution wants to withdraw it.

The Resolution was, by leave, with-
drawn.

15.37 hrs.

RESOLUTION RE AGRICULTURAL
PRODUCTION

Shri P, Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, Sir, I beg to
move the following Resolution:

“This House recommends that
a Committee consisting of Mem-
bers of Parliament, agricu'tural
experts and progressive farmers
be constituted to go into the
causes of failure in agricultural
sector and make recommendations
for better co-ordinated efforts of
. official and non-official agenciesin
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the agricultura] front to increase
the agricuitural production so as
to reach the desired targets”.

Tais problem of increased agricul-
tural production in our country is
being aiscussed from all sides, from
the adm.nistrative side and aiso from
the pub.ic side. Time and again, we
have beep stressing the necessity of
increased agricultural production in
third P.an was only 2'5 per cent or
the mid-term appraisal of the Third
Plan has been submitted to this House,
it has been rightly pointed out that the
annual rise in the national income
during the first two years of the
third P'an was only 2:5 per cent or
half of the rate envisaged. This slow
economic growth has been attributed
by the Commission mainly to the set-
back in agricultural production. It
estimates that, on present indications,
the shortfa!l in grain production may
be three million to five mi'lion tons
compared with the Plan target of 100
million tons. This is the appraisal of
the Commission so far as our food
production is concerned.

Very recently, the Prime Minister,
while speaking at the Conference of
Ministers of Community Development
and Agriculture, has rightly emphasiz-
ed this fact. In the course of his
speech, the Prime Minister said:

“We have laid down the best
of principles and our approach to
things has been good, I think, on
paper; but somehow it has not
been translated into action. Let us
take agriculture. The very con-
cept of our peasant proprietors,
peasant farmerg is rather an indi-
vidual concept. Therefore, you
have to think more and more in
terms of the functions of these
individuals. Directives were no
doubt issued. but I do not know
how far these direct'ves went
down to the individua' farmer and
vninted out his responsibility in
the matter to him.”
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“There is lot of paper work, but
paper is sometimes difficult to
digest and I ao not think it was
digested, at least not the whole of
it. 1 do not know whether the
army of vilage level workers that
has been created are upto the
mark. So far as agricultural pro-
duction is concerned, people have
gone on repeating for many years
thdt this must be tackled ultimate-
ly at the individual farmer’s level.
I do not know how far it is done,
except perhaps at the level of a
large number of circulars and
sometimes of speeches and semi-
nars, but not at this individual
farmer’s level, making him res-
ponsible to do this to do what-
ever one thinks he can do”.

He further went on to say:

“The most important thing is
agriculture. Everything else, I
repeat, is secondary. Let there
be no mistake about that. And,
if the State Governments and the
Community  Development and
Panchayati Raj institutions do not
deal with the prob'em of agricul-
tural production adequately, then
everything fails. There are so
many other things which are im-
portant, but this is the most im-
portant. There is no help for us
but to succeed in agricultural
production. Keeping this in view,
we have to make the individual
farmer appreciate it fully as being
the most urgent work.”

This is the speech made by the Prime
Minister and we can see how far
this is going to assume the most im-
portant position in our country. We
are a predominantly agricultural
country. Nearly 80 per cent of our
population live on agriculture and
nearly 60 per cent of the agriculturist
community in this country do not have
the economic holding. In spite of the
best efforts of the Government during
these two Plans. I have to say with
regret that much appreciatle progress
has not been made in agricultural
production.
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The Government as such has been
operating through many agencies to
increase agricu.tura] production in thig
country, through the State Govern-
ments, cooperatives, community deve-
lopment and panchayati raj institu-
tions. But I can say without any fear
of contradiction that with the amountg
that have been spent so far, we have
no, been able to make any appreciable
progress in this matter. Very recently
the Cooperative Union has brought out
a report in which they have pointed
out how the amount that is being
given to the credit societies and to
many cooperative institutiong to help
the farmers in producing more do
not really reach them. In their
report, they say:

“While the number of coopera-
tives in this country has increas-
ed significantty in the last 7 years,
the movement has neither made a
direct impact on agricultural pro-
duction nor has it been able to
check the exploitation of the cul-
tivators by moneylenders.”

/
1t further says:

“Cultivators with resources still
get the major portion of the co-
operative credit whereas small
cultivators are deprived of ade-
quate credit.”

‘Thig is the state of things.

My main intention in bringing for-
ward this non-official resolution is
not only this that I want to highlight
the defects or snags in our adminis-
trative set-up and to try to suggest to
the Government through this House
that we should take not the adminis-
trative view or the official point of
view, but a dispassionate view, a
farmer’s point of view, to tackle this
stupendous problem of agricultural
production in this country. The Agri-
cu'ture Ministry has been headed by
‘Ministers who are better farmers, by
people who know things more inti-
mate'y, so far as rural conditions are
concerned. My only anxiety is that
they should come out of the spider’s
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web of administrative machinery

where they will lose the proper pers-
pective of doing the right thing at the
proper time. Unless we go into the
matter deeply, unless there is an inde-
pendent body of Members of Parlia-
ment, some progressive farmers and
agricultural experts, who couid view
the entire probiem in a rational way,
we will not be able to step up our
food or agricultural production, which
is very essential not only to feed our
people but also to make progress in
the industrial fleld,

During the last two Plans we have
spent several crores of rupees on
various agencies connected with agri-
cu'ture. Sp far as agricultural pro-
duction is concerned, the important
sources of expenditure are community
development, major, medium and
minor irrigation schemes, power and,
to some extent, village and small-scale
industries, because they also supple-
ment the income of an average agri-
culturist. During the Second and
Third Plan we have been spending
huge amounts under all these heads.

In the Second Plan, our investment
in agriculture and community deve-
lopment, both in public and private
sector, was Rs. 835 crores, on major
and medium irrigation schemesg in the
public sector Rs. 420 crores and on
power Rs. 445 crores. Coming to the
Third Plan, out of the total amount
of Rs. 10,680 million, Rs. 4,080 mi'lion
is the current Plan outlay, our invest-
ment in agriculture will be Rs. 800
crores in the public sector and Rs. 1,460
crores in the private sector. So, we
have been steadily increasing our
investment, so far as agriculture is
concerned.

The additional land that has beem
hrought under irrigation during the
course of the Second Plan has been
22 million acres, 12 mi'lion under
major and medium irrigation schemes
and 10 million under minor irrigation
schemes. So, all to'd, the extra land
that has been brought under irrigation
is 22 million acres. Now we have to
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see whether the entire irrigation
potentiai has been utilised or not.
Though several speeches have been
made in this House and several ques-
tions asked whether the irrigation
potential that has been created has
heen ful'ly utilized or not, in the case
<f both major, medium and minor
irrigation schemes, even now Govern-
ment do not seem to have up-to-date
data on this point.

Then, we notice that even though
the land is brought under irrigation,
the farmer is not able to utilise it ful-
ly either because of want of financial
assistance or technical know-how or
improved agricultural imp'ements to
bring the land under proper irriga-
tion and thereby increase production.
T:iough several committees have been
going into this question, we have not
been able to get at the root of the
problem to solve it.

As has been rightly pointed out by
the Home Minister and the Prime
Minister recently, several of our plans
have remained only on paper and
have not seen the light of day. Plans
are being made at Delhi or at the
State headquarters. Nothing will
come out of them. The plans remain
on paper and the entire thing is going
waste.

So 1 wanted that without any
official assistance or without any Gov-
ernment interference we should go
into this problem and examine it from
all the ang'es, from the village level
to the State level. Unless the prob-
lem is tack'ed in that manner we
will not be able to make any appre-
ciable progress.

Take, for instance, how far we have
been progressing in agricultural pro-
duction p'ans. The shining example is
the 'and reforms in this country. We
have been told time and again, after
. the attainment of Independence our
" main obiective has been to abolich
, ramindaris and abolish intermediaries
and to make the peasant proprietor,
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the tiller of the soil, the owner of the
land. That was our slogan. So with
that determination we have been try-
ing to introduce land reforms in this
country. Some States have enacted
land reforms. To tell you honestly,
and this House, the several land re-
lorms that have been enacted in the
various States are only on paper. It
s very astonishing to see from the
vepoit that has been published by
the Planning Commission that there
has not been any appreciab’e surplus
land available for distribution among
the landlesg labourers. When that is
the fate of the land reforms which
vere sought to be implemented seri-
ous y and sincerely so as to make the
ti'ler of the soil the owner of the land
so that he might work and produce
more, when that coneept of our land
ceforms has been defeated, we do not
know how far we will be able to
tackie the matter seriously.

Aiso, very recently, I was told that
at the Planning Commission level or
at Government level, Government is
serious'y thinking of appointing a
cominittee, or have appointed a com-
mittce, to go into this question of
land reforms. This is only awaken-
ing after the house has been burnt
down. What is the use now of con-
stitnting a committee to go into land
refrrmg that have been already enact-
ed in the States? I would like to ask
the hon. Minister here whether this
Committee is going to review or
change the entire land reforms in
every State. If that is so, then the
putvoce of this committee would be
justified.

So, even in the case of land reforms
or tackling the question of uneconomic
ho'dings of the poor peasantry in the
country we were not able to make
rational or scientific approach to the
problem. We have a'lowed things to
drift and we are afraid of facing the
nrob'em -because of other considera-
tions.
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Tne second main point is about
fragmen.ation of holaings and conso-
ltuauon or hoidings. Fragmentation
of land has been our serious malady
s0 far as agricultural production is
concernea. To avoid fragmentation
we nave been formulating several
schcimes, important among which are
corsoiidation. of land holdings and
co-operadve farming. Our main idea
has been that for avoiding fragmenta-
tion and for bringing in more co-ordi-
na‘tion among the small cutivators we
should form co-operative. farming
societies, as many as possible, and try
through these societies to increase
food prcduction. So far it has remain-
ed only on paper. In no State could
we show or see appreciable progress
in cc-operative farming. But Govern-
ment may say that the people are not
enthusiastic enough and are not coming
forward to take up this idea and do
co-cperative farming. It is not so.
From my experience I can say that
there is no proper encouragement
from the Government. There is no
serious effort being made either by the
Government or by the officers con-
cerned to educate the people on the
utility or the usefulness of co-operative
fsrming.

Coming to the other aspect of agri-
cultural production, scientific know-
how, the scientific collaboration for
agricultura® production is not forth-
coming. We are having a number of
research laboratories in the country.
There is an army of research workers
in this country. But so far they have
not been able to give to the farmer
the technical know-how, the requisite
knowiedge of planned production and
other aspects of agriculture in this
country. The research has become so
costly that an individual farmer, an
illiterate farmer, does not know how
tc protect his crop from pests and
other diseases. Only recently, in this
House, the hon. Minister for Agricu’-
ture, in. answer to a question regard-
ing the damage caused by pests every
year, gave a reply that crops worth
about a thousand crores of rupees are
being damaged by pests. That is,
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about 20 per cent of the total agricul-
tural production is being wasted by
pests.  That is the reply given by the
aon, Minister. So, this is also a very
disturbing tactor and to this day no
cffort, or no substantial effort, has
been made to see how far the Gov-
ernmen; is able to come to the aid of
the farmer to protect his crops from
pest¢ and diseases. The raising of
crops is @ tremendous problem for a
small iarnier. He has to undergo so
many vicissitudes of nature and he
has to invest so much of money and
do so much of labour to raise the
crops and all his efforts will be vanish-
vd if his crops are damaged by these
pests. He is at a loss to know how to
protect his crop from the pests. That
is the problem of the peasant now.

2320

India is the first country, if I may
say 50, that has been pursuing agri-
cu ture for the last five thousand
yecars. In spite of that, so far, we have
not been able to devise good agricul-
tural implements. The Government. a
welfare Government, a Government
for the people, a Government which
represents the peasants and farmers in
this country, has not come forward, at
least to start with, with one factory
for the manufacture of agricultural
implements in the pub'ic sector. That
has been the plight of the farmers in
this country.

Again going to the other problems
of agriculture, I may say that out of 65
million cultivators, in 5,60,000 villages,
more than one-third are holding uneco-
nomic holdings and one-fifth are hold-
ing sub-economic or marginal holdings.
More than two-thirds of the cultivators
hold these uneconomic, sub-economic
or marginal holdings. That has been
the fate of the farmers in this coun-
try. So, my plea has been that the
hon, Minister who knows agricultural
problems very well should think in a
broader sense and see that a commit-
tee be appointed. The reason why I am
stressing on the appointment of a com-
mittee is that unless we go into the
matter at all levels, there is no use of,
as the Prime Minister aptly pointed
out, organising conferences, seminars
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or preparing white papers and all that.
Unless the people who know the prob-
lems of agriculture are asked to advise
the Government in all these matters,
nothing will be done, Unfortunately,
at the State level the official hierarchy
hag become so callous, so indifferent.
So negligent, to the neels of the pea-
santry that not even one small reform
or one instruction or any appreciable
help is reaching the farmer. That has
been the state of affairg in this coun-
try. T know the difficulty that the
hon. Minister here feels, because he
does not have the overall control over
agriculture and over his counterparts
in the States. But when the Agricul-
ture Ministry here is doling out crores
ang crores of rupees by way of grants
and loans to the various State Govern-
ments, it is but proper that he should
exercise a sort of control over all these
matters. He should go thoroughly into
this matter and see how far he will be
able to increase agricultural production
in this country,

16 hrs.

To achieve that end, I feel that a
committee will be able to give him a
proper appraisal of the whole matter,
and they will be able to tell him where
the real defect lies and how it could
be remedied. My plea is that unless we
have such a committee, we may not be
able to progress much. We had al-
ready appointed a committee to go into
the question of decentralisation of
power to the panchayati raj adminis-
tration, under the chairmanship of Shri
Balwantrai Mehta, I feel that unless
we tackle this stupendous problem also
on those lines, we shall not be able to
solve it in the future. With the grow-

ing population in our country and also

the growing needs of the peasantry, we
should see that the peasantry in this
country keeps pace with the advancing
times and for that purpose, we should
see that every help is given to the far-
mers.
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Mr. Deputy-Speaker: Resolution
moved:

“This House recommends that a
Committee consisting of Members
of Parliament, agricultural experts
and progressive farmers be consti-
tuted to go into the causes of fai-
lure in agricultural gector and
make recommendations for better
co-ordinated efforts of official and
non-official agencies in the agricul-
tural front to increase the agricul-
tural production so as to reach the
desired targets.” .

There is an amendment which has been
tabled to this resolution by Shri
Sonavane. The hon, Member is not
here. So, the resolution alone is be-
fore the House now,

There are about twelve speakers, and
tae time allotted is two hours. So, hon.
Members may kindly take only eight
to ten minutes each.

Shri Sheo Narain (Bansi): I hope
that my name is also there in the list
before you.

Shri Ranga (Chittoor): 1 am glad
that my hon. friend has taken the ini-
tiative in placing this resolution be-
fore this House. I am all in favour of
this, and I hope that my hon. friend
the Minister of Agriculture will not
raise any technical objections to accept
this resolution at least in principle, if
not in all the details that are mention-
ed in it, so that very soon it may be-
come possible for him to get an autho-
ritative and high-powered committee
appointed to go into this question and
make suggestions. In a few days....

Dr. M. S. Aney (Nagpur): The re-.
port will come after a few months.

Shri Ranga: In a few days, this
House is going to have a two-day-long
discussion about the situation that
exists in regard to rice and sugar and
generally about the food situation, It is
a notorious fact that though we have
had this planning for all these years,
agriculture hag become an intractable
problem for Government.
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I am not in favour of the suggestion
made by my hon. friend that the Union
Government should come to have some
control and some authority over the
Btate Governments, and I personally
am opposed to the Union Government
trying to use their power in distribut-
ing funds to the State Governments,
in order to make the State Govern-
mentg dance to their own tunes. In
fact, what I have found is that in too
many cases, the State Governments
have been reduced in their authority,
almost to the status of zilla parishads,
by the Planning Commission as well
as the Union Ministry here, so much
80 that they have lost their initiative
and their sense of responsibility also,
and now many of them have fallen back
upon offering a convenient excuse to
the people for any and many of their
fuilings, by saying that the Union Gov-
ernment are not co-operating with
them, are not giving them sufficient
money, but on the other hand are up-
setting their plans by superimposing
the Union Government’s own plans.

Therefore, care will have to be taken
to see that provincial autonomy is not
disturbed and that the present process
of weakening it and disturbing it is
stopped.

Secondly, it is true that Government
has not been able to achieve much pro-
gress in the sphere of agriculture. But
it cannot be said that the peasants
have not made their effort. They have
been making the biggest possible con-
tribution to agricultural and economic
progress of this country. If you look
into the total area of land placed under
various important crops and the total
quantities of production achieved dur-
ing the past 15—20 years, more espe-
cially during the past 10 years, you
will be surprised that in spite of all
the troubles that they have had to face,
our peasants have been able to achieve
substantial progress indeed. On the
other hand, it cannot be said that the
Government has been playing its role
just as satisfactorily. In fact, the latest
moves that Government proposes to
make are calculated to discourage our

AGRAHAYANA 8, 1885 (SAKA)

Agricultural
Production

peasants even to a greater extent than
has been in the past.
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I have already had my say in regard
to the Constitution (17th amendment)
Bill and I hold that view very strong-
ly. It is being reinforced by the lakhs
of petitions pouring into the Lok Sabha
Secretariat from peasants Bill to the
effect that the Bill, if passed, is likely
to cause immense harm to our agricul-
ture and our agriculturists. Even as
things are now, the mere fact that this
Bill is on the anvil is acting as a great
discouragement and deteirent to those
people, to their efforts to plough their
savings back into the soil and also to
borrow and put all those funds into
agricultural development.

Secondly, the threat of co-operative
farming is also acting as another deter-
rent. Thirdly, there is the latest ins-
truction sent out by the Union Gov-
ernment to al!l State Governments that
whenever a choice has to be made bet-
ween agriculturists and peasants as in-
dividuals on the one side and co-opera-
tive farms on the other, it has to be in
favour of co-operatives. This is a dis-
criminatory process started by Gov-
ernment which I consider most objec-
tionable and which is likely to weaken
the incentives of our people and pre-
vent them from putting their efforts to-
wards increased agricultural produc-
tion,

They have said that more and more
credit is being placed at the disposal of
peasants to enable them to invest more
and more in agricultural production.
On the other hand, the Government
and the Planning Commission and the
other bodies have not succeeded in
placing at the disposal of the peasants
even half the targeted capital which
they had hoped would be made avail-
able to our agriculturists.

So many other things can be said in
this connection. One thing is clear
which I would like Government to re-
cognise, not only by the Agriculture
Ministry but also by the whole Cabinet,
and that is, that whatever proposals
for the development of agricultural
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production emanate from the Agricul- ported, will certainly provide tke

ture Ministry ought not to be cold-
shouldered, as they had been cold-
shouldered all these years by the Plan-
ning Commission as well as the other
yim‘stnes, more especially the Plan-
iing Commission and Finance Minis-

y and the PM’s own Secretariat. Not
so long ago, the former Food and Agri-
culture Minister announced that there
was going to be an Agricultural Stabi-
lisation of Prices Commission, and held
out various other hopes also of initiat-
ing various measures to buttress our
kisans. What happened to all those
proposals? What has happened to
those recommendations, even socialist,
anti-peasant, recommendations made
by the Asoka Mehta Committee. All
those things have been given the go-
by. To the extent they subserve their
socialistic aims, they have bcen trying
to adopt them. To what extent? By
discriminating against peasants in
every possible manner, by not accept-
ing our recommendations or sugges-
tions that this Community Develop-
ment Department is not serving any
useful purpose at all and therefore it
should be merged with the Ministry of
Agriculture, and that the Ministry of
Food and Agriculture should give prio-
rity to agriculturists. Worse still, they
have now begun this terrible anti-
national and destructive process of dis-
criminating against peasants in favour
of the gso-called co-opcratives, co-
operatives which are now serving not
only the peasants themselves to the
unsatisfactory extent that they are sup-
posed to be serving, but also the politi-
cal interests of the Government as well
as the ruling party.

Therefore, 1 take advantage of this
opportunity to place on record the need
for pursuing a pro-peasant, pro-kisan,
production-oriented attitude, as was
mentioned by the former Food Minis-
ter Shri Patil, and giving every possi-
ble assistance to peasants as such, be-
cause they are not anti-national
elements, because they are progres-
sive, they are freedom-loving, they
are self-employed people, who, if sup-

greatest bulwark for our Indian de-
mocracy.

N ®wo o famidt (¥mr) :
Fifer ¥, wfer ¥, ofaswEx
feadde & qar ga fawrit ¥ foaar
ft arfgea st o ggamar T ¢ Fiw
F FUT X IF AT FT IFT F forar
ST & OF agq a7 ATZAY 9 A
FfFT T8 g7 F amEwg W S g
TTIE 9T FAR AT FT AT FIEL N7 H
T T AL AT @ WR a3 § FAY
@ ¢ | ug Wt wraww § 9z a9t gk
AT & | q30 gET & 1 aedr g
HAR, F1 gH {@eT 9577 | 59 AT
T T FIA F {0 AGIF AW B
amadar ¢ 1 fagd o arefe g &
AR CHSAF A gran g, faw A
framdY 79 F@y a8, 9g & wfas
g1aT & | 3991 IfeFT AT AGH Fv
2\ 3§ &1 G T FH TN a1, @Ay FIA
T AW A, ITHT qFAHT F, IAH AV
HITAT &, <9 F 92 @ AQ § 1 T greq
¥ gz I&0 ¢ {F Tq I F1 ux FAL
foa & aag Aw gl, {99 &1 camd
F FITATT FT TAAT FAT 94T 7Y,
arfag @ st @i gwar 99 X foan
T | & gg g Fgar § iF qawed
AR #Y 3T F 7 fogr sw 1 F AT @,
T @ oAt <@, afEe wfgsaT §
A g fam #1 q9at & @ a1 7
FAET & | g Ara & 0¥ AW Y T FT
3Iq W @I AT FFAT & |

¥% a9 qg €9 § Wl gl @
¥S TG & A1 3T W9 TF B AANT §
q97T gL I ¥ AW @V H IE@
T3 T & | gH AR U CFE 4L )
1T & | e gg wran o faa gar
|ATAT § 9 TF 599 & 5G § &I TG,
at & wwwar § 5 ag S @@ g
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T qI O g} qF Argfeezy 1 araa
pemddawadl g A swagi g
9 W w1 FW T FToaqat g g
fergem oY g gTAT BT wama 2w
¢ AR o W 5@ Fw W ol sfawa
a gfg F  FT g e s\
3 & 1| fR Fam awig &, W) ag fasre
1 fawg &, fF w @ & 1 gATr
N TGIE AT 98 T AG) &1 a6 § 4
Tgd & g § s fF gae andfee
AR F A, FQ faue F ame
T & | I gar T S g OF feem
F1 3T Tl 57 A T T AT & {F IAHY
gz Aifgd, weg &9 Agd, ey
gerdzg =g 1 g fafaas & f&
SHET ¥ |73 ArF wred 1 afiw @y
w3zA Ara g, faw & aw T s
F E HR 99 &1 0F FIAFR G F
AT F AT FgAr e g, 9g 5 sy
AN = S R £ R - S
Iq FT a9 & | Fg 99 &Y
&t & fag agy a&0 &, w0 @1 F
faq agg a&d § 39 AR @ TR
& fau =0 2 | N9 9% 39 99 F
FI qGEX A8 g § MR T8
FE AR HFT FAGH AG FAO
qa g% Ffa IomeT # A1 @
TeT B, w1y foqar s s cArfa X,
2 QU ALY T qHAT ], IAF FIE AT
Jrwer a8 @ €1

16.16 hrs,
[Surr THIRUMALA Rao in the Chair]

M fifs fF uw Faar § 9
IEFT 49 W AT T W IEH)
UF 99 GG ) e & | q8 HIA-
fer & o wmar &, 9gi 5@ #1 W=l
& ¢l fAdar & 1 mEET F 99
e WG, A1 98T 99 F1 9Tt &
foas ¥ &7 AQ § 1 TG T9AT W TF
AT A FT GhaT § | QAT g F
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I 1 WO T AEIR F 9@
IATISATR | A g dgd fv
g fFam & 9 A SEE ®)Y
TS QO F@T @ AR A oF
I 79 IAF @R F foray o
fewmr €, ar3 stz 1 fawmr @
ar g F1 Fw fawmr § star ¥ ofw-
FI9X A faear & a7 it gEt 9w @,
I & g7 fae@r § 1 Ay @ ST
& fauw ors A 3 A AEER F T
& fAsIY &3 ggar @ | g=eT AT
ag g1 & 5 3w #1 mg e f1 g%
gfus 37 gear & 1 wiae 99 %
T &1 AT ALY ERIY AT qF AV AT
3evr @ f g9 woer @dY Y ag, 93
T T g A

UF W F agT IS FAT , SaW
HR & AT e fawmar Srgan g o
FTeZ ATH NISFF FAT I3qT &, &9 &
AT qF qT A AT AT | OB
IqRT § AT AT fRaAY ST g,
Fq F Seqred ¥ fraer adt &, @
9 &1 faer gad Ay §, 37 § fradr
Tt 8, farar fram &1 @9 2T @,
Tq & 94T AT WA AT g 4w &
TGS § dgo WWRHT FAST A1 Afey
tiT W & fau war ar ) oagt W
fae gt fuelt 99 & 37 999 98 Y
frar o foid & ot aF W a8 T
FaraT @7 & fF T F 9T qi© FEE
TTH TISFT F7 § | 9830 & 4F TR
) frgeama § o= g€ 9 | WS A%
Y 7 gaqT G FET 7 g § R v
FT 9T AT FEE ATH NSFIT FT ¢ |
T &7 WY G AT & | AE FT AT TG
AR & | T A @I F A,
I FY AT TF A A 6T ATAA TG &Y
T & | wraTT 3o S § fw wefaw
aga wfuw 33 W | o A, o Y
@A AT RN TG
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dfF o 2@ fr fom g 1 @
a8 feare o Weaww el g
& FT ], ag T FAT FI AT |
g sfaem, fifsgw 2feim, Je
wfkiwa zafs &2 sm ¥ @i &
WY 3 ieE gieE WY @ & | ag aw
SF R | afe av ¥ gfes e g
@Y art S ag 3z & ¥ AN
TEE! & for sq /@y A F 1 9 wwAw
] AT T wEY a1 T FA Ay
| AT @ A a9 ¥ TR FE
7T A FY ARG

AT Ty Fga & fF 9T =Tt
Y o w1 F9 2 femr mr 2 #
& F& dlo o Hio &t M ves
fon < § o= mfeiie & S g o
s E g frag@an s T &)

gg @0 99 & 5 M & @3 @3 -

i &1 8w 7 ¥ faw o el
oeax 2 fear +@ & 5 zan enfar
8w ¢, o Fmnifesy a9 T §,
T g A & T R, <A ag A g
g g1 HREEY A frand ot e &
ot § 1| AT TEA ¥ 9 g9t
¥ e gaT @ a1 JEt R A et
S A WA A a ag & fF agi ™
ofideme & fog F1% onfer @
BT & 1 gl W &Y v ot & ) 7g
FaT § AfET oA ST AT 9T A9
forer &7 o & wwar § 1 et g Wt
¥ mar g R 2@ § e # et
& &1 R T wfeEd, W ¥ §@R
& sy g9 fed £, G aw@l w®
0% F G AT q@ HIGH G ATAIT
fF oY Tz g F WO awY @ §
¥ gw o AG FT Y §, T R A A
a3 g 1

wafee & g W g 5 faw
el # fram Owwt wRgE
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w3 § 7 fral ¥ of g7 & @
gFar &, 95 ¥ 9 faw T F
oY I FT g T8 F T §, faselt
T Tt ¥ 93w, e *Ffews FHA
¥ 45 FT IGHT AW wATAT AG HT
THT § B ag vt @) g% 9 W
37 7Y el F1 9T G9TAT # v |rAl
#or FTawd | gafad ag a1 3 §
fF g sga wg@ 1 Sy oAAr §
o Y »Y FFegeaT & @r g AR &
awaar g f& fafrex ama 1 @
@HTT FT AT Afgd | 7@ H I A
for oW1 &1 @9 & SureT qERN A
TAFT & 3T F1 T@AT IfEd | FB
RIE R WY W@ A W a@R o
N &1 TEAT FTed) g1 § WY W@ S,
e @ ¥ saEET @ @0 @ I0
fo &1 9@ § T qAFR AT 2
9 d%E & W QHo Uefo To &1 §hd &,
wHo o BT FHI £ TF AW
FT A FT G FY 9@ @ 9 fF9
FEAT e | GET AE AT Aty fE
TFR Fg 2 f5 w0 3@ # faggr a
& HT AT gIE 99 Y fawygt F%
1 & gusa g 5 ag 399 wg@
@ & {6 <7 F AW w5 7T
FY A1 & &A1 gy M 3@ F yaitas
FTEaTE FEET Afed |

s femm qruaw (TFEI)
Tafa #geg, & 39 gEE &1 aHhT
FIATE T (% TEATAF ALET 58 ATTH
FaIa

o 75 fedl & ofw N mwwEaar
F At #, g ol w7 TEwagrt
FMyaga i W@ Y wWHARE
w TG @ T & wfy &Y g §
9 sEwear gi @, afET 7 A7 A
ag & wEar @t ard Qe & g
2 e 3@ A ard A g faederd
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oY T F FIT G A T G R
ENFT At 73 & 5 w@eyar Qi F
WATADY ) Fy@NF @ ad
& Frear #§ WY &, Afwa FrEnal 718
[T F Y AEHAAT @Y & I9 F1 0GR
& fod fas Ffw F ST ard fasdardy
Y o7 @Y &, A fF uw agy 48 T
& | @ AEEAT F 4y For &, 99 89
® qIA FT A1 97 G L, AfHT &
TF AT T AT F FEAX GAT
AT g

v ara @t ag & {5 97 ¥ fgegeama
wY grardt gd a7 ¥ Wi 9% fqaF 7w

WY 3T & AT FuT FAY A, o g

I @EFITIEH, TR TN
g #, fggem # wuiw sw @
AT AT gH ATET ¥ I¥ AR HAAT
qgT | wfew ag ama F gg ad )
off geAwa Sre TEgrAT (Sre auT
FRANT) : FIAAT JV ST FT FH G
=i fEm T qzarae g, S A
G3E § FAAET FEAT FEL FT FH
A A I I G, ag &
AT § | ag Y TF FIIOT G AHAT §
forg & @Teor GEAar gl ;L |
@Y amag ¢ fr @ § oF S
T g1 AT &, T TF F a0 FE
Afq 7% €Y, T A=y Afg w4
fom &1 afmae o Ffe & aw=ar =1
g% | @ 3@ v &1 § gatay g
@ E frgmaadt & qw § AAS
Aifaqi & AN @uaT § IgF, g@ AT
W7 AR §IE W o Afg a@7wa
&1 33 Wy faw wq 1 g g ¥
T AT FT ARG FIQ §C FF AT
I F AT F A @A AEATE
uF arq 48 & % a & gfq miy
&< Ffem & A SeTEE & S| g
¥ IR § IUW FIA A F AR
O ¥ I@ETg ¥ oAt w7 ey
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IAg ar W fram § a1 a9 &
afef o Fafa = & sg &
aofmd & afy AAdt A zarmar &
SART | RIF FEIL AT AT FY
AT g T AN FeFA @AF Y
FA F R F faar Nt & g
®I, ST T FT IGIY ASHT FT @I
g1 &, 9% fF I F qeak ¥ gred
# a1 W F F9T difa fatfa &3
& graey ¥ | oRg gr @ieg e &
Tg I FE AT WY ¢ AfwT mi oY a8
Fraffad g% g a1 WY & 1| =« foafa
T &Y 7 2 fF Y aF FAE F wiEE
A &, qF STARTC AT &, T AT
= &, fora % qr ge Y g TEYT 99
g& &, 3 A A & 5 s @t g e
TEH qTAT AL §, TATAY S & 1T gAIT
FE affes @vws 1 gET gy W
I F graeg ¥ F A7 Sg1aT fea=edy
7 7€ € ) 9 afagy wegR & @at
9T FH FA a1 Anr § faw woagy
s oY 6 s g @femr s e
I F A faeE @ @ fay §
AT F W T FI TF, IT FY ag AR
W ae g ofomaggm g fF
St AE few v A7 AogT & A K
s & gfg fea=edt 987 @ 2k
T3 FHIIT AT AT HGTAST &, WA
AT § 99 &1 W FHT F gfq F1E
T W R W aw ¥ e fam ¥
FHT AT AT T UF AIZAAT FT AT |
3w 1 wfaeq fwat #) gfer ¥ it s=an
gt & 1 gEfEy S F AT A, ¥F
F FTAT § g F9 F Al § A w7
qIETY HEEd & o faersedy w1 mna
w O R F Afaat ¥ oW ag
feqaeft adf & 1 w9 & gfy
T @I & I FY G@H FEAT gAT
X IW F G FIA FT OF T A7
2 5 g feemt &Y womr faamd s
FHF & IT HT F FIETEY AFAT 2 )
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[ far qzamas]

Fw 93 Hifar 1 feior Far
it 3 ¥ faw aga a0 fiw ¢ Afww
WR I 9 d@ifer fagifa 5@ &
FE "W FEET A SO T od
q@ AT AG FA, IWAT F 1y ALY
4T, W AT 9T a6 A Fq
& fox g7 1 FE wsgy AT g
e qE g

FRe FaR A g g it
as feard & IR § a0 1 9t Aifa
@ & 7€ faeg o @ & fawedt @
N AT AT AT E AT E 9w R
o H waar faegwr A faear
SET IF a7 IS FT AT & F w9
1 79 HLHT ¥ Iaar g {5 ferge
S AT ¥ EAR F agH qF
TN THNTSHIGUILTTEE |
e faw fgvige #1 &t am 78 @ | st
FET a7 T IGATT AZAT qTAT A
FE1 2T T A fFAE) 7 THRO0T qg=n
& A 59 F I AT G o
W IIERHF AT e T
SRl H, T sArRl H feEmi &1 agq
FAST GHT R, IT H JIHGAT GHA AR
fart g1 T &, safaw 57 & H9 sarer
T AT AT AFAT @ | AfFA qredy o
I R FT TFOE AT § HIT G
F9 g% & | TW I 1Y i gy Fifgu |
M F W19 wvafaa ged a9 98 & F
@ IF gF AN [aaTE FT GrRT FEATHI
a7 mrhfaw Ag) &7 §, I} A 3
A9 TF Go W AL FHI FT FHT 0T
faure 490 €1 /@ 1 gEfaw 3@ Afa
#1 g4 facgwr  afvafd ww=r wifgy

Shri B. K. Das (Contai): Sir, I differ
from e previous speaker in that
there has been less progress in agri-
culture becausc of the big schemes of
irrigation. I do not know where from
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he has got his figures, but it is ob-
vioug that the country has been bene-
fited by these big schemes of irriga-
tion. Of course, there is need for
small irrigation and much more at-
tention should have been paid to small

irrigation schemes. In rural areas
where big irrigation schemes are not
possible, small irrigation schemes

should be attended to in a much more
enthusiastic way.

The mover of the Resolution pine
pointed some difficulties in solving the
agricultural problem and the result
before us. I do not quite agree with
him when he says that it will be very
fruitful to have a committee at this
stage, because there has been sufficient
problem in the matter and many com-
mittees have reported on this subject.
So, it is time for action now. Though
we had community development pro-
gramme before ug all these years, we
torgot that top-most priority should be
given to agriculture in this programme.
It is good that we have been able,
though somewhat late in the day, to
realise that this programme of commu-
nity development should give top
priority to agriculture. In the recruit-
ment of officers, from BDO to extension
officers, we almost lost that point of
view and so we are not having the de-
sired results. It is time that some
radical change is brought about in the
selection of officers who will work in
the rural areas.

Along with the community develop-
ment programme, we have now got the
package programme. We find from the
latest evaluation report that it is mak-
ing hopeful progress. All the same, at
this rate of expenditure, it will be diffi-
cult if not impossible, to cover the
whole country with package program-
me; it will be a stupendoug task, at
least from the point of view of expen-
diture. Of course, the idea is that only
such areas will be selecteq for this pro-
gramme where irrigational facility and
other favourable conditions are there
Still, 1 think, it will be very difficult
to cover the whole country with this
programme within a very short period.
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All the same, we must go ahead with a
programme like this, because this is
a combined effort of all factors neces-
sary for the improvement of agricul-
ture. It has been our experience that
if in one place there is provision for
one requisite condition for improved
agriculture, the other provisions are
wanting with the result that the desir-
ed object could not be achieved. Since
in the package programme there is a
concentrated effort to get all the neces-
sary requisites, I think it will be pos-
sible to have the desired result from
this programme.

This is a departure from the tradi-
tional way of our agriculturists to a
more scientific way and this is no doubt
a step in the right direction. But, it
will be visualised and appreciated by
all that it will be long before this pro-
gramme can cover the entire country.
So, I think the bigger problem before
us is how in the mean time we could
try to improve our traditional method
of agriculture,

Along with these co-operative organi-
sations and the community develop-
ment programme before us, we should
concentrate our efforts on 3 few items
so that we can create conditions in vil-
lages whereby the agriculturist is able
to derive benefit from the programme
and plan that we take up.

We find that we do not have sufficient
fertilizers though we want them very
badly. But we can arrange for
manure. We have the all-important
cow dung of which proper use is not
being made. It is for a long time that
experiments are being made on cow-
dung gas; and the remaining cow dung
1n a liquid form is a good manure. But
this remains in the laboratory only. Of
course, in my opinion, there cannot be
a very large use or widespread use of
this cow-dung gas in the conditions
that obtain in our villages. But if we
concentrate on this one item of cow
dung, as well as farm manure and com-
post, if we concentrate on these three
things, we need not have much of fer-
tilizers. . ..
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Mr. Chairman: The hon, Member's

time is up.

Shri B, K. Das:
have I got?

Mr, Chairman: No
conclude within a minute.

Shri B. K. Das: I was just pointing
out that under the present conditions,
with the increase of population, with
the impoverishment of the land in the
country which we have not fed for a
long time—and every inch in many
places is being tilled and brought under
the plough—,we have to think for some
time more, for many more years, in
terms of traditional agriculture and im-
provement in those lines. If we try to
have good seed, good manure—of
course for water we have to look to
the sky and will have to do so for long,
long years—but still, if we concentrate
on some two or three items like thése,
and along with them we concentrate
on the human material, on the indivi-
dual farmer who is there, I think we
shall be able to achieve something that
will not be less impressive than the
package programme,

Shri Muthu Gounder (Tiruppattur):
I want to support the motion before
the Housc. Let there be a committee.
If we appoint a committee to go into
the needs or requirements of the far-
mers, I think there is no harm. There
are already so many committees work-
ing at the Central Government level,
at the State Government level and at
the district administattion level. There-
fore, by dppointing one more commit-
tee we are losing nothing. We may not
be able to achieve much by it. How-
cver, let there be a committee. It may
do some good also.

How much time

time, Please

The farmer’s question is always an
important question. We are seeing the
farmer’s problems from too many
angles. The farmer is there. He is
therefore the production of the produce,
cash crops or foodgrain crops. He is
doing it, he was doing it, and he will
be doing farming efficiently as long as
he gets good remuneration. The
farmer is not doing his cultivation sim-
ply because he wants to feed others.
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.

[Shri Muthu Gounder].

He wants to get something out of his
farming. He was getting so far, for
the past ten years, some remunerative
prices. Now the Government wants to
put a stop to his caraings. Tne price
is the only incentive for the farmer. If
we make any rule or if we take any
steps to stop or to put an end to this
incentive, then we cannot expect any-
thing from the farmers. We are very
much liberal in giving very liberal pri-
ces to farmers of other countries. We
are getting rice from America. We are
getting rice from Burma. I am certain
that we are giving more than double
the rates which we are giving to the
farmers of India. For the same quan-
tity of rice, for the same quality of
rice, we are paying 2-1/2 times more
to American farmers, whereas we do
not want to pay Indian farmers at
least a sufficient margin of profit. We
are ready to give to business man 20
per cent or 30 per cent margin over
his capital. We are ready to give
salaries of thousands of rupees to
officers. We are ready to give any
amount of gain or margin to business-
men. But whenever the question of
farmerg; arises, whenever the ques-
‘tion of the prices of foodgrains
comes, from every political quar-
ters we begin to say that the price
should be only so much, that we should
not enhance the price of paddy, that we
should not enhance the price of wheat
and so on. Then, how can we expect
anything from the farmer?

Indian farming is progressing a lot.
No doubt I am gpeaking from the Op-
position benches. But I know—I do
not know any other profession but
farming—there is a 1ot of improvement
in farming. We should open our eyes
and see that. Everywhere there is
farming. Not only that. Where there
was no irrigation facility, people have
begun to dig wells, people have begun
to dig canals. They are trying their
best to bring more land under cultiva-
tion. In India, as far as I know, there
ate no lands left to come under irri-
gation or to come under the plough.
There are only lands left a; margina!l
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ones—we have to keep reserves—and
ag forests or grazing lands. After all,
if we have to increase the food produc-
tion, our agricultural production, the
only way is to increase the per acre
yield. The Indian farmer is highly
scientific minded. Ag far as Madras
farmers are concerned, we know how to
get the maximum yield. In my farm—
I am not boasting—I am getting not less
than 4000 pounds of paddy per acre,
not in one year or in two years but I
am getting it for the past 10 or 15 years.
Not only myself, but I can say almost
all the farmers in my area are getting
3200 pounds of paddy per acre. The
average yield in India, as far as paddy
is concerned, is only about a thousand
or less than a thousand pounds per
acre, whereas in my district, in my
taluk, we are getting 3000
pounds of paddy per acre. It is
not difficult also to get that much. We
know what the Japanese method is. The
Japanese method is not a new method
for us. We are following that method
from our fathers or grand-fathers time.
It is the so-called Japanese method.
You have now given the name as the
Japanese method. But it is the same
method as adopted by our fathers and
grand fathers. So, we want the incen-
tive; we want more prices. We were
all along producing paddy; we were all
along producing only food crops. Now,
we have gone over to sugar-cane since
this year and last year because we get
good profit by making gur and jaggery.
We are not giving sugar-cane to sugar
factories. We will not give it to them
because we know we can earn more
by making jaggery or gur. We know
we can make gsomething by producing
groundnut or by producing cotton.
When by cultivation of these commer-
cial crops we can earn something
more, why do you expect the farmer
to cultivate food crops? If at all you
expect the farmer to produce more
foodgrains, you must give him enough
margin of profit. You should not dis-
courage him. Then, he wil] come for-
ward.

As far as the cooperative farming is
concerned, I can say from my experi-
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ence—not only from my farm experi-
ence, but I have seen some other
cooperative farms also—that it is an
utter failure. We should not follow
co-operative farming and other
methods of farming that are being fol-
lowed in some communist countries.
I am not saving this because of any
political mania that T have. Russia is
a highlv industrialised country, no
doubt, but after thirty-six to forty
years of cultivation with mechanisa-
tion, she is now going to Canada and
Australia to get a few hundred thou-
sand tons of wheat. So also is the case
with other such countries. As far as
China is concerned. we cannot speak
about it because they are not at all
eating anything; they only want to
drink some human blood for which
purpose they are going here and there.

If we want to produce more, we have
1o follow the methods of those coun-
tries which have been able to produce
more.” We have to follow the methods
of those countries like Australia,
Canada and America from where we
are now begging and from where we
are now getting foodgrains, Only if
we follow their methods, shall we be
in a position to produce more,

it fegrers Feg () ¢ e
ofd wEIew, T WeATT F A=A F QA
T § AT Y @I & | T aF Hfw
gt wfyswa< oy Affgt & g &
w1 &, fom &1 wvaey gfy oo wfw &
T a1 wR I TR & frar g 40
qfeqr arga =, Ffw w0t gu, at a9
& F w9 It 7 wEr A1 fF S W)
fg F T F A F A F A ATE
Tg ¥ #1 J19 ¢ % T g dare
o Hfeagt & ga ¥ g o Fw d
dafud &, yfa & fom &1 e @1 @
—@T § W ArER AT /oA |
@AY 5@ HAWE ¥ W SqIET HEw
# o +FaAr & 5 gy F awe wfes
e g
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e ¥ forg fomr it N s
g IR T fatw =v ¥ aww
g | wauEt & fag @ afeg, @
=1fey, Saw @ =Tifge, oY ¥ fog
=g g9 fae AR feart F fau w9
Y g ) |

ST aF I FT T 8, UF S
TR ST WA ST Y Fgr AT fH W
faasr sFAET F1 fasga wwde F
fea, for v afvorm ag g fr faafaw
¥ o &5 I a1 "I 9, 8 a19
F g ¥ IR T TT 37 @ F7 faqr
AR R § 1 27 o &, Y vEAaeE
[H W § | wEeAT A gw 7 fEm
a2 foFar | W gW ST 7 w1-mrafesy
F 9 ¥ foom T3 7 T &%
2 8, afww JarfF @@ art & #3771 W@r
8, 99 #Y gaedr F AN 1 wWr

wgt 9% TMaT &1 §vEe g,
IF R T HE T FAT TAT @9 fF|r
RATA FT T oY AT so HE
anil & Ea-ar ¥ g, afvw sFr
qrft /= fasrelt & o1 gT @dY qr &
a1 FIA § AN ST I A At &
TSt FT G, W AT Y AT FY T,
ar wrd W faErE B[ 1 W gare
IO NI F @ F @ I (A @9
FRAEAITR g WITgfae &
feara ¥ faoelt & 9wt @ SR gw
FrErd &1 @ dF AW gfae F
faara ¥ fawet €1 ot @ A% foex gw
A Far a1 ¢ 5 f-Seagw qgen o

it 9 TREA fmT #ad A/t
&% g% | 99 ¥ &g 941 % 5w a
2, @ & # A "wfas e
ga A &g & ot @1 fegwme @ A
a3 = gfre ¥ fgaa ¥, fea
FIEAFI A AT 74T @S F8W

2340
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[+ Fagraw ferg]
& wfys faoe 77 a ) T ¥
3@ T 7@ & 5 o gl Wi T
W &1 qg FATT TERAT § I GAFGT
t fx ofy uw fasiw saa & & =@ &
W ag e Y faRiw 1 0w Wema
oaT & oF weara wiEr § fF gfe s
Iwred FgaT T feu agifs s 97 @
F1 Wt {97 F3& & a1 QFT 99 #7T
A awgA F@) g afwT 99 3w g B
FIiET 37 F @ "y § a1 feww
fram & AMAT TEF AET &, M
F@T § W G FT YA TG AT §

2341

AT AN 7 Fonide FHG
FT IZAEA T §Y FAT W qE 3@
¥ og #e F gw wwna wg w=g
W@ & a=a w=t Wifag 0 § dfea
I9 WETET & AIET T4 FT T qTd
arY &, S wfaw ¥ w& Aw FE@
F} 9F I O g, Tq IR TFOHES
A FT 9 AET AV g F9T A I
T § 1 23T §@ FHT qE A &7 {F
foroa i T @r @ 7 e ¥ w7
T | yralT F IET FAE 1 W
o TW guw fag AT Trade qGY FF
N ;T TR F | g ) fOEET F
T § | W T faEgd F9 ey aw
wid @ TEAHE IS qHT AR W

LU Ol

qF @ WY AT ARATE 1 q_
FE G 5T F gTATE a9 IR AMT
ST &Y T3afent qAdy § A a7 Fgar
A& 7 wzafeai @ & &) o aifew
g ¥ gt Hosrawd i
W@ oaeq ¥ oFE oar 5 wfeamar
FAFFE & 2 FH 437 &L 43
A FUF JAH FA § A7 fawet
T afagt #1 g7 foer w94 g arE
T ET HIAT S| GWIR AW AT
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fag T 3 wer a1 % g0 famme w37
fe qerdr @ 1 wh oifew aww X
#eT1 2 fF g1 81 o7 @9 & faare & wfe-
ATZAL g9 AHAOH § Y E AV AR
| oY a7 =27 X frng & s T ¥
T 77 ¥ {ATH FXF  FH O &
fe et wieamgar dwdw qarw
FT 7@ # | 9g s Ao @Rz
T AT qHA AT fF T ) wleargay
FFET qadr & 7 qAd F Ay gady
& @ frer a<g & wvon &7 S aFAT | fF
FATH & S AW /@I qg A A
A7 AiaF IT 9% ZT HELAT ¥ W
37T WewmITAL FN IR F1 TT
o7 Jag ag 5 ofus @ s
R T Y I AV T ST HEW
FIFE I H T g R
a7 A7 [ET AT AT TET 2 7 AT A4 [ATH
#1 3fq Fr @i q@ & A oafaw da
g

T F arg AAT § ) gT ANE
TaAIE AFE § TF A B FAGT |
w=gr T 37 F1 9797 FT | HIT IAA
fear ot &1 @fe w0 @0 A e
ag ngqaT ¥ 9T FF F AW GA A
TFA & |

Mr. Chairman: I am in a very em-
barrassing position. This is a subject
which has been discussed on the floor
of this House often. There are many
arguments which are being repeated
by Member after Member. If the House
desires, it may decide to have more
time in the next non-official day for
Resolutions.

Shri Sheo Narain:
hours.

Mr, Chairman: I find there are
number of Members who are deeply
interested in the subject and wish to
speak. But the time at my disposal

Yes by two
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is too short. On the next non-official
day, the House can automatically ex-
tend the time, because the Minister has
not spoken yet. Meanwhile, I request
the hon. Member to stick to the time
schedule. He hag got two more minu-
tes.

Shri Sinhasap Singh:
enly five minutes more,

I will take

Mr, Chairman: He can clinch his
arguments,

wft fagraa fag - o9 & grAdzy
#Y T FFAT IGAT § | FWIR | AT
faz oY F gy ar fF g7 3% T &
FATE FTAR FHT | FHHT TTF G
AFAH a3z AR N FT g7
AN BT BT IFT I IR F I3
AT T FAT | a7 ITHT ATETAT 97 |
Afemr aofr e o 7 Ao § J8t wry
& | oA ¥ 9w oW 9 4 oA
Tt ATT T AT AFA & AR aToNT
¥ IR 9 a5 D ¥ | W A 7 AR
faeg & 1 g Fa9 geARe A 4
TR IFR DTATEATTZ | FF 7 1T
1 3 | T fedamiz 33 o
WIT & W& ZA[ 97 | FTR! S FA AT
T &g ag o v AT Ffa &

[ §RANT TR FEEYAT - FF ITH!
a7 FT 347 Tfeq ?

ot Fegra fag - a3 wer gy &
aF O F a7 T fEar AT oA fagr
T 1 OF Fed @r A famr strar £
uF WMT A qA F 1 FAAAET A
fFpy o w2 § | FTI A AT gART g
arat § aqrs war 4 1 AiwT EA oSt
[yal ¥ gy g § maEt § e A
§ IR A F A AT § d &G
fegard =y &1 FWA FA A AT
A g & | Fewve & Pafaee amee & gt
wrEt FY dEAT qqrs AT g W Fg fan
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ST & fF arddE] w7 a7 T, A
Ffr & wrw & fair afzar arza A1 7w
U Y gz fFaT g AR a7
& ¥ 1 @ AT fr g & fruT
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gofad A7 agar 97 3 FF @1 @ oy
F3 ITF AT AT BT & | AT AR
T 7 § 17 F #fana 77 F7-
fegi #r foqie o ook qmad € 79
FET AT TG 397 a7 Fr & FF mw
w1 T ATy wEr A § 37 9T WAA
FI 1 97 FF71 AERT 7 w1 fF FgT
A FHT 47 § A A FIA A
¥ % &1 3799 FI ATT AAT A
TaSr Ay feRTIInT g T 2 ozas
steq F faar F0AT A 0

oifg? arT & gzt F arv §
FEAT ATEATE 1 FgAT FAS F1 Foand
qOF A & | aifee @ga 3 oY 39
geq # gregrad fzar ar F faam7 #7
73 & AR oY uATEA FAT | wfEA
arEd o, @ ww gaT fas o
qifed qET 7 TFTE F T AT F ATHT
w7 AT F IS 0 oHq A
o, T £ ;T A AqmAT FF
& | W9 A1 qEeg § dqa eaifa
3.3 arfs Fwase aw7 af f& Geg
TR FT T FIA A IAHT AT 5 1 4
AT FFH FAHAT S, T ¥ GeRd A &Y
9T FAT HW F4T FHT FATITT HT 7T
qaT AGT ST 7 #4139 F ALY qrar
AT 6 WY IGET =AW FAT A7
aTF ¥, ST H7 #4737 A9 & 4T A
Wi KT §, ITHT W IT AR § W
T AATT §4T oY 75, 78 & 777 F A7
Far g

ot ety et (w0
gamafa AgR, $W IAW ATGEy Fr
AT 9T § AR & ga agRa #

N



2345 Resolution re.

[t feramfa w@m]

"ETR AT g fF I 09 w1 W
TG A1 T qeA Ky fFwr g o K
ST FAT E 5 g qowt amw A F
T TR F I TG 79 F g7 747 &,
IW R WA FF ¥ fag w9g7 71
W § qifEarEe & e gl oar gEr
U AW AfET g o agd & &
g FRE gAY Afeq A ag Ffa F
a A oAER A Aft g, S A
A IfEdT 37 F gaa & | I qF
Aifa & wfaerdr afadm 7 gar ¢,
@ a% g I A7 agrar g Amfer
9 g

St qF AN HIX G HFT F7 JIoqF
¢ ag 47 faegw s @ifaq g
21 91 A fawer € a8 9@ ¥ wEe
g | 9 aF dT fowrw # oA R,
IR AT F AT AT AT AT WO
qE TG | T g, N aT e
SR 4, I7gF T A1 T AT
R wo gt § ar g § g9
& §\ wg e T & 97 o A
oF .57 533 ag 7g 37 & v zwdfaa
F = TIY AT 7 HA AT ARG §, A
aTOE F#1E gHA AgT A aFar g
de 7 & feeaT 7 ST mvowT T gAY
arfest F1 T 91, a8 TF 9T 9T |
W AT ¥ frAel w1 agd Sarer orar
fear @ & | WOl UF UFE A I
gl faw @ &

wa & #fee Hfafadiw F i d g9
FgAT FgAT § | Hfee &9 (0 WA
ar ¢ | Fwmifer §e ¥ W THe
& I 7 fear o &7 § I A A
wifew ®1 e frer faar snq & o
qediz ¥ sfas soft g% w9 e &

foo w4 #1 wgfema qg@ T W
A1 Ly TEE A AT WA e

NOVEMBER 29, 1963

Agricultural
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Production

F forw I¥ ey 97 @ i Fv
TEAT & |

TF I AgH a7 T A F Ay
am fearr wgm § 1 @ aew
7 T e miead § 15 s
T g fEd gar g, foaw dF o §
Ffea @t I8F A0 g1 &, 9 FHE
fagay &, 3 Aidt Afara &+ § qar
2 g 7 fad mfsed 3 o) fad
#ed 4 Fga Igadm frwd fwar g
FfFa o a5 99 fEe & Fd fFae f
Aol A #, fome Aqoge & A
GEA &, IUF L@ % g A9 AL
TGN &, T@ AT FIE IART ATH AG
g FEr g

17 hrs,

oF ard W E | AT FH 77 A1 8§,
I H T qGT I KA gE & | TA
For a8 & f& ot wefaea mfwas &,
39 8 0% TF F feR A Ear wan
2, F o9 AT T OF FAAT § W GEA
] F1E 9wang T FE § ) N AR
yrfeag & F wAEHT & & 1 JgR '
fra| §avarg | g FASTIE )
agr a¥ i famT ®1 aga SR 9¥ 6
A @R | @ FF [T
g § agt ¥ Fi faumr F1 aga g6
& & FGifw agh 9 A TR § IR
& fawir &1 #7 famay 7€) 8, gXOF HY
oot modr fawm 8, fRlt 1 s
fffd 1 faar § @ &=«
FIRA ST W 1 BE S
ag AT § 6 SHE 99 6T AT,
S gA ¥ o g S TER A
gy fe 150 fz W& O T
) TR EFAFAAMIIEY
1 150 W FER ¥ faww fw
oo ¢ 97 & fr dff@ &
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e fF s J1feT | GId TaH A
™R FA F ¥ e g fre
AETATEANA ATH 220 F qT3 ¢ 9747,
QAN FT AT A 2T a9 # AT 49
A N F A aF Foi T @fFarEr 71
Fedie wE gl 1w F a3 «%
J=d & TR Y 1 92T ATfREE
& 3a 9 frz e oo § o e &
¥ afen &, oo foq & 99 & I ¥ swnar
TEY 7T GFaT | § A wEgET ¥ g
& T FEATF T o7 § AT T I
8z ¥ a1 T AT ®4¢ wefagt
a1 FT 39 #1 Affedr F1 27 ]}
& I FY qfewei F1 g7 F 7 HIfaw
F3 | 59 ATAA BT 3T qF TG UF T@AT
aifed | @@ 9T d@T jTeEd =

1549 (Ai) LSD—8.

AGRAHAYANA 8, 1885 (SAKA)

Agricultural
Production

73 & AT oo fos a9, < o wgen
FTH FI7 aT §, T IgT Iq gL & W I
# aga A AT AT, AT A N
i F AFT A IS IWE FW F gf
&

2348

Mr. Chairman: It is now five o’clock,
The hon, Member will continue his
speech on the next non-official day for
Resolutions, The House stands adjourn-
ed till 11 A, M. on Monday.

17.02 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Monday, De-
cember 2, 1963/Agrahayana 11, 1885
(Saka). ..
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COLUMNS
ORAL ANSWERS TO QUES-
TIONS 2123-65
S.Q. Subject
No.
272 Prices of scooters 2123-27
273 Steel producuon in Fourth
Plan 2128-31
274 Pig iron . 2131-36
278 S.T.C. for agncultural
commodities 2135-37
279 Hungarian Trade Dele-
gation . 2137-40
281 Pig iron plnnts in pnvnte
sector 214044
282 Import of raw Jl.ltc from
' Pakistan . . 2144-46
283 Khadi Board . . 2146-50
284 Export of goat-skin . 2I50-52
285 Rourkela Steel Plant . 2152-56
286 *“Partners of Progress”
show in Berlin . 2156-59
288 Small/cheap tractors . 2159-62
289 Setting up of industries in
Nepal . . . 216365
WRITTEN ANSWERS TO
TIONS 2165—2211
S.Q.
No.
271 Development of Small-
Scale Industries . 2165
275 Machine Tool Factory in
Kerala . 2166
276 Manufacture of cheap
cameras . . . 2166-67
287 Import Racketeer . 2167-68
290 Coal Washering Plants .  2169-59
291 Export of jute goods 2169
293 Metric weights and
measures . . 2169-70
294 Display of retail prices . 2170
295 Code of Conduct for
exporters . . 217071
296 Consumer Oo-opcmnves 2171-72
297 Steel Plant . 2172
298 Retail cloth stores of
Textile mills . . 2172-73
U.S.Q.
No.
781 Small-Scale Units 2173
782 Paper factories in U.P. 2173-74

783 Industrial Units in Kerala 2174
784 Industrial Estates in Bihar 2174-75

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

785 Heavy Industries in Bihar
786 Cement quota for Bihar .

787 Hindustan Machine Tools
Ltd., Bangalore

788 Employees of Rourkela
_ Steel Plant

789 Hindustan Machme Tools
Ltd., Bangalore .

790 Cotton-yarn Mill at Sam-
balpur (Orissa)

791 Rourkela Steel Plant
792 Polyandry
793 Turn-over of S.T.C.

794 Manufacture of scooters
in Rajasthan

795 Production of tractors

796 Shortage of C.I. sheets in
Assam

797 Prices of paper and paper
products .

798 Coal washeries

799 Private Sector  Steel
Plants

800 Industrial llcenccs gmnt-
ed to Birla firms .

801 Production of transformers

802 Heavy Electricals Project
Ramachandrapuram

803 Alloy Steel Factory at
Kanpur .

804 Newsprint factory in U. P

805 Enquiry Committee on
Muslim Laws .

806 Newsprint factory in
Punjab .

807 Survey of raw cotton
808 Ambassador cars

809 Export of groundnut oil
to, Spain

810 Translation of Acts into
Hindi

811 Cigarettes

812 Export of paper.

813 Import-export of raw silk

814 Setting up of Power'oom
Board . .

815 Steel Production

816 Specia! payment arrange-
ments by S.T.C.
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2175
2176
2176-77
2177
2178

2178-79
2179
2179-80
2180

2180
2181

2181-82

2182
2182-83

2183

2184
2184

2185

2185-86
2186

2187

2187
2187-88
2188

2188

2188-89
2189-99

2190
2190-91

2191
2191-92

2192
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject COLUMNS
Ne
817 Central Design Institute
for Heavy Machine Build-
ing Plant : 2193
818 Foreign demand for Indian
goods . . 2193-95
819 Exports to East Europem
countries . 2195-96
820 Foreign cxchnnge for equlp-
ments 2196
821 Guns and cart.ndgcs for
civilians . 2196
822 Fruit Processing Industnal
Unit in Kashmir . 2197
823 Export of monkeys 2197
824 Export of ‘Jari’ Products 2198
825 Foreign exchange for Pri-
vate secto . 2198-99
826 Export of coir products . 2199
827 Export to East European,
Asian and African countries 2199-2200
828 Land Trade Route to
Afghanistan . . 2200
830 Foreij exchange to
Punjab for import of steel 2200
831 Tea Plantations 2201
832 Enrolling of law graduates
as advocates . 2201
833 Law graduates 2201-02
834 Handloom weavers in
Maharashtra . 2202
835 Issue of import licences . 02-03
836 Plate for Manufacture of
transformers 2203
837 Coffee Board Workers 2203-04
838 New Coffee Houses 2204
839 Auto-ancillary industry . 2204-05
840 Timber export to Iraq 2206
841 Election Petition 2205-06
842 Expert tea planter 2206
843 Imgort of cotton from
. 220607
844 Hard Board Factory, Pi-
paria (M.P.) 2207
845 Scrap-based fumaoes and
foundries 2207-08
846 Export of melting 2208
847 Melting scrap . 209
848 Export of main produccrs
2209-10
849 Indjan Fxhlbl[lon in
Moscow 2210
850 Trade Delegution abroad 2210-11

[DAILY Di1GEST]

CALLING ATTENTION TO

MATTERS OF URGENT
PUBLIC IMPORTANCE

(i) Shri Hem Barua called the
attention of the Prime Mi-
nister to the reported deci-
sion of Pakistan to close down
the office of the Assistant
High Commissioner for India
at Rajshahi, East Pakistan
from 15th December, 1963.

The Prime Minister (Shri
Jawaharlal Nehru) made a
statement in regard thereto :

(1) Shri G.G. Swell called
the attention of the Mi-
nister of Transport to the
reported detention of an
IAC Dakota by the Pa-
kistan authorities at the
Dacca airport on the 22nd
November, 1963

The Deputy Minister of Tra-
nsport (Shri Mohiuddin)
made a statement in regard
thereto.

PRIME MINISTER AND
OTHER MINISTERS

(1) The Prime Minister (Shri
Jawaharlal Nehru) made a
statement regarding India’s
representation at the funeral
of President Kennedy in
Washington .

(i#) The Deputy Minister in
the Ministry of External
Affairs (Shri Dinesh Singh,
made a statement re: the re-
ported news about Govern-
ment considering handing
over two square miles of
Indian territory in Chilahati
area along with Berubari to
Pakistan and the Pakistan
Government’s order to East
Pakistan Rifles to enter Be-
rubari.

(D) The Minister of Finance
(Shri T.T. Krishnamachari)
made a statement on the de-
cision of the Life Insurance
Corporation to transact ge-
neral insurance business.

(fv) The Minister of Interna-
tional Trade (Shri Manu-
bhai Shah) made a statement
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2211—22

STATEMENTS MADE BY THE

2222-32
2236-40

2222—28
2228—32
2236—38
2239—40
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STATEMENTS MADE BY THE

PRIME MINISTER AND

OTHER MINISTERS—contd.

explaining the delay in laying
the Reports of the Tariff
Commission and other con-
nected papers on the Table.

(1) A copy of the Officers of
Parliament (Advance for
Motor Cars) Amendment
Rules, 1963 published in
Notification No. G.S.R. 1566
dated the 28th September,
1963, under sub-section (2)
of section 11 of the Salaries
and Allowances of Officers
of Parliament Act, 1953.

(2) A copy each of the follow-

ing Reports under sub-section

(4) of section 7 of the In-
dustries (Development and
Regulation) Act, 1951 :=—

() Annual Report of the De-
velopment Council for
Automobiles, Automobile
ancillary Industries and
Transport Vehicle Indus-
tries for the year 1962-63.

(1) Annual Report of the
Development Council for
Internal Combustion En-
gines, Power Driven Pumps.
Air Compressors and Blo-
wers for the year 1962-63.

(115) Annual Rcport of the -

Development Council for
Heavy Electrical Indus-
tries for the year 1962-63.

(fv) Annual Report of the
Development Council for
Machine  Building In-
dustry for the year 1962-63.

(v) Annual Report of the
Development Council for
Instruments, Bicycles and
Sewing Machines for the
year 1962-63.

(v1) Annual Report of the
Development Council for
Light Electrical Indus-
tries for the year 1962-63.

(vit) Annual Report of the
Development Council for
Non-ferrous Metals and
Alloys for the year 1962-63.

(viti) Annual Report of the
Development Council for
Organic Chemical Indus-
tries for the year 1962-63.

COLUMNS

PAPERS LAID ON THE TABLE 2232—3<

PAPERS LAID ON THE

TABLE—contd.

(3x) Annual Report of the
Development Council for
Machine Tools for the
year 1962-63.

(x) Annual Report of the
Development Council for
Inorganic Chemical In-
dustries for the ycar 1962-
63.

(xi) Annual Report of the
Development Council for
Drugs and Pharmaceuticals
for the year 1962-63.

(xti) Annual Report of the
Development Council for
Food Processing Industries
forthe year 1962-63.

(xiif) Annual Report of the
Development Council for
Oils, Paints, Soaps, Cos-
metics and Toiletries for
the year 1962-63.

(xiv) Annual Report of the
Development Council for
Leather and Leather Goods
for the year 1962-63.

(xv) Annual Report of the
Development Council for
Paper, Pulp and Allied
Industries for the year
1962-63.

(xvi) Annual Report of the
Development Council for
Glass and Ceramics for
the year 1962-63.

(xvi7) Annual Report of the
Development Council for
Art-Silk Industry for the
year 1962-63.

(xviii) Annual Report of the
Development Council fer
Woollen Industry for the
year 1962-63.

(xix) Annual Report of the
Development Council for
Sugar for the year 1962-63.

(3) (@) A copy each of the
following Reports under sub-
section (1) of section 619A
of the Companies Act, 1956 :

(i) Annual Report of the Na-
tional Industrial Develop-
ment CorporationLimited,
New Delhi, for the year
1962-63 along with the
Audited Accounts and the
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PAPERS LAID ON THE BILLS PASSED—conzd.

TABLE—contd. COLUMNS

CoLumns tilon was ladopted. After
clause-by-clause considera-
ﬁg?"";‘;g's Xniéil:;rc(ggrpetr‘:l‘- tion the Bill was passed.
thereon. (11) Discussion on the motion
.. to consider the Drugs and
(“)Hﬁ::‘ll:x‘;gn }}Aenpt?got?gs E':f Magic Remedics (Objection-
mited, Pimpri . (Poona) able Advertisements) Am-
for thé year 1962-63 alon’g endment Bill, as passed by
with the Audited Accounts Fajya Sabha concluded and
and the comments of the the motion was adopted.
Comptroller and Auditor After clause-by-clause con-
GeneI:'al thercon sideration the Bill was passed.
(4i1) Annual Report of the REPORT OF COMMITTEE
National Newsprint and ON PRIVATE MEMBERS
Paper Mills Limited, BILLS AND RESOLUTION
Nepanagar (M.P.), for the ADOPTED . . 2289-90
e e Tusnoy cights Repor v
the comments of the Co- adopted.
mptroller and  Auditor PRIVATE MEMBER’S RESO-
General thereon. LUTION WITHDRAWN 2290—2312

(&) A copy each of Review by i i

t the Government on the wor- Fu&l‘;;lim(ii(;;m:?lcl))r;nggns }he
king of the above Compa- i or
nies Armed services moved by

. Shrimati Sharga Mugcriee

(4) A copy of the Defence of on 20-9-63 and amendment
India ({Iinth Amendment) thereto was resumed. Shri-
Rules, 1963 published in mati Sharda Mukerjee also
Notification No. G.S.R.1525 replied to the debate. The
dated the 23rd September, amendment and the Resolu-
1963 under section 41 of the tion were, by leave, with-
Defence of India Act, 1962. drawn.

(5) A copy of ‘Results of bye- PRIVATE MEMBER’S RE-
elections held betwecen Au- SOLUTION UNDER CON-
gust, 1961 and June 1963’. SIDERATION . . . 2312—48

MESSAGE FROM RAIYA Shri P. Venkatasubhaiah

SABHA i . 2235 moved the Resolution re-
garding Constitution of a

Secretary reported a message Parliamentary Committee on
from Rajya Sabha that at its Agricultural Production in
sitting held on the 26th No- the country. The discus-
vember, 1963, Rajya Sabha sion was not concluded.
passed the Durgah Khawaja
Saheb (Amendment) Bill, AGENDA FOR MONDAY,
1963. He also laid a copy DECEMBER 2, 1963/AGRA-
of the Bill on the table. HAYANA 11, 1885 (SAKA) .

- Consideration and passing of
BILLS PASSED 2240—86 the following Bills:—

(1) The Minister of Railways (1) The Unit Trust of India

(Shri Dasappa) moved that Bill.

the Appropriation (Railways)
No. 6 Bill, 1963 be taken in- (2) The Central Boards of
to consideration. The mo- Revenue Bill.
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